L
L

CENTRAL ADMINISTRATIVE TRIBUNAL .
GUWAHATI BENCH
GUWAHATI -5

(DESTRUCTION OF RECORD RULES 1990)

0.A./TA/ NO. é?//;f 2009
"RA./CP/NO.... ,'.,._.,..-.,...2,30,1_5
'EP/MPJNO............ 2008

------------------------

-2, Judgment/ order dtd "?ﬁ Y %ﬁ70page..;‘....;.....,...... ....... 4. M%ﬂ .....

@f*fu cfw*ﬂé) Disko SLA an L?’) ﬁfm c.ff-‘hﬂ‘“b |

- 3. Judgment & Order dtd........ooeenel. rec_elvc;d from H,C‘_. .’/ .S"upreme 'Co-urt;

5. EP/MP. oo, PAGE.ceeieee i, 15 TORSUP RSOOSR
6. RA /C.P" .................................... page........oo.ooiil to.
7. W.S. %Z{/,/ 'Q’iﬂ" ....... ... Page........ fto% / )
8. Rqomder....‘ .............. ORI fen Page. .t to ......

9. RePIY ivveerieii SUVI Y S page.......... FUDTRRRIOR 1 T

. 10. Any other pépers pageto

SEC’I‘ION OFFICER (JUDL ).




[ S-S

?f:'{w’— . rﬁ‘ i ’a&*&,, DR
Pow . . T - 3 Y
AL I ' L
i SO " (See Rule 42) SR -
: i%> R " (‘FNTRAL ADMINISTRATIVE, TRIBUNAL © T
PAAS L - T GUWAHATI BENCH : - :
oAE - ORDERSHEET.
TR ‘ ‘.-,‘ it . .
L. B, T e .
[‘-" AT P & OR GINAL APPLICA‘BI.ON No; --=-- AVACI / 2009
RART .‘f'_és.. "'?‘f;;
F;* ",M?,acz @ Transfer ApphcatlonrNo ne; &=t~ /2009 in O.A. No.-#73=mmromzmroon
e e Risc. P Ao = *‘?*’??‘-‘9‘---/2009 in 0.A.No-mrsmiiniddeten
e : -
;f?: ¥ ""'4 Contempt Petition . No s postes / 2009 in O.A. NoO.---=-----==== -
l':::,'.::n - " ’ ’ " L
A ey Rev1ew Apphcatlon No . -Toeemas /2009 in O.A. NO.-=--=-=~=- TEI
- ; 1‘; in:;‘."*‘ . «
'« ‘ 5;.\ ;m o ,I;D,zcgcg}\t\x,on PetltlonNoj,m i “:.f,;a,;.:,;-/2009 in O.A. NO ---------------
4 —u-;gppncam s - ____Mﬂ&%_-KQMMC& ________ AR -
T et Ay ,
: ,,wRespondem ) W%d\r ém\a&@;,ﬂ_@n_@m ________ \ _____ \ AN
T} R S S \\ N
Advocatc, for the W--K---MW(}&&- ___éQe;_-__---_______-_; ‘ i
P (Applicant (S)} M "‘P f?)?I/L’M/lM ‘,-’A R .
. j“‘-"?‘: ;‘:P‘: - ?" S ? ; - ~ ------------------------- T --‘-----‘-—__i-\—:‘--j_‘-—_
. WL 5. v Y ‘\ o
.-"Tr’«v 2 Advocate for the +*2hemsfortl bt B e fidommmneer L N
b2 ,,n.;:: {_Rf:%pondent (S} wwz:es SL6sC. .,\'; " \i\ AN ' 1
’ "I‘e”.; - : N . .‘l\ ' . \ e v .
S . Ty Notcs ol thc Regxstry Date Order of the Trlbqnal \‘ ! ‘ )
~ nxm'* e I L AN - A A .
.3‘7,;3_7;&‘?&};:.. application 15 1 fo e, 21110.2009 S ' K.Bhattacharjee, learned counse 1
U & Febi - - N . B
ﬁ;i., 3 35. HEd/CIF. for Rs. 50/ , - .. . Cppearing for Applicant cleary states that
Jf-;.pb’snrcd vide IPQ/BD ¥ e '5“].; . } R R N
:d_ﬁﬁt,,,j”é‘ Lo 8@ 2o . ., 'he will not press relief at X(b) namely, to
,,;_1; poaed,,,, bz 0 g“%” ..~ s adcept his date of birth based on certificate
3 “ e vewee. . ioe.wse submitted by him at the time of joining Gowt.
Dy Reglsmj . service. Thus, he will confine his reliet in
. re..peci'of.pehsion only. -
S TUERIRE
e Grievance of the Appllconf is fhat though
** he ottomed the age of superonnuohon on ‘
. 31122008, fil date no penslon has ‘been |
e N osed though he hos 1oken up the mcﬂ?r \‘.1 i
"% with the concerned quthonhes. L N
: j‘. !3‘:“ : .‘.‘A - - :j, .
- . linthe circumstances, issue nofice to the
o " Respondents. Ms.U.Das, leamed ~Addl. "1
- - -CGs.C accepts notice on behalt. of the o
" Respondents. Leamed ' counsel for * the .

a : s C\ 0. oc-\ f"“ s rtrRespondents seeks and allowed four weeks - . ..
’ v time to file reply. ‘:. ” » .
- - . ' f“ O Confd... 7

e e e W,




| Iveran - & TN R T T . . - —" }\.,\r

3,

T , . . . ) M S ‘ \
' - o 0O.A.214 of 2009 : B A5 V‘\
r % , . ST SN
| Contd. - Lo WK )
21.10.2009>« s _ SRR ﬁt*c& !

32.16.069 it is expg/ ted that the Respondenfs sholl
l2%1e YA ee o take emergent steps to get the pension ’

B
: N
e a’"‘\’ ®mdanks : /! [ released to the Applicant. , :\

T .4 Y
List-on 25.11.2009. - - \r\’&

C/@pa.‘,g a,éf [nolw‘uu) e
W‘V’L\ G’Y‘(/(:W'.

C ‘

j u( 2:/;0/}0 0'3 25.11.2009 MsUDos, leorned Addi. CGSC for

W o D- /J’ cec. oe—oy’ .- Respondents seeks further four weeks time fo
Hor - file reply. We notice that Applicant has
Spping o

‘4
. 7 retired on 31.12.2008 and no pension has: -F/"
reSP m;[/‘/";j J:Z‘ *  beenteleased till date. A i(
ey & PN

. CAS
D/ rv ’lleéq"n’”’? In the circumstances, further tv;rd R

/L& ) '_:. 2% o 991 weeks time is allowed to Respondents to f%k& g
b 10[0 7. steps to file fhelr reply. - - ;- {
DIACDd DEMHIS. SENL DI A " Joa L
' List on 14.12,2009. it is made clear thof
O I8TOTT el oo ule 2 otneo

pendency of the present cose. sholl noi

N 457, émg/

T L o % stand gn the way >of “the’ “Respondenfs tp ;f—. .
eoonhelZin - 9?00 NG T ETOC TRIOR N I eleqse the pensnoncuy beneflfs to ihe
< . i
SVOO 2”"”‘““ @it e, VELSTITCLe Applicant which is othemwise admissible. .. ’ 1‘
¢ 3 Py 5 ' = 55> ’ ; S PO
> W 308 r.\ﬂ bl F T TATR S AN e I (AP R NN T N .
! t = 9
JVD%/C‘;C_. R N N B W Sty ’
R’J\/-Z’ .,6' \ NETRTLTD A ] ) .
) (Modon Kurhar Chatuivedi) {Muke Kumor Gupto) b
."Q?']{’; Reon. i N aereen - . Member (A) Member (5} = - .-
AT T YOS o @ I TR .
‘ /bbf < e
Ao g;‘j} POV I 0 0 & 808 Leadin, o :
| SR e
D?” fES0 Off S0 ©h S0 u C-\,C‘.\...E]4,12,2009 Ms. U.Das, Leqrned counse! for t'hg
. 507 quyu AR e oY IRt De:C 212 Respondents seeks further four weeks' time 'to ma
. Fragdnontun o~ a3 s dnive T8PlY. However, she Is not able to, make sfoiemont‘} .
" S M whether the Applicant has aready been paid the” .
-
ent st.-{rc"‘??lawz TR S0t arit v Provisional Pension or nof, "‘°"9h the Appiicant has )
v .. NS aF DeEal superannuated on 31!; Jonuory 2009. . R
%6%@‘ o RTINS 523 TR O0R b
J\’% 524.@,,/ In the clrcumstances. cose is od}oumod to S
e f ot Coaedie D . .
ar\/g Iy Brige 4 ~o eaet g

2. "oy

~19.1.2010, , 57

- 2 - ~sonanie . | D

N1 BERLCT Darme.  ovebAocist § - ' R VR

r «
nkK gp/Chaturvedi)""

V@?}% B WO DBWOID DG 13882 280n00? (Mada (Mukesh" Kuihar ¢ Gupta). ©
1

(P Member (A) * *;: Member u)
v \,tc-nm/k‘ot arop .
\{?‘:..

o~ — ey e ———



""v

|
AR { ‘
> o L
.. Notes of the Registry _, ¢, Date | » " Orderof ‘the Tribunal
h L Cy, | 1910 10 Reply has been filed. Learned
W K. T _
_ ' counsel for the Respondents produces
- % : communication dated 8.1.2010 wherein it
T .1¢Dw

is stated that “the Applicant has received
all the pension benefits inciuding Monthiy
Pension, Final payment of GFPF,
Retirement Gratuity, Leave Encashment,
CGEGIS and Commutation of Pension
- . | etc.”. Wltn this stand of the Respondents,
| - K/7§' . Zf[””r‘ | ‘ | the relief claimed in the present case
stand fully satisfied. However, learned
%“ IO | counsel for the Applicant seeks one week
2% ah b" time to obtain proper instructions.
' ) . List the mattér on 29.1.2010.
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Mdan i{«rﬁéturvedi ) (Mukesh Kumar Gupta)
- Member {a) ~ Member (1)

29.01.2010 MrPBaman, - learmned counsel
| appears for Applicant and Ms.U.Das, leared
% | ’ Addl, C.GS.C. appears for Respondents.

~ Vide order dated 21.10.2009 limited
notice was issued to Respondents, namely,
Applicant’'s clam ‘regarding pension.
Thereafter, Respondents entered their
oppeorcn'ce and made statement that
Applicant. had received the pensionary
benefits iﬁduding GPF, Retirement Gratuity
- and Leave Encashment etc. Communication
" | doted 0801.2010 addressed to leamned
La éou‘nsel for Respondents has been produced .
| ' which in specific states that, "the applicant
has received all the pension benefits

indluding Monthly Pension, Final payment of
GPFF, Retirement Gratuity, Leave Encashment,

CGEGIS and Commutation of pension efc.”
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBU ,_AL S | _
- ; GAUHATI BENCH GUWAHATI R | %
(An appllcation under sectlon 19 of the Admlnlstratlve Tnbunal Act .
1985) N
2 _'Sri"'C'hoting Kamsa e
| ....Applicant
L - -VS- _ : _. ‘ _
- The Union of Indiaand Ors. e o
' ...Respondents ‘?
The apphcant prefers th|s appllcatlon before the Hon ble Trlbunal for : /t
dlrectlon to the respondent to- reIease his - pen3|on wuth lnterest WIth " |
lmmedlate effect |
Filed by |
W/A,afﬂwg Wm\ -
Advocate
s
I : j{




BEFORE THE CENTRAL ADMINISTRATIVE TRIYBUN\AL
" B GAUHATI BENCH, ‘GUWAHATI ™ Soncy
(An applicétic‘m under sectlon 19 of the Admlmstratlve Tnbuﬁelv«A\gt "‘f”‘ / ‘

1985) ‘ - . /
| lication No.2JY........ of 2009 o

 Sri Choting Kamsa

‘ i,,_..;i"pplicant ,
Vs- o

| . The Union of India and Ors. o
: ; ...Respondents
| LIST OF DATES
Date .Pertvicula‘rs Annexure

'11.41‘72_ Applicant was appointed as Chowkidav_r 'in the
| | Office of the Directorate of Field Publicity
23.3.06 ,Applicant wrote ‘a letter for clarification of his

service book record
|

5.4.06 Respondent No.3 issued letter wherein
clarification was given regarding service book

19.12.08 | Office order was issued by the Joint Director for
' ] supera‘nr uation of the applicant w.,e.f. 31.12.08

31.12.08 | Office order was issued by the respondent
releasing the applicant from the office |

30.4.09 " Legal notice issued by the Advocate of the
| Apphcant

7.5.09 Letter lssued by the respondent regardmg the
payment bf pensions

20.5.09 Letter lssued by the admmlstratlve Officer,
rega,rdmg proof accepted for verlfleatlon of age
and date of birth

, ,12.6.(59 Applicant|issued the letter regarding proof of the

| Filed by : ”

SR .‘ Advocate

" | age.
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GAUHATI BENCH GUWAHATI

' (An appllcatlon under section 19 of the Admmlstratlve Trlbunal

 Act, 1985)
Sri Choting Kamsa S
| ....Applicant
vs. e
The Union of India and Ors. ,
o ...Respondents
| | INDEX
SL.No. ~ Annexure - Page No.
| 'Applicat\ion 1- @
| ~ Annexure-l = 9
| Annexure-Ii | o
Anhexure-lil oy
Annexure-IV ‘ i3
- Annexure-V o Ly
Annexure-VI 1<
Annexure-VII |
| Annexure-VIlI | , YA
1. -N/s o . I7=n4
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

.(An application under section 19 of the Admmlstratlve Trlbunal N |

_ Act, 1985) ~
_ | o
3 iz
ol ~~
RN
RTICL : _ CANT ' N
. : PARTICU-LAR_S OF TI.LE& A'_:_PLI AN. C@nffaéf—%dm.mszmiwe‘Fn‘bnas
Choting Kamsa, Ex- Chowkidar | TETeR
Son of Late Habi Kamsa | A
L R o 4o UTOCT soog
Resident of Kamsa Village, P.O. & P.S Seppa, ,
Dist — East Kameng , Arunachal Pradesh r neh
Il.  PARTICULARS OF THE RESPONDENTS L
1. Union of India; | |
Repfesented by the Secretary to the Government of India
Ministry of Information and Broadcasting,
New Delhi-110001.
2. Directorate -of Field Publicity, - | | §

Ministfy of Information and Broadcasting , .
East Block-4 Level lll, R.K Puram, New Delhi 110066.

3. - Joint Director of Field Publicity , Regional Office, Itaﬁagar
~ Arunachal Pradesh —~7 Gy

4. Fleld Puthlty Officer, DFP( Fleld Pubhcrty Off cer) Seppa
Arunachal Pradesh - 79 p1 Dq‘)/ R |

. 5. __"Pay and Accounts Offcer Mlmstry of Information & ..
- Broadcasting , Guwahati- R G Bagrak w ?‘21905 , {

6. ‘\»Admlnlstratlve Off icer, Directorate of Field PubI|C|ty
| Reglonal Office, Itanagar, Arunachal Pradesh 7ol ) .
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1. PARTICULARS OF THE ORDER AGAINST Wﬁ

APPLICATION IS MADE. , :
The appllcatlon is made against the letter dated 20 05 09 WhICh

the . authority requested the applrcant to fumlsh proper document

showrng the date of birth issued by Administrative Officer

directorate of Field Publicity Regronal Office, Arunachal Pradesh
(iv) JURISDICTION OF THE TRIBUNAL :

The apphcant declares that the subject matter of the present '
“application is within the jurisdiction of the Hon'ble Tribunal.
(v) LIMITATIONS; | |

That the applicant declare that the present application is _;ﬁled'
~ within the limitation prescribed under 21 of the Administration
Tribunal Act, 1985.

(viy FACTS OF THE CASE :

(1) That the -applicant is the Citizen of India by birth and: the
“schedule tribe residing at village Karnsha,' D.ist- East Kameng
| (Aru‘nachaI:Pradesh) .- Being the Indian Citizen the applicant'is ‘, entitled
to éll the rights and privileges guaranteed to a citiz,’en" under the
Cdnstitution of India and the law in force f the county.

(2)  That the applicant joiried under the respondent on 11-.04.72 asa
" Chowkidar and was serving till his superannuatidn on 31.12.08. It is
pertinent to mention herein that at the' time of joining his service he was
'asked to produce his age certrt" cate Accordrngly the applicant
submitted a class to educatlonal certlﬁcate before the. authorlty for as
a proof of hIS age for Jomlng the Govt. service.

3) ‘That the applicant thereafter continued his service without any

~hindrance in his service career.

(4)  That the applicant on 23.03.06 issued a letter to the respondent

wherein he r’eq'uested for clarification of his service beok{a_nd .also
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hlghllghted h|s gnevances that for last 30 years he was&Lglven any "’““z

promotron ‘ * L T el

A copy of the letter dated 23.03.06 is annexed N

herewith and marked as Anneuxre-I.

(6) That in response to the said letter the respondent‘No 3 vide its
letter dated 05.04. 2006 mformed the appllcant that as per the record
he. has jorned the service on 11. 04 92 and his date of retrrement is
31.12.08. As regard the upgradatlonl promotion unless educatlon
qualiﬁcation, ‘there is a no promotional scope of Chowkidar/ peon.”
However he has been given financial benefit under IN-SITU promOtion ,
w.e.f. 01.04.91 ‘and his pay has been further upgraded under ACP
benefits w.e.f. 9899

A copy of the letter dated 5.4.2006 is annexed

~ hereto and marked as Annexure-il.

(6) That the apphcatlon states that the respondent No.3 had |ssued

an order 19.12. 08 that upon his retirement from the Govt. service on

7 superannuatror_\; w.ef. 31.12.08 the applicant stand release from his

, | | seNice. Accordﬂnglyﬁ on-31.12.08 the applicant was stand. relieved on

superannuation.

A copy of the order dated 19.12.08 and order
dated 31.12.08 are annexed herewith and

‘marked as Annexure-ll| and IV respecti_vely. :

(7)  “That after the retirement as the applicant was not recei\'/ing-the
retirement benef t, he lssued a legal notice upon the respondent
through his Advocate. On 07.05. 09 the Respondent No.3 |ssued a
Ietter upon the apphcant stating that the pension paper has already
| been sent to pay and account office, Guwahatl But due to the change

in pensron rule after Slxth Pay Comm|s5|on report The penS|on case'
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was returned to the office and had to be recalculated and sent‘to~PA®‘ﬂ ,

Guwahatl agarn And hence as such there will be delay.

A copy of the letter dated 7.5.09 is annexed

hereto and marked as Annexure-V.

(8) That the applicant state that he had received the :Ietter date'd[
20.05.09 from the respondent No. 6 whereln itis stated that pay ahd

Accounts Oﬂr ice, Guwahati has returned h|s pension paper wrth certarn
observation. It is also stated that-applicant should furnished p_hotocopy
of any proper document showing his date of birth as his date of birth
as per the record of the office is 12.12.48 but the document is not

\ avarlable in the record.

A copy of the Ietterdated 20.4.09 is annexed )
herewith and marked as Annexure-VI.

(9)  That in response to the said letter the applrcant immediately

mformed the authority that his date of birth is not 12.12.48 as he has
already submitted a copy of school certificate at the time of joining and |

requested 'the authority to correct the date of birth so that his pension
case get expedite. '

A copy of the letter dated 12.6.09 is annexed
herewith and marked as Annexure-VIl.

(10) That the. applrcant states that as the respondent not takrng any
steps for release of his pensron he went to the: off ice and submltted a

photocopy of his birth certificate issued by Gouwt. of Arunachal Pradesh
department of Economics and Statlstrcs whereln his date of blrth was
shown as 26 01.54 but the official of the respondent No.4 refused to

' accept the same and returned the birth certificate. -
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- (11) That the a‘pplicant states that though the applicant was

superannuated on 31 12.08 on a V\frong entry of his date' of birth in the

( office record, the applrcant has . been depnved of his servrce for

another srx years for no fault of hrs own.

(12) That the applicant states that at the time of his joining he has
submitted class-ll education certificate wherein his date of birth was
shown as 26.01.54 which was apparently | rssued by authorrty and in its

st b0
[E—

‘place the date of birth was shown as 12. 12 48 which has come into the,,

knowledge to applicant on 28.5.09.

(13) That ’the applicant states that during' his entire career of his

service, the servrce book was not shown to him nor any signature was

obtarned by hrm as per the rules and procedure of service
jurisprudence and as such the respondents are duty bound to accept
his date of birth as 26.01.54 as recorded by the State Govt.

VI  GROUNDS:

1) For that the respondent authority ought to have corrected his
date of birth by taking into consideration of the birth certifi cate issued

by Govt. of Arunacha! Pradesh and as such the applrcant is liable to

get the benefit of his service.

(2)  For that the respondent authority having failed to produce a
| school certlf cate before the pay and Accounts office, Guwahatr for the

release of the pensron has caused prejudrce to the applicant.

(3) For that the respondent authorrty till date has not taken any steps

for release Iegltrmate pension due to their negligence inspite of his’

submlssron of brrth certificate.

daiga . Moo T tL I A . PR EEEN . . ot " B L
- . e "

i e A s i



Central Adminisivative Tribuna
Teh e

; l 9 NCT 2009
i
Guwahati Bench
TarsrEl s
(4) For that refusing to accept the birth certificate by the officials 6f

the respondents is not only bad in law but shows callousness of the

respondent in correcting the date of birth.

(5)  For that the applicant states that right to get pension is not
subject to exercise of any pressure or administrative discretion of the
authority. The matter of pension on the other hand it is not the bounty
or charity rather it is a statutory right of any justified and good reason
strictly on conformity with law. The said right can not be denied and the
‘respondent have a legal, constitutional, statutory and moral obligation

to release the pension to the applicant.

(6) For that the épplicant states from the facts and circumstances
as narrated above it is apparently clear that the action of the
respondent authority in not paying the applicant's due pension even
after nine months of hls retirement is illegal, unjust, |mproper ,
unreasonable , arbitrary, dlscnmlnatory and violative of Article 14 21
300-A of the Constitution of India.

Vill. DETAILS OF THE REMEDIES EXHAUSTED :

The applicantsdeclare there is no remedy to them under any
rules etc and considering the urgent nature of the affect of the
reallocation order the application is compelled to approached this
Hon’ble Trib’unal very urgently and this Hon’ble Tribunal is the ohiy
remedy. |

IX. MATTER PREVIOULSY FILED OR PENDING WITH ANY
OTHER COURT.

The applicant has not filed any other case / application in any
- . other Court/ Tribunal regarding the present matter. |




X. RELIEF SOUGHT | ggﬂ-vr,‘,ﬁﬁmw f

Under the facts and circumstances of the case , the appllcant =

p_rayed for following reliefs :

a) To direct the respondent to release the pension of the
applicant with interest with immediate effect without any

delay.

b)  To accept the birth certificate_of the applicant issued by
the Govt. of Arunachal Pradesh

(c)  Any other order/ or orders / direction/ directions which this
- Hon’ble Tribunal consider fit and proper in this case.

Xl.  PARTICULARS OF THE POSTAL ORDER

(i)  Postal Order No. :- 39G 428020
Dated ;- 16 .l0,09
(i) E-nvélops with acknowledgement card
~ (iii) Vakalatnama
(iv) = Material papers

Xill. LIST OF ENCLOSURES

Copy of Letter dated 23.3.06
Copy of letter dated 5.4.06
Copy of order dated 19.12.08
Copy of order dated 31.12.08
Copy of letter dated 20.4.09
Copy of letter dated 7.5.09
Copy of letter dated 12.6.09
Copy of birth certificate |
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VERIFICATION

I, Sri Choiin_g.:Kamsa, Ex- Chowkidar, aged about4.6.years, Son:of‘
Late Habi“ Kamsa Resident of.Kamsa Village, P.O. & P.S Seppa,Dist -
East Kameng Arunachal Pradesh ,do hereby 'vérify that [ am the
apphcants in the accompanylng application. | am acquamted w:th the

facts and cnrcumstances of the case and swear this verlﬁcatlon I
: he_reby verlfy;,thatvthe statements' made in paragraphs 1 to Xl are true
-to my knowledge and that | have not suppresSed any. ma_térial.fa_cts.

And | set my hand in this verification today Iq October 2009,

at Guwahatl ' | % |

Sig ‘-patu‘vré
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Government of Tndia % 1
1 tanagar{Arunachal pradesh) 1
(T‘hrough proper channel) ., Guwahati Bench
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Sub: - f&eguest for_clarification of my service book records.

- i 2 D B OB U it i oy Wi oy S gy V) W e W o o PR e G T e D D G B S WY O Lo e S

Sir, 'T am serving as a Chowkidar for the 1ast 30 vears
above in the Directorate of field pnblicitv,Department Govt N
of Ind{a under Arunachal pradesh region,and performed the

Govt.duties with panctually and sincerly uptos the satisfaction
of the office superiors.

Under my 30 vears above served to the erartlent the
Tovernment has not y@t promoted me ungrade status,as I am
entered as a Chowkidar and lively to be retired on the Same

cavacity to tally other sources,I am feels grief for 36 yrs
abov- pasted of mv life in the anartment.

Now, I would like to requested you kindly check
and clarified my Covt.service caresr from your kind end,as
T am illerate rural hilly people didn,t have records myself
for the same only I remembered when I was joining in the

Department es a Chowkidar 1 was submitted a glass-IT educ-
-ational certiricate as desired by the Govarnment

Lo

AN

N 0.,5/7/78=94PF /[ & ln Yours faithfully, f
~Dated Seppa,the 23 % :

(C.Kamsa) CDR
Field publicity office
DFP,Seppa unit.

7/2{.’ /(./uL_’(La/)/ 7() JL)/./;/‘)‘) ( /.V |
C;’}/A)A/‘/‘ W/fl l‘”? }4‘3 g,/i%& /
oo “\{34’ AL CcCcds 4,3 & 9 P52

%[@L |
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. te his latter dte 23.3.2005.

10— /%W“T’/ o
Ny ,ﬁﬂﬁuQQLékzr /]
‘ - 10;28/.113/7_3-Estt/ro1;tt/6‘15‘
- e oDt ""i""?”","fn"}‘?%ubu 1t
; X rectorate of sie. ettty
[ Wbé ' .Regional Offtco(lr..P) '
i ; g ‘ ' | Deted Itanagar, the g
“.7,‘“ : N 5th Aprtl,2006. o

Sub ¢ Servicd dook records in respsct of Shri
Cc, Kensa, chowkidcr.-clartjicattpn rege.

Aa'ﬁcr recerds tn the Scnp}cc_book.@shrt
Co Kamsa, Chowkidar had Jotned in the gervice en L
11.4,1972 and his date of retirenent °n,5uﬂ?Pinnudteon'

- . rannuetlon
s 31.12,2008, 4s regerds upgradation/prometion, Sttal Administrativ
inless adequate educattional qualtftcctioq.”tharc,t

ne premottonsl s&c " por chowkidar/peoRe Hewever SIS ' -
premo scepe Je / pe , . i 1907 9nf

He has deen given finanotsl denesit under tnesity

promottion wefe 1+4,91 and his .pay hes been further GUW’%héﬁ -
, Skt Ll g Juwahati Bencii

- ‘ fat iﬁbut,
| e e |

nai b

upgradsd under ACP-beneftt wefs 9486994 T

-

( K. Puseng .
_Jbtnt'Dirceteﬂ g
P DPP: Itanaga¥e <
Te ' -

Shri C, EKamsa, Chewktdar . -
Sepps for informnation with reyerence

-~
4

\r

Copy tos= '
1. The Field Publietty ofricer,Seppa Sor ,
tnformation with reference to his letter
10.5/7/78-P17584vdt. 23,3,2006, -

( K. Puseng ) A
Joint Director,t/c
DPP: Itanagare.
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hl (bg _ vIr'o‘.28/t‘18/7.3-8‘stt/Vol-II 7 "f{(v
IR Gevernment eof .Indle o
A Directorate of Fleld Publtctity
2 " “Regtonel Officel( 4r.P)

Dated Itanager, the
19th December,2008

/167 . OFFICE’ ORDER

287 2{ok |
Consequent upen his retirement from Gevernment
service on superennuation w.e.f. 318t December, 2008,
Shri C. Kemse, Chowkidar, Seppe, stands reltcved oS

his duties with effect ;Eggmékgt December,2008( 4/¥).
Central Administ thve Tribuagh

e ——————

s it o

///

5% 19 07 L Rey Kuner )
1 ‘ Jeint Director

3

i §
Guwahati Bench E
Copy ti- I CRRIRRI

L//4} Shri C.Kamse, Chowkidar, Seppa Untt for
tnformation and cempliance. ' -

2. The Pay & 4Accounts Officer, Mintstry er I & B,
Guwe hati fer informetion. .

5. Dinectorate of Fleld publictity, New Delhi for
information, -

4. Service Baok of Shri C.Kemse,Chowkidar.
5, dccounts Sectlon.

6. The Field Publicity orricer,DFP,Seppe for
information., The services of Shri R.Barueh,Peon
may be uttilised in addition to his euwn duttes,
till alternattive errangement is made. L

\\Y{\“‘ - .
( Rej Kumar ) )
Joint Di;actor

——
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NO .4/1/2007-08-Estt/ )162h <
Government of India » e
Directorate of field puhlicity

5
Ny
o C e

office of the field publicl ty offieer\I ' 7, .~

5 Gppa( AP) . | e e

b ate: -31 /12/2008._

OFPFICE OR D;E R

In persuance of the Director(AP)DFP Govt. ot India, -

Itanagar vide office order No-28/118/73-batt/Vol-II/256 dated
9th December ,2008.

Shri,C. KamsaﬁZhowkidar of this unit office is
Berebwy stands relieved upon his retirement Irom 3overnment

service on superanuation today on 31st December,2008 (AMN) o

/

(R.Kamsha) FPA
Unit incharge.

Copy to:-

V,S’hri C .kamsa out going chowkidar is ‘hereby directed to

handover the office keys to Shri R.Boruah/peon of this
office.' *

2 .Shri,R. Boruah/peon of thit unit office is herdy directed

to performance the Chowkidar duties in addition to his
daily office duties ‘untill the arrangement is made by
the Regional cffice.

3,The Direotor(AP)DFP Sovt.of India,ltanagar for his
' neccessary action please.

A.Office copy.

Céntfa! ﬁdﬁzinﬁsﬁt&ﬁvﬂrit&ﬁnﬁj
4 19 0cT2009 | mmamamm
i ‘

ALY

Guwahati Bench
TETRRE HEUS

oy whnee:
‘-ﬁﬁitiznchargq.

et = e £ 5
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SPEED POST/ AD

No.28/118/73-Estt/Vol-1I/ 2
Government of India
Directorate of Field Publicity
Regional Office (Arunachal Pradesh) -
[tanagar. '
Dated 7" May’ 2009.

To. : v Central Administrat
, ~"Shri C. Kamsa, Ex-Chowkidar, e mﬂ'&?ﬁmnm“
Village : Kamsha, PO/PS: Seppa, e ~ararerg

Dist. East Kameng, [ ' .

Arunachal Pradesh. 4P 19 ot !

Sub :- Payment of Pension. - Guwahati Bench
- LI e
Please refer to Advocate Notice dtd.30.4.2009 6ﬁ“t'he‘""subjregtﬁ,entioned

above.

‘This is 1o inform you that your pension case was already sent to Pay &
Accounts. Office, Guwahati in time i.e. on receipt of complete papers/documents from
you. But due to some change in pension rules after 6" Pay Commission report the
pension case was returned to this office and had to be re-calculated and sent t0 PAO,
Guwahati again. That might have resulted some delay in settlement of your pension case.
It is also to inform you that you b intimated the correct SBI account number to this
office only on 9.3.2009 although you had retired on 31.12.2008. '-

However the matter is being taken up with the Pension Sanctioning
authority for according priority. :

~ Your GPF final payment for Rs.1,99.436/-has already been sent to you
through Fie}_d Publicity Officer, Seppa. The receipt of the same may be acknowledged.

A s
J/\"HR e ) g \ »)
. of Flold Pubi ity '

Bovernmeni of Intis
danager. Arunachal Pradsst

w

1. The Pay & Accounts Officer, Ministry of 1 & B, Guwahati for
information. A photocopy of Advocate Notice dtd. 30.4.2009 is
enclosed with the request to settle pension case of Shri C. Kamsa, Ex-
Chowkidar as early as possible. '

Enclo : Advocate Notice. / A

Joint Directe,
Ote. of Field Publitn,
Gavarnmeni af indie
anaaqar. Arunachal Prage

Copy to:-

’; MM .

e
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SPEED POST -

' No.28/118/73-Estt/Vol-11/ .9, 2%
 Government of India
Directorate of Field publicity
Regional office (Ar. P)
[tanagar.

Date{go‘h May’2009_)

: ' _ : _ Cantral Admamstratwe'fnbuna!
Shri C. Kamsa, Ex-Chowkidar, g pIE S R e (Do )
Village : Kamsha, PO/PS: Seppa, ' '
Dist. East Kameng,

Arunachal Pradesh. : : ': » 1 9 ﬂ i
Sub :- Proof acceptéd for verification of age/Date of Birth. '\ | Guwahati Bench

NERERREcE

ThlS is to inform- you that Pay & Accounts Officer, Guwahau has~again
returned your Pension Case vide letter No.PAO/NER/DD/PEN/09-10/259 dtd.12.5. 2009
‘ - with certain observations which will be completed by this office.

- However, you are requested to. furnish a photocopy of any proper
‘ document showing your Daeoflrtl;‘ Your Date of Birth as per record of this office is
12-12-1948. But the documun is found not avallable in record

Py om0

‘ Please accord llOI’lt as the same is required to be submltted to Pay & -
_ p y q y

; Accounts Office Guwahati ll'llm(,dldl(.ly

| ,

1 | o &Jluﬂﬂ(ﬁ

‘ ' (K.C. Paal)

4 Administrative Officer
DFP Itanagar
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The Field publicity officer at - Centra;Adminfsi?ﬁm?ﬁbuhai R
Seppa, East Kameng distt. ] ¥ e 4
AP, . gy

4:’
Sub:-Regarding my date of birth. ? 19 0r7 o
| Guwahati Beny,
| Sir, %

RIELE)
With utmost humbleness I beg to state you thaf, My date of birth is not 12/12/1948.
| I have already furnished a copy of my school certificate at the time of my joining.

It is therefore requested that you may kindly peruse my school certificate
and enter the correct date of birth and do the needfull so that my pension case get
expedite, : ’ ‘

‘ Thanking You %/’1/}_0/‘

Faithfully your’s
Sri choting Kamsa
Chowkidar,Field Publicity
Seppa.

’ Copy f():—-l.l)ircctor_ﬁcld publicity at Itanagar

2.Pay and accounts Officer gauhati,




GOVERNMENT OF
ARUNACHAL PRADESH

DEPARTMENT OF ECONOMICS /
AND STATISTICS *

BiRTH CERTIFICATE

U«eduaee&&eﬁ‘hon 1R®/17 of the Registration of Births and Deaths Act, 1969 and Rule 91T OFth
Arunachal Pradesh Registration of Births and Deaths Rules 2001) i
This is to certify that the following information has been taken from the original reco_rd‘of J

birth which is the register for (local area/local body) . . ... KAMBA VILLAGE - v of
tahsilolock SEPPA of District . .. EAST KAMENG ..... . .of r

......................................................

. { State Arunachal Pradesh.

| Name :....... CHO LING KaMSa ........... Sex:..MALE......cciirinerrinann.
1 DateofBith: .....: .26=01-1954. .. ....... Place of Birth , KAMSA VILLAGE. - . .-
‘ i Jame of Mother : . MATE PAMPOULI KAMSK .
i ?L
: ' Name of Father LATE . HABL . KAMISHK - ----
, ¢ Address of parents at the time of birth of the child : Permanent address of parents :
W K24 5& VILLAGE: - «-vovvvn-- S L KAISA VILLAGE. .............
......PC &PS. sEpPA ST FO & PS- SEPPA
........ EAST KMMENG LISTRICT  EAST K2MENG DISTRICT
i | Y ARUNACHAL PRALESH .. ... .... ... ... ARUNACHAL . PRADESH . . .
i! Registration No. : . e A‘615/ 2009 .o @f Registration : . . 7
A Remarks (fany): ... &KX e Signature oftheg&w
' ' ' Address of the issuin authonty
I / &éﬁf Districe Registras .
Date of issue : ORI  SELELNE LTS AL S e e
' m Rein 52 17, Sty Neppa . ,
u\ 7 ‘ S I I '..t'.‘ R
srechal Pradesh) :

it ’ : Seal :-
i v S '
i “Ensure regisiration of every birth and death”
it ST
b= ——— -

s
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUN
GUWAHATI BENCH, GUWAHATI
OANO. 214/2009
Shri Choting Kamsa

....APPLICANT
-VERSUS-
UNION OF INDIA &others
........ RESPONDENTS
_AND-
IN THE MATTER OF

cud L

A

Written Statement submitted by the Respondentglo—10 wn-

WRITTEN STATEMENT:

The humble answering respondents submitted their written

_ statement as follows:
I(a) That [ amQA'IKUMA{. ....and respondent

No2...in the above case and at - present  working

of the app]i'cation served on me and have understood the contents thereof.

4(% 2 Save and except whatever is specifically admitted in this written statements,
;;1_%(\ the contentions and statements made in the application and authorized by the
% competent authority to. file the written statement on behalf of all the
- e P .
respondents. A
(b) The application is filed unjust and unsustainable both facts and in law.
(¢) That the application is bad for non-joinder of necessary parties and
misjoinder of unnecessary parties.
(d) That the application is also hit by the principles of waiver estoppels and
~acquiescence and liable to be dismissed.
(&) ‘That any action taken by the respondents was not stigmatic and some
Lo ~ were for the sake of public interest and it cannot be said that the decision
. - . ) ." \o
- \N\U‘ Q)\\\ b 'sQ-W’L
Tt /RAY Ko W QW"’\
RN iV 3 A3 N
e T T = y & ot
T e TSl lanagar Ar Pra0eS N el MP}A

1L]1)=2010
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taken by the Respondents, against the applicants had suffered from vice

of illegality.

PARAWISE REPLY
1) That with regard to the statement made in paragraph 1 of the OA, the

answering respondents beg to offer no comment.

2) That with regard to the statement made in paragraphs 2 of the OA, the
respondents beg to state that no such certificate was submitted by the
applicant. As per office record his qualification is nil. In his service book,
signed by the applicant along with finger and thumb impression and duly
accepted by then Regional Officer, it is clearly mentioned that his
educational qualification is nil and his date of birth is 12* December 1948,
Therefore, it is very clear that at the time of joining in service, the
applicant had not submitted by certificate of his educational qualification
and as per office records his educational qualification is nil and date of
birth is 12.12.1948. o

A copy of the fist page of the
applicant’s service book is annexed
herewith and marked as Annexure-1.

3) That with regard to the statement made in paragraph 3 of the OA, the

answering respondents beg to offer no comment.

4) That with regard to the statement made in paragraph 4 of the OA, the
respondents beg to submit that the aﬁplicant was informed by the
respondents vide letter No. 28/118/73-Estt/Vol.1V/640 dated 05.4.2006 that
as per records in his service book he had joined the service on 11.4.1972

and his date of retirement on superanuation s 31.12.2008.

\f\\\@ \\\ \?
QD d\ecm‘ “\)\\c\\‘i
M muo““ o\?\e 188

\)‘3\95\"
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Guwahati Benciy A copy of the letter dated 05.4.2006 is
A =g ; Py
—-—4  annexed herewith’ and marked as

e A ——ye.

Annexure-2.
5) That with regard to the statement made in paragraph 5,6,7 and 8 of the OA,

the respondents beg to offer no comment.

6) That with regard to the statement made in paragraph 9 of the OA, the
answering respondents beg to submit that as already stated above that no
such certificate was submitted by the applicant. As per his service book,
signed by the applicant along with finger and thumb impression and duly
accepted by the then Regional Officer, his date of birth is 12® December
1948. Further 1 the family detail furnished by the applicant on 20.4.1995,
he himself declared 12.12.1948 as his date of birth. So question of
correcting the date of birth of applicant does not arise.

A copy of the family detail furnished by the
applicant on 20.4.1995 is annexed herewith and
marked as Annexure- 3. _

7) That with regard the statement made in paragraph 10 of the OA, the
answering respondents beg to submit that the contentions of the applicant
is not correct that office has not taken any steps for release the pension of
the applicant. His pension papers were forwarded well on time and his
pension case was regularly pursued with PAO, Guwahati as per the
following details: -

a. Pension papers along with necessary forms were sent to the
applicant with request to properly fill and immediately
return them to Regional Office for onward submission to
Pay and Accounts Officer, Guwahati wvide letter No.

\m\“f’ . 28/118/73-Estt/Vol.1l/210 dated 12f5‘2008‘
\‘\\ A copy of the letter dated 12.5.2008 is
m;‘;ésﬁj‘“tmdﬁg‘%w annexed herewith and marked as Anuexure-4.
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A copy of the letter dated 05.4.2006 is

i annexed herewith and marked as

Annexure-2.

5) That with regyrd to the statement made in paragraph 5,6,7 and 8 of the OA,

the respondents beg to offer no comment.

6) That with regary§ to the statement méde in paragraph 9 of the OA, the

answering respondents beg to submit that as already stated above that no
such certificate wa submitted by the applicant. As per his service book,
signed by the applichnt along with finger and thumb i mmpression and duly

‘accepted by the then\ReglonaI Officer, his date of birth is 12" December

1948. Further in the family detail furnished by the applicant on 20.4.1995,
he himself declared 12.12.1948 as his date of birth. So question of
correcting the date of birth of applicant does not arise.
A ‘copy of the family detail furnished by the
appltant on 20.4.1995 is annexed herewith and

markgd as Annexure- 3.

7) That with regard the statemdnt made in paragraph 10 of the OA, the

answering respondents beg to submit that the contentions of the applicant

is not carrect that office has not\taken any steps for release the pension of

the applicant. His pension papets were forwarded well on time and his

pension case was regularly pursped with PAO, Guwahati as per the

following details: -

a. Pension papers along vith necessary forms were sent to the
applicant with reques to properly fill and immediately
return them to Regionad Office for onward submission to
Pay and Accounts Officer, Guwahah vide letter No.
28/118/73-Estt/Vol.1I/210

\'\\W \\\\“ ' A copy of the letter dated 12.5.2008 is

,M/

S

S

ggr-“ﬂ

aﬂ“"md .

AKUN(AR annexed herewith and mirked as Annexure-4.
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- A
b. The papers were recéived back at Regional Office on
~ 3.6.2008.
A copy of the papers received on 03.6.2008 -
is annexed herewith and marked as
Annexure- 3.

-

c. The pension papers were again sent to him on 20.6.2008

Contrel Adriistrative Tribanel
S wyraihe |y with some observations.

A copy of the letter dated 20.6.2008 is

annexed herewith and marked as Annexure-6.

12 18m 2010

3 G“‘*’agaﬁ Bendi Ar§ 4. The papers were received on 04.7.2008 at Regional Office.

Y
- - o 4

A T LN e ot

‘After completion of formalities, the pension papers were
forwarded to pay and Accounts Office (PAO), Guwahati
vide letter No. 28/118/73-Estt/Vol.II/579 dated 22.7.2008.
| A copy of the letter dated 22.7.2008 is
annexed herewith and marked as Annxure-8.
e. The papers along with service book were returned by the
PAO, Guwahati vide letter No. PAO/NER/DD/PEN/8-
09/498 dated 1592008 mentioning, “ In respect of
Pension/Family Pension/ Gratuity/Commuted Value Pension
etc. as already sanctioned in céscs occurring on and after
01.01.2006, the same shall be revised in terms of OM No. F.
no. 38/37/08-P & PW (A) Govt. of India, Min. of PPG & B
dated 02.9.2008.”
A copy of the letter dated 1592008 is
annexed herewith and marked as Annexure-9.
. After doing the needful the papers were again forwarded to

Pay and Accounts Office (PAO), Guwahati vide letter No.
\M | 28/118/73-Estt/Vol 1/138 dated 29.11.2008.

\
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g. The papers were again returned by the PAQ, Guwahati vide
letter no. PAO/NER/DD/PEN/08-09/104 dated 09.3.2009

with following observations: -

(1)
(11)
(iii)

-
!
L

Vigilance clearance certificate wanting.

LPC/NDC have not been found

Govt. servants retiring on or after 1.1.2006 are
eligible for pa_yment‘ of pension @ 50% of the

emoluments (Last 'pay drawn) or 50% of average

emoluments received during the last 10 months |

whichever is more beneficial to the retiring
employees as per G. . Dept. of Pen, P.W., O.M.F.
No. 38/37/08-P&PW (A) dated 11.12.2008 which
may be followed while processing Pension/Revision
of pension cases. -

The reference to the records verified in respect of
date of birth has not been mentioned in the service
book.

(v) The oﬁicial_was placed in the merger scale of
pay of Rs. 775-1150 w.e.f. 1.4.1995 as per OM No.
13(2)1C/92 dated 7.4.1995. But further action to
refix the pay w.ef 01.1.1996 in the scale of Rs.
2610-4000(S-2A) to whom the pre-revised pay scale

- of 775-1150 was applicable has not been taken.

Reasons of same may be communicated.
A copy of the letter dated 09.3.2009 is annexed

herewith and marked as Annexure-10.

h. After necessary action the papers were 3™ time forwarded o
PAO, Guwahati vide letter No, 28/118/73-Estt/Vol .II/60

\\,,e dated 17.4.2009.

d“‘
mﬁf“”l \0‘3\6 \0” 6\3 RS
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A copy of the letter dated 17.4.2009 is annexed
herewith and marked as Annexure-11.
A demand draft No. 1225-161104 dated 22.4.2009
amounting to Rs. 1,99,436/- towards final payment of GPF
was sent to the applicant vide letter No. G-12019/6/2009-
10/Acctt/127 dated 27.4.2009.
A copy of the letter dated 27.4.2009 is annexed
herewith and marked as NANxure-12.
Pension papers were aging returned by the PAQ, Gﬁwahati
vide letter No. PAO/NER/DD/PEN/)8-09/259 dated
12.5.2009 with following observations:-

(1)  The proof accepted fro verification of age may be
mentioned.

(i) Pay fixed as on 1.1.1996 in the elongated pay scale
S-24 ie. Rs. 2610-4000 does not appear to be
correct. The total emoluments were Rs. 3169/- pay
should have been fixed ar Rs. 3170/~ by raising the
total emoluments to the next stage in the revised
scale of pay.

(1) The amount in increment on 1.1.2006, paise should
be ignored but any amount of a rupee more should e
rounded off to next multiple of Rs. 10/- as per G. L.
M. F. OM. NO. F. No. 1/1/2008-IC dated
29.1.2009.

(iv) As the retired official is a non-matriculate Gr ‘D’
emplovee drawing pay in the pre revised scale of
Rs.2750-4400) S-4), he may be placed in the pay
band ~IS with Grade of Pay of Rs. 1800/- wef.

‘°' 9\”"” 1.1.2006.
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(v)  Service book has not been shown c;nce in a year to .
the Govt. servant aﬁd no signature of the Govt.
servant obtained in the service book in token of
having inspccted the same. , )

A copy of the letter dated 12.5.2009 is annexed

herewith and marked as Annexure-13.

k. After doing needful the papers were 4™ time for‘n;arded to
PAO, Guwahati vide letter No. 28/1 18/73-Estt/Vol.11/340
dated 09.6.2009. | |

A copy of the letter dated 09.6.2009 is annexed

herewith and marked as Annexure-14.

1. A bill of leave encéshmént was sent to PAQ, Guwahati vide
Jetter No. 28/118/73-Estt/480 dated 28.7.2009.
A copy of the letter dated 28.7.2009 is annexed |

herewith and marked as Annexure-13.

m. A bill of CGEGIS was sent to PAO, Guwahati vide letter
No. G. 27018/1/2009-Acctt/476 dated 28.7.2009.
A copy of the letter dated 28.7.2009 is annéxed

herewith and marked Anncxure-ié.

. n. Pension papers were again returned by the PAOG, Guwahati

vide letter No. PAO/NER/DD/PEN/) 2009-10/535 dated

07.9.2009 with observations that “Since the official does not

possess minimum qualification, his pay may be done with

\}S granting PB-IS ie. 4440-7440 & the Grade Pay
W \\\\ \3\“‘*?‘ , ]
‘(\ o Q@Q‘respondmg to the pre revised pay scale i.e. 1800/- as
M «;«f" :

;&
\oﬁ‘ \\,o\S\OmegMcd im CCS (RP) Rules 2008. While fixing his pay i the

r- "S
-

‘ A VI
K’%;,gx . 3\4\‘
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IS band & no increments may. be allowed till further
clarification.
A copy of the letter dated 7.9.2009 is annexed
herewith and inarked Annexure-17.
Afier doing the needful the papers were 5™ time forwarded
to Pay and Accounts Office (PAO), Guwahati vide letter No.
28/118/73-Estt/872 dated 20.10.2009.
A copy of the letter dated 20.10.2009 is

annexed herewith and marked Annexure-18.

The PAO, Guwabhati issued Pension Payment Order (PPO)
vide letter No. PAONER/DD/Pension/Family/093-10/655
dated 28.10.2009. A

A copy of the letter dated 28.10.2009 1is

annexed herewith and marked Annexure-19.

The PAO, Guwahati also issued Communication of Pension
Order wvide letter No: PAO/NER/DD/Communication/09-
10/39 dated 28.10.2009.

A copy of the letter dated 28.10.2009 1s

annexed herewith and marked Annexure-20.

The PAQO, Guwahati also issued Authorization of Retirement
Gratuity vide letter No. PAO/NER/DD/PEN/09-10/97/658
dated 28.10.2009.

A copy of the letter dated 28.7.2009 is annexed

herewith and marked Annexure-21.
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"s. A bill was submitted to PAO, Guwahat1 amounting to Rs.

1,50,152/- towards Retirement Gratuity vide letter No.
28/118/73-Estt/979 dated 12.11.2009.
A copy of the letter dated 12.11.2009 1S

annexed herewith and marked Annexure-22.

A demand draft No. 80-928495 dated 17.11.2009 amounting

to Rs. 2,52,584/- towards Retirement Gratuity, Leave
Encashment and CGEGIS was received from PAQ,
Guwahati on 20.11.2009.

‘A copy of the letter dated 17.11.2009 1s

annexed herewith and marked Annexure-23.

A demand draft No. 80-928495 dated 17.11.2009 amounting

to Rs. 2,52,584/- towards Retirement Gratuity, Leave

e TN M A W N P L T A ——— . e = il W,

Encashment and CGEGIS was forwarded to applicant vide

- —— o — %

letter No.  G-12019/14/2009-10/Acctt/1032 dated

20.11 2009

'-—.-——v-—

- A copy of the letter dated 20.11 2009 is

annexed herewith and marked Annexure-24.

Further, his claim that official refused to accept the copy of the birth

certificate is not true. The copy was received and kept in the file. But the

e e gy

date of birth mentioned in the birth certificate submitted by the apphcant
is 12.12.1953 and not 26.01.1954 as claimed by him.

A copy of the birth certificate issued by the
Govt. of Arunachal Pradesh on 03.6.2009 is

annexed herewith and marked Annexure-25.

8) That with regard to the statement made in paragraph 11 of the OA, the
@mwe gﬁ respondents deny the contentions made therein and beg to
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submit that no wrong entry of date of birth of the applicant was made and
he was superannuated on 31.12. 2008 as per officer records and details
provided by the applicant. As mentioned above according to office records
and his service book, signed by the applicant along with finger and thumb
impression and duly accepted by the then Regional Officer his date of birth
is 12.12.1948 (Annexure-1). In the family detail fumished by the applicant
on 20.4.1995, he himself declared 12.12.1948 as his date of birth
(Annxure-3). S0 he was superannuated on 31. 12.2008 on completion of the
age of 60 years. Further while in service the applicant never questioned his
date of bisth. In 2006 while the applicant south clarification of his service
book vide his application dated 23.3.2006, the applicant was informed vide
letter No. 28/118/73-Estt/Vol.1/640 dated 5.4.2006 that as per the records
he has joined the service on 11.4.1972 and his date of retirement is
31.12.2008 (Annxure-2) but then also he had not raised any question about
date of birth. In 2008 pension papers along with necessary forms were sent
to the applicant with request to properly fill and immediately return them
to Regional Ofﬁce for onward submission to Pay and Accounts Office,
Guwahati vide letier No. 28/118/73-Est/V ol. 11210 dated 12.5.2008
(Annexure- 4), then also he filled the papers and forms but not raised any
question about his date of birth (Annxure-7).

As per GOI FR 56, an alteration of date of birth can be made, with the
sanction of Ministry /Department or the CAG in case of IAAD or an
Administration of a Union Territory, if- '

(a) An employee makes a request in this regard
within five years of his entry into  the
Government SErvice.

(b) It is clearly established that a genuine bonafide

\L\\v(’ \\\\"’ mistake had occurred, and
W
/?]’3‘2\“\o\‘i?fégsv‘““\‘““(c) The date of birth so altered would not make
»Ae

M‘%‘“ N'“ oot ineligible to appear m any School or University
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or UPSC examination in which he had appeared
at such examination or‘oﬁ the date of entry into
Government service.
Further according to G. 1, Dept. of Personnel and Traimng, OM No.
19017/92-Estt. (A), dated 19.5.1993-‘ it will not be appropyria.te to_consider.any

request for alteration in date of birth if the conditions stipulated above are not

strictly fulfilled. The Government policy regarding rejection of belated claim for

alteration in the date of birth is reinforced by the Apex Court judgment in two

- €ases.

A copy of the FR Book about date of birth and its
subsequent alteration is annexed herewith and
marked as Annexure- 26.
So the applicant was superannuated on 31.12.2008 after attaining the age of 60
years. The claim of the applicant of depriving of his service for another six years

is not true and cannot be accepted.

9) That with regard to the statement made in paragraph 12 of the OA, the
respondents beg to submit that as mentioned above no such certificate was
submitted by the applicant at the time if joining. Further his claim that his

“date of birth shown in office record as 12.12.1948 ceme into the
knowledge of applicant on —28.5.2009 is totally wrong and false. The
 applicant was very well aware that his date of birth shown in office record
is 12.12.1948 ahd he is superannuating on 31.12.2008 on completing 60 |
years of | age. As service book signed by the applicant along with finger and
thumb impression and duly accepted by then Regional Officer, his date of
birth is 12.12.1948 (Aanxure-1). Further in the family detail furnished by
the applicant on 20.4.1995, he declared 12.12.1948 as his date of birth
(Annexure-3). Further in 2006 while the applicant sought clarification of |
his service book vide his application dated 23.3.2006, the a.pplicaﬁt was

Y .
% §X\P' K R ,\\“
W : C”s

Im«
: (,]r\‘*""‘-('\
-~ ) Al
(\‘ﬁ‘ 43\\30?,\. |
«G‘ . ' d*i\‘:‘\\
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per the record he has joined the service on 11.4.1972 and his date of
retirement is 31.12.2008 (Annexurre-2). The applicant has also accepted in
his application filed in the Hon’ble Tribunal at apra 5 that this information

was proved to him by the respondent on 05.4.2006.

- 10) That with regard to the statement made in paragraph 13 of the OA,

the respondents deny the contentions made therein and further submit that
the first page of the service book of the applicant is very much signed by
his along with his finger and thumb impression (Annxure-1). Further his

signatures/initials were also obtained on service book many times.

Copies. of the service book signed by the
applicant are annexed herewith and marked

as Annexure-27.

11) That with regard to the statement made in paragraph VIL.1 of the

OA, the respondents beg to submit that during his entire service carrier the
applicant never questioned about his date of birth. The applicant at the time
of appointment has signed the service sheet along with his finger and
thumb impression, which was duly accepted by then Regional Officer,
where he declared 12.12.1948 as his date of birth (Annxure-1). In the
family detail furnished by the applicant on 20.4.1995 he declared
12.12.1948 as his date of birth {Annxure-3). After six months of retirement
applicant submitted as application claiming that his date { birth is not 1948
is not his date of birth then what is his actual date of birth. After few days
her submitted a copy of birth certificate issued by the Government of
Arunachal Pradesh on 03.6.2009 showing his date of birth as 12.12.1953

(Annxure-25). But in the application submitted in Hon’ble Tribunal the
applicant has enclosed another birth certificate 1ssued on 13.8.2009

showing his date of birth as 26.1.1054.

\W‘“ r\w

'\*"’5‘{\
)
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A copy of another blrth certlﬁcate 1ssued
by Government of Arunachal Pradesh on
13.8.2009 is annexed herewith and marked
as Annexure-28. -

It is surprising that how a person can have two different birth -
certificates, showing different date of birth, different date of registration
and issued in a span of 40 days by same office and same officer. So it is
very clear ﬂmt applicant is ‘misleading the office as well as Hon’ble
Tribunal by producing totally wrong facfs on the basis of false certificate.
and his claim of wrong entry of his date of Birth is‘ totally baseless and
false and cannot be accepted.

As pes Govenﬁnent of India Service Rule, chapter 58, - An alteration of
date of birth can be made, with the sanction of a Ministry / Department or
the CAG in case if IAAD or an Admuinistrator of a Union Territory, if-

(a) An employee makes a request in this regard five years of his entry into
the Government service, |
(b)1t is clearly established that a genuine bonafide mistake had occurred;
~ and |
(¢) The date of birth so aitered would not make him ineligible to appear in
any School or Univcrsity or UPSC examination in which. he has
appeared, or for entry into Government service on the date on which he
first appeared at such examination or on the date of entry into
Gof/emment ser;/ice. |
Further according to G. 1., Dept. of Personnel and Training, OM
No. 19017/92-Estt.(A), dated 19.5.1993- it will not be appropriate to
constder any request for alteration in date of birth if the conditions
stipulated above are not strictly fulfilled. The Government po]icy
regarding rejection of belated claim fro alteration in ‘the‘ date of birth is

reinforced by the Apex Court judgment in two cases.

W .
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A copy of FR book about date of birth
and its subsequent alteration is annexed

herewith and marked as Annexure-26.

12) - That with regard to the statement made in paragraph VIL.2 of the

OA, the respondents deny and contentions made therein and beg to submit
that as mentioned above no such certificate was submitted by the applicant.
As pr office record his educational qualification is nil so. there is no
question of failing to produce a school cestificate before the Pay and
Accounts Officer, Guwahati for the release of the pension and hasnot

caused any prejudice to the applicant.

13) That with regard to the statement made in paragraph VIL3 of the

OA, the respondents deny the_contentiohs made therein and beg to submit
that the statement by the applicant is totally wrong. As mentioned above
the process of releasing pension to the applicant was started well on time
and there was 110'116gligeztce on the part if office. The delay w2 payment
was occurred due to reasons stated in the mentioned paragraph 7 (a to u)

above.

14)  That with regard to the statement made in paragraph ViL4 of the

OA, the respondents deny the contentions made therein and beg to submit
that the contentions of the applicant are not correct. The Officials of the
réspondents never refused to accept his birth certificate. As mentioned

above the office very well accepted his application.

A copy of birth Sertificate issued by

| \MV(‘ LA Government of Arunachal Pradesh on
Q)\/ AN G\‘Q"‘o‘\d?"“‘\%‘ , : : el
MJ;;@, ‘g\; IR 03.6.209 is annexed herewith and marked
. O AT o0 ages®
W‘M«w‘ﬁﬁ-"‘a& as Annexure- 25,
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15) That with regard to the statement made in paragraph VILS of the

OA, the reépondents deny the contentions made therein beg to reiterate and
reaffirm the statements made above and submit that the applicant was
never denied his statutory rights. As mentioned at para 7 above, the
respondents have taken ail necessary and possible steps well on time and to

release his pension.

16) That with regard to the statement made in paragraph VILG the OA;

the answering respondents beg to submit that as narrated above the
respondents tock all ﬁemssaty and possible steps well on tumne to releasé
the pension of the applicant, however due to reasons explained above and
implementation of the sixth pay commission report, re-fixation of pay and

allowances etc. the payment of pension got delayed.

17) That with regard to the statement made in paragraph X.a of the OA

O

the answering respondents beg to submit that as mentioned at para 7 (a to
u) the respondents took all necessary and possible steps well on time to
release the pension of the applicant. There was no deliberate and
unreasonable delay in releasing the pension of the applicant.
Implementation of the sixth pay commission report, re-fixation of pays and
allowances, changes in the pension rules and observance of formalities etc.

are all time consuming.

As per CCS (Pension) Rules, 1972, Rule 68, no interest is payable on
delayed payment of pensions/commuted value pension.

A copy of CCS (Pensions) Rules, 1976

Rule 65 is annexed herewith and marked

as Annexure-29.
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_ So,' the claim of the applicant for payment
A copy of the letter dated 28.7.2009 is annexed

herewith ahd marked Annexure-16.
of interest cannot be accepted. Further regarding release of pension as
mentioned at para 7 the following payment had already been released to
the applicant:- |

(i) A demand draft No. 1225-161104 dated 22.4.2009 amounting
to Rs. 1,99,436/- towards final payment of GPF was sent to the
applicant vide letter No. G-12019/6/2009-10/Acctt/127 dated
27.4.2009 (Anxure-12). |

(i) A demand draft No. 80-928495 dated 17.11.2009 amounting yo
Rs. 2,52,584/- towards Retirement Grawity, Leave Encashment
and CGEGIS was forwarded was sent to the applicant letter No.

© G-12019/14/2009-10/Acctt/1032 dated 20.11.2009 (Annxure-
24)

(11) The PAQ, Guwahati issued Pension Payment Order (PPO) vide
letter No. PAO/NER/DD/PENsion/Family/09-10/655 dated
28.10.2009 (Armxuré—l 9).

(iv) The PAO, Guwahati also issued Commutation of Pension
Order vide letter No. PAO/NER/DD/Commutation/09-10/39
dated 28.10.2009 (Annxure-20).

18)  That with regard to the statement made in paragra;ﬁh X. b of the OA,

\“\J‘&)\\\\as

‘d_ﬁ

the respondents beg to submit that as narrated above the claim of the
applicant 1s wrong and false. The applicant is misleading the respondents
as well as the Hon’ble CAT by producing totally wrong facts on the basis

of false birth certificate and his claim cannot be accepted.
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answering respondents pray that the Hon’ble Tribunal may be pleased to
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dismiss the instant Original Application with costs.
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That in view of the reasons and circumstances stated above the
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VERIFICATION
I R'ATKUM'A’Q aged
about L’\ﬁq' ... years at  present  working  as

duly authorized and competent to 31gn this verlﬁcatlon for all respondents,
do hereby so]emnly affirm and state that the statement made in paragraph‘
J. L'Z J”) 45 1&;/ lg} 19 ___aretrue

to my knowledge and belief, those made in paragraph

2 T .il 3 14 S, ] f+ - being matter of records, are

true to my information derived there from and the rest are my humble -

submission before this Humble Tribunal. I have not suppressed any material

fact.
Za\ ?

And 1 sign this venﬁcau(m this -----g----th day of KQ‘\&\QM\ 2999 at __l_;&‘_{ %
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‘ Governnent of Indla

JHrectorate of Fleld Publicity
Reginnal 0fftce( 4r.P)

I

Dated Jltanagar, the
5th April,2006.

o —
v fnv-bﬁ—--"’m‘ g

.-,mgntmnﬂ Sud:e Servicd book records in respect of Shri
W‘%W C. Kamsa, Chowkidar -clarification reg.

43 paer records in the Service book, Shri
c\ Kamsa, Chowkidar had Joined in the service on
@S 11.4.7972 and his date of retirement on superannuation
1s 31.12.,2008, 4s regards upgradation/pronotion,
unless adequate educatlonnal qualification, there ls
ne promotinnal scope for chowkidar/peon. i{owvever,
He has been given financial benefit under in-situ
promotion wels 1.4.91 and hls pay has been further
upgraded under ACP benefit wef. 9.8.99.
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( K. Pusang )
Joint Director,i/c
DPP: Itanagar,
To

Shri C. Karsa, Chowkildar
Seppa for information with reference
to his letter dt, 23.3.2006,

Copy to:= '
_ 1. The #leld Publicity Ofrficer,Seppa for
inforzation with reference to his letter
H0.5/7/78=~PF/584 dt. 23,3,2006.

»' ' ‘Lz 5]
\}k\w(b\\\\b ( kK. puséng ) |

Joint Director,ijc

/ @5\’\\00\@0\0‘ PR DFP: Jtanagar,
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2. , .
Miss Reni Kamsd 20/11/79 Deugnter.
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4e
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° 4. SpriJitan Eamsa s/a/e5  Sen
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FILLIAG 0P 07 P ASION PAPIRS.

Shri C.Kamsa,Chovkidar will be retired on superannuation

12,2208 (artarason).48 such 1z may be agkal to f111 up tne

following Penaion Papers and submit to this offica trmediately.

dhtle

rormarding ,you mdy nlease s«e that the ‘farms are completely/

. correctly and neatly filled up (Prsferable with typing) to avoid
' delay. 411 the coplss may be Stlled up gnd‘nctunnCd to this officeo

Shri Kamsa ,Chowkidar should vacate the Govt.quarter bafore hi:

retirerant. decessary inforamation may plecse be gant to this of’ice
wall in time to n~ocess nl8 peaslon case with PACU,dumahotl.

{. FOPR K05 eees ( in triplicatel

2e FOrR ¥0o3 eerve -do-

3. ora GP¥ 10(8) ~do- _

4, Zorm Yo.l(Aominatiom Tor DCRG)';...'(“fn duplicate)

5, Particulars of Hdetght and SRR
rersonal tdentification mark. ceow aix‘cop;as)

6.  Slostel address : ,;;;IQ(Si:) coples.
7. specimar signdure weeo . —do=
- 8. 3 cooles of passport size Joint phdtdgraph with nifs.

9. Annexure’'C'(Raceipted 811l forﬁj;.JQf tn triplicate)
(Signature of official should be on Revenue stanp)

10, Commutation of pehston...(should bé;éubmitted 17 destred)
17, wel.Adccount iWoe

(atiach photocopy srowing name & Nﬂhﬁer of S3 eccount)
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Dir-ctorate of field publicity
k of tice of the field publicity officer

SeppalAP) .

.Datcd~S§ppa,the o>nd June /08,

an paners.

d find herewith the pension papers of Shri,

» 112387 ericlLOoSe
,.hamsa/Chowkidnr of this office and the 111 bhlanks are rniot
4a £i11 1it. ‘

£111-4 up MRAY 5a kindly recheck an '
(1)Form ro.=5(2)Form No.-3 (3) .GPF form 10(B)
and indentification

(4) .Form No-1 (5) Height particulars,
nature .(8) HXBPP 3 cooies

fOorc.

T TR v -, W
R “'”"_""‘}"‘mﬂawkl:{.l il tn

i
¢
: (g} Fostal ~dr’sS torm.(7) Specimen sig
:. ~v..(9).Recieved »ill form.(10) C ommutation fo7®,
N 2R3 S “YooK. '
LI -
_ 4 _ Vours 2o th uRLY,
"1 ~~‘4 & 3 .
! . . | \@("\e% (- 2 omsha)
: > 4cad., ’ A For field puhliéity office
i T | '  Seppal(AP)
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|mmE DIGTL.
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.. . Direstorste of:Fjeld Publtctty I N
chtonl.l 0‘ “MP.P) . '“»,:' R
AR s.,:.:;r:‘;:
Tovr ..;‘. A
RERREAITR natcd .mmgar,t;u val tgi
SO B A 20th June,2008. ' " &
Lo ‘-“*‘re)“ﬁ’i};'i" .
fhe Pield Publiotty O ffzm- .
Dte.of Fileld Publictty. j
- SEPPA | : j
Sud ¢ ‘i SRR
. AR e
SEPIE L
chuc rcfdr wur ~1¢m, , / /2ow.owct:/rzgr -
dsted 2nd Jure, 2008 ““W , M pansien pepsrs of, g he
Sari C.Lanse, cmx&@r. TIPS SELRLE (
be on scrutiny the fo.llqvtng trrgaulartttca are obacrucd
** in the pension pdpara auhmittcd ky Shri, 6’.K¢ma.chowktd_ar. '. """
i R Purtic:ulcrs of Hctght/persunal tdentification
é-.:-.— ' ’ .. “rk0v’*.";“ : ': l tq K ' ::\
Lo, The rclcmnt tm“ormttqn ,may ba corrected a3 follews i
(e) Hotght ' i~ § feat 612 tm:hcs. B
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should miso bc ctatc}i.

ara duly QOf)‘OOthd should «lso be aent to .
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1 FORH - 8 SPEED POST

ter to the 4dccounts offtcer forwarding of Pension papers
»t Serwvajyt. ‘

No.28/118/73-Batt/Vel-I1/ 5 ;
Governmsnt of India’ 527
Dte.oy Fteld Pudblictty
Regtonal Offtcel Ar Pradesh)

Dated Itanagar,the—2= £:2008

el i AL GGt
Guwahatt ' | o (L ([ )
Sud ¢ i:;,;;:o,"ag‘;‘p:;s of ii;tom:ottna Kamsa,Chovktdar foir' L 1.2. JAN 2010
str, ‘ - Guwahati Bench 4

7 am directed to forward herewith the Penstiol papers_GFE TS
Shri CJKLamsa,Chowkidar of this office for your further necessary . .
actiore L

.
39
R
=
l{d
b

2, ‘Tha detatls of Governrent dueg which will rematin outstanding
as on date of retirenrsnt (31.12.2008) and which nesd to be recovered
out of the amount af retireaent gratutty are indicated below 3= '

‘(a) Balance of House Building or

. d‘nv‘wnc. Addvance eece ece : ”IL
(b) Oper-papment of Pay & allowances ‘
: including leave salary eoe ‘eee Nk '

(e} Insome 183 deductidle at sourece a
wnder the Tncoas Tax Aot,1961(43 of 1961) NIL

(d) 4rrsars ef Licerce yee for | y
" ecoupation of Govt.accomnodation P NIL . .
(¢) The amount of licence fee for the ose NIL
retenttion of Govt .accommodatton for t he o ,
pernissidle perted of two montha beyond
- the date of retirement.

RYZ o g - other assessed dues and the nature <o HNIL " .
LEPAES T therecS. ‘ , S , '

. ki dg e : \ .
el’/ s 1-¥g’) fhe amount o Gratulty te bs withheld e ¥NIL
/ cese ity for adjustnent of unassessed duss,8f any L

v

r Al N

>
*
3

&

3, . Your attention 13 invited to the ltst of enslosures witeh ..
tas forwarded Rerevithe. o

4. _The receipt of this Jetter may be acknovledged and khia .
efrice informed that necessary instryetions for the disburgenent
of Pension have been issued to disbursing euthority concerngd.

5 iThe retirement gratuity will be drawn and disbursed by this
qerfice ‘on recaipt of authority from ycu. The outstanding Gaovi.dues
? *;:ngmu} in para 2 above azu.i):c recovered out of the retirement
ira tut before making paymens. .
) < ' 3 L .
. Coi /?\P‘ \B . " "
T Vs sattAruLlL,

\)b“é\“ o

..... .+ o W2
D < \ a0
LIST GF EWCLOSURES i | W@;«*&%ﬁ:\%@;ﬁ&w o
ts Form 5. & 7 duly coupzoted?‘&%\*“m ; ( Raj Bumar /)
2. A m)]cpectmt signature and:. Jolnt Birsctsr,
* 3 coptes ef passport size photographs. sea. of Fisld Publicity .
.- du-ly ‘.tt"t‘d by Hdead of O0rftce. Goverament of latid .
77 '3, Porm Ne.3 and other relevant | Aenager. *N"M*‘ e
papersi | A B

4. Servic book. '
5. Coamutiition of Pension (applicatton)

AN
#/s Frpyee and 33314100058 U HGSoourne
o . i . datne 7 rqttrgment7_h_" NN
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VFORM—7 "—f%""?f = 26( - N

_. * Form for assossing Ponsion ana Grituity <
VN % (Sco Rules 50,60 61(1) and (3) anc 65(1)
A

(U
5

( ® bqsont in duplicato if paymcnt is dosxrml in a. difforent CilClO
- #F of accounting unit). .

LN
D 5 ' ‘
i N PART -~
. YeNamo of tho Govornment Scrvants-— Sher, G HoOT /""‘? S A S 4 .
- . - . S, .
3. Fathor!s nama(and also hushand's ‘;_‘LM"' A bl Konr—8§
’ namo in tho caso of fomala Govorn— it
‘mont s arvant).
3. Datc of birth{by Christian ora)e 3= /2 I 73
-« 4« Roligion. 4= Do~y — P Lo
Se Pormanont rosidontial adrruss TSR VW S I< A S A
© shouing villago,town tistrict /;°/P3 - SEpPA o
: L. = Vs ) - 2AST K4 D
_ and stato i Pramly) Conweat Ao
$— . % Mbensi;
&Pmsont or -last appointmont mm

including namo of ostatlishmonte '
() squbstantivo ¢ ko W M

SR T | 12 mm

(ii) Of@.dﬁating if any.

Guwah
o ati Ben
. 7. Da. to %i boginmng 5f scorvico 3 )= 4 - 17 F -qam _mwgb
‘ 12
8. Dato of’ ondlng of sorvica 4= ¥ s+ DEe— Z’“/x"cp . —

g: T 94 (1) ]‘ot.al poriod of milita ry - oo

g t sor\d,co for which ponsion or gratuity

g - \; was ganctionod.

3 R R AN

E . oo (ii) A@unt and naturo of any ponsion/ ‘

L g ‘ggatu.ity rocoivod for tha xnlitary

CO-

\10mqh and naturo of any Ponsion/
TE 3 ty rocaivod for provious civil sorvico:=

e Gur (e ) sl

& 1= -1 9 /A 2.

,,\//L/——'

15N 1’_\ muormont undor which sorvico has $-
- e 'boon Yrondored in ordor of omploymant
‘~ycsars -manthly days.

e
N .:.,« Ll

Class of‘ Ponsion applicablo 3~ SWfWMMM z

. r? P
>43. Tha da -ta an which action imt;.atod tos~
T (1) obtain tho 'nNo domand cortificato! N —
; .,_\ from tho D;roctorato of Eatatos as
¥ providod in Rulo S7s

(!

M%W’f/r’ KIS

‘%
)

W N

(ii)assoss tho sorvico and omoluments L Qe Lo S

qualif‘ying for ponsion as providod - 2\ o .__z_g_cx_;,,,ééq;_i_. 33 ey
in Rule B3 and . A

e (Lii)a—-ssoss tho Govormmont duos othor 31— ~/C—
‘ ' than tha duas rolating to tha

c. a=-llotmont of Govornmmant -

accom)odatior‘ as providad in Rulo 73(1)
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T4, Derqilr or ~alssisn:, imperfections or
deficlencics in ¢ “erpice Book . N
which have heer i---~.4 under Aule
59(1)(v )iz,
. (’Lv’. 2 Semr s
. . o v G TS
5. Total lerprh o~ ol Tuing service for e ¥ Bt o
the purco-e o~ 30T Towards broken (}F- 33 yes—ss )
perionds, o month s -sckoned as
thirsy Z2vus
‘A, Perinds of non—-n2liruing service  :- N _ .
. . : . Centrat Adminntrefiivs Tihene ! :
(1) ‘nmrerruption “n. . scrvice "~QA4 .
condoned under Sle 28, a;:ﬁ‘ l!ll?ﬂ T AR
, - } N , A
(11! T-traordiner-  cove not —
gualifying rer oonsion, , i ]2 JAN 2010
£ &
(1i1) Period of :.xrcwiion nct — i _ :
treated as c.:. 7 ing. . Guwahati Bench
v ¢ . i
(iv) 4ny other se-uice not treated ... o ﬂaﬁﬂﬁ'QWWﬁB
cs qualiyyingz,
Total S
17. Bmoluments reckoning ror F‘Yﬁ = 43257 .
ratutlt . T bPr = 163 RPxa. 98 OF /=
g utty - DA = 3049 Cﬁ%f)
18, dverace emoluments - [o.6432):
* Smoluments drewn curins the last Ten
months of service,
Fost keld Trom To Pay Personcl o &7
: —— pay Averaje g lume..
N _ . 1. 40 2 _ . —
Clwph-t = /=3-2c02 3)-F-1r02 s zji{;é Iy.s = 31 8F5
[ -8 xeg 32/-/1+ %08 9317/r ) -, 32 b4o
—e - . PP 21CD /s !
"o 84,315 i =0 s A Cy3a, "Ly, 308

9. Date on which Porm 5 has heen
odbtained from the Govr.servarnt
(to be obtained eight “onths
before the date o~ ~oriremen:
of Govt,servant)

20(1) Proposed pen-ion - Sovy.

(ii) Proposed gradesd rolief :-—

1. Propbosed death—cum—-r-tirenerr
Grotuity,
<2, 2Xare from which fonoion

.Is to commence.,

— Ié/é/loo8_ol ve— S b D

O

2

4

Qpﬁ deo—S(_ ZM.@ bl —

Yyib = /Za./,b‘F)Bé//z

L
FII3F 4

P /5}. \‘70-MQ—"U/:1—00?‘

\Qﬁ
Joint Directo,
Dte. of Fiasd Publici,
kovarnment of Inaia.
Tenntar, Arunachel Bada-»
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Provosed snount Loy visional . l__m ‘ —
rens.on if Deportia oo or Judieial %ﬂAMMMM?’f
pry¥eedinsgs is iovr it O - glonst mw-
the vl}ovt Servant oo rotiremeat o N I
2<. Detalls :)f Govt.lw.3 »_.cuverable e 1 1AN Zﬂm i
out of gratuaty N7 .
i) Licenu fee for the allotment of , Guwahati Bench y;? *
Govt. accoumddsii. a(oee Sub-Rule '
(2,3 and o Se_ - - N I T 7
1i) Dues referrsd t.o i lwle 73 ~
25. wWhether nonmlnated -0¢ o . '
- ol e benD |
1) Death-cunw ret:rc 0t gratuaty Y s, Lot
ii) Fauily Beasion 1950, if apolicable Y
: 26. Whether Fawmily Peasion 1964 awpplicable T . 31840
) to the Govt.Servant .ud if so iw @ Teree FP 2 19D0 0 2 |
. . @ vov. § ot Loy = 32499/
, 1) Ewolumsnts rechkonig for the : © Pt ————. 22/6 /!
i familly peasion - NN 31/4,/1
H , datid
h i) the zmount of the fauily pension
beconing paysble t. the fawmily
" of ‘the govt.servaur,if death
R take place after retircuet. t-
. 16
a) before attaining the zg of 6% yegrs of :- Ps. 3> /"
b) after attaiunin: the age of 6F years of := /- /2 20 /=
1i1) Couplcte and up- ~Qote details of
the foudly ©s given in form 2,3 :-
S1.No. lzwe of the T_Z;:.;;pr' ' f  Date of [irth TRelationsaip with
o e _the fewily. . . .. ... .. . the Govt.Servint. .
€ Sl jwu Kamia 2657 |95F W ife
g shu T [Carntia 12 12. (985" Sen
) . . . ~do-
g ', Rale kasas | f‘o fz I?qu;s“  —do-
I & 71.(3\ ol ' : —
@ Y ya(;/uc" Kan\/.LQ ol L{ 1997- =73 _
@ nluns _dole  kawaq Y. 200/ Zﬁ"“"‘f’k""? s v
- - - AT ) Sine
27. Beight ST e %:% Ll
J/28. Identification maris - mole = vose

29. Place of p ynent of Peansion(Tre
+ -
“

) = -36
_ ‘ SU.I'Y, </ — SLP/}A CCO'DL 7—
Sub-treasury or Dok of ) ~

pje o 118F6TE7IS
Dis/— — £eat 1S3

3). Besd of account to which Fension and po -~ sz ppe.
gratuzty are debitable ‘ - io 7/ - » e F o rel )

-y o g\/w’t‘*’:—y

\ | BN
W . ——
\\\\ \(\\)\\‘\ \0‘ b\\c\\“ o)
q\é‘\ \
M 3«\ ' Jeint Birecter,

M\xec\ «\\'\\‘“‘5\‘?\6"" 66‘“‘“ " Ots. ! Fisld Publivin
| Gavarnment ¢f India
s , ) tonagar. Arunaghal Pragash
ﬁl’{}_ o
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T - CFORM KO S
“w . B
v DG L 4l WS )“(I)(m) nd 61(1)
Particuleors b obtained by the Hond of Office from
the retir o . veranent scrvent cight months before
the d-te T oais retaircasnt. Contral AdTmissthe 71
coe e @mmmk
- L - “bri,Choting Vams= , .
T ' » P12 gan 2010
. - — i
S a) Dote of Dirth 2 -12-13 ,
| 4 Guwahati Bench
(1) Dite of Retiremcut i~ 31st December,2008, e =rfe
i 3. Two specinmen sinoture (to he furanished in -~ separste sheot)
R dully -ttested hy G z-tted Government S:rvant:-
<. Threc copivs of F-ss-port size Joint phot‘ographs with Wife
Or husbamd (to W (ttested by the fead of Office) :- Znclosed,
3 Two Slips showing the particulars of hoight ond person 1 iden-
tificayién wmarics duly -ttested by - Gazatted Gevernment Serv:nt)
€. Prescat address t=C /0,70, 5eppa,RNist, Tast kameng(AT)
7. Addl\iss i"ftur l{btil\;llltﬁ('lt 5-‘:‘75_11,:“;'7@:_;-\ -’"I‘"'Jh?],m, /ﬁj- ~ e
Mgt Tant loime ", DS ek
S. dare Af the Tr. sury er th. Bronchyef Public Sector
drnk or the Por & .acceunts Office through which
the Pension is vo bo drgwn :~  SBI,Sepnna Branch,list,Fast kamenz{(i7),
4
, T
9. Details #f the family in Yorm 3. :- yegq,
Signature (%
0Lk
Plice :- 5"}";"‘/ Designation :-- J’]od'*ﬂ:a“
Dated the .. .. Ministry/Deptt/Office :-
: ey Inrp JFPC ,Seppa nnit,
- \M\‘QQO\\\\O
\'.' \O oy
A qrcslw‘“ o ;CF‘G‘%‘;\{“&:%
1 ﬁ‘m x&" w8 gesh
i oo TR T ot X et prade
e
i e o i R




— X: .
o ] FORY No. 3 p) (_))’\/ -
. o 7 - «
Y DETAILS O FAMILY
S,
Ebme of the Sovernmen: seruvant i~ Shri,C hoflnp 12*59
Designation $= Chowkidar, DFP, Sepoa unlt (A75 .
Date of Birth g 21277998
Date of appolintment 1z 117 ‘7"_,’.--,0’7_42% e
Details of Family memders
as on 5% tav,oool .
ST T Mmi o tag memicc o7 T 135EE”B}_—EEEEHSZEEZ_—};;H;]'/““
Yo. | Jast LY Birth with the Remarks of
of ficer Head of
; ‘ ofrige.
v, Zati,loni kamsa 26/5/1957 ‘iife.
Cenwal ﬁm&mm Mg. ot

2, ihri,Jeting kamsa 12/12/1995 Gon | G YEE WeTera
3, ,, ,hating haash z/a/1387  -do- Y
L, ,, soanezh Xams= 10/11/1995 -do- { JAN 2010
5. ,s oY arte kamsa 02/4/1997 -do- Guwahati Banch

iQ '!‘ g T (8]

a 6.Miss, Yate kamsa 24/7/2001 Daughter. _ R

s - -

o
.

Pi

23]

%

"

o~
%’:‘a
i
33
¥
b

= ecddition or clteration.

s

i
M

_,—-’-v————-.-—-—-——

P

I hereby undertake tO keég the above particulars
up-to~date by notifying thae degounts Offtcer/Hedd of Office uany

Sa N@w.m °
3s/- /?]36“\0 e® (b

e
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i SPSCIAZY o GHATUAE O SHRI C. KAHSA, CHOVKIDAR

~A ’ B
(s

1. SHRI C. KAASA A o=
A

2. SHRI C. K24S4
(2 F o

3. SHRI C. KAASA

Contral Adrinlsirat o T Emris]

FHw weries Wy

P12 AN 2010

e nampe e s

Guwahati Bench
A =rads |

o e W St et e 1 0 e =
| @

SPE‘CIIEH SIGNATURE OF SHRI C. KAHSA, CHOWKIDAR

1. SHRI C. K4AXS4 %@'
| Cprs

2. SHRI C. K4AS4
* Clos

ATTESTED :.g 3@?
— v y
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. . DETAILS CF 4574aT AdD PERSONAL IDEHTIZICATION gg -~
. ARy Or wdRT Cu WAAMSA, CUO/KIDAR e
.\ :
- <'\ .
W
1. udB8IgiT i— 5' 62 " (Five feet six ¢uil half inches)

2. Identificaticn <ti°x := dole on WHose.

‘Cmni Ao N
A TR SR

C 120N 2010 |
?

; Guwahati Bench . .
! «‘3’("{‘ Fal :m"mﬂ:r ‘_ ‘

[ [T,

Sl S

DATAILS OF dxisdT AdD ERSONAL IDEATIFICANTON HARK
O~ sl C. KAASA, CHOWKIDAR

‘e 28ISHT = 5% 672 " (Five feet six and helf inches)

Identification <£ark :i— Mole on iWose.

AW,

3 o
R’P\o\\’\\o o ;c\) avub““‘\’
0

2. 3 0
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g : POSTAL ADURASS AFTER RETIREMENT

- IN RaSPSCT OFP SHRI CKAMSA,CHOFRKIDAR

8Shri C .Kansa
Village: -Kamsa
Dist.Bast kameng
PO /PS-Seppa

(Arunachal pradesh),
Ph/NO-03787-223696 (R) .,

POSTAL ADDRESS AFTER RETIREHENT
IN RESPECT QP SHRI C.KAMSA,CHOFKIDAR

ShriC .Kansa
VYillage: ~Kamsa
Dist.BEast kameng
PO /P81 -Seppa

(Arunschal pradesh),
P /N0-03787-223096 (R).
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GOVT OF INDIA

MINISTRY OF INFORMATION & BROADCASTING
PAY & ACCOUNTS OFFICE (NER)
DOORDARSHAN : HRIDAY RANJAN PATH
R. G BARUAH ROAD : GUWAHATI

Phone 0361-2454150

No. PAO/NERDD/PEN/0S-09/4Q 8 | Date: |5

To . o
The _jeoccd Cynion/or

.
N
QN
A}

AA/""_ NI I j

Sub: Pension papers of Govermment officials- retired on or after 1.1.2006- Reg.

t

SirdAdadam.

In respect of Pension/Family Pensio/Gratuity/Commuted Value Pension etc. as
already been sarnctioned in cases occurring on or after 01.01.20006, the same shall be revised in terms
of OM_No_F.no.38/37/08-P &PW (4)Govt of India, Min. of PPG &B dtd. 02.09.2008

The following Service Books along with pension papers/Leave encashment bills received

Jrom your office are returned herewith for necessary action at your end.
It may be ensured that no Pension/Family Pension case is_forwarded to this office without

giving effect 1o revised provisions.
Yours Faithfully

. ==omaVaveovalvmne s
Pay and Accounts Officer

Service Book of:

© Enclo: Asstated
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SPECD POST
-yrm of lstter o e dccounts Urficer forworﬂzng
~ft Pension Pepers of Fovernment servant.
. | 40.28/118/73-Estt/Vo1-II/ 3
' . vovernment of India &8
R Dte.of Fireld Publicity
Hegional Office(dr.Pradesh.
’ Dated 29th wovember,2008.
To ,

The Pay & dccounts Officér,
dinistry of I « B,
Guwahatt

Sudb : Pension papers of ohri Choting Kamsa, Chowkidar Jor
cuthorising of Pension.

Sir,
i am directe’l to foroard herecwith the Pension papers of
Shri J.aamsa,chonki iar of this office for your further neceazary
accion. _ ‘
2. The detrils of Jouernmcnt dues which mill remoin autstaniding
3s on d3te of retirrn-nt (31.12.2008) and which need to be rcecoversd
out Of tihe amoutt of rotirement gratuity are indicated below :-
(a) salance of Jouse 3uilding or .o - NIL
conveyance Advance.
(bJ) OQver-payment of Pay & allowance oo WIL
incluiinrg leave salary. '
mummwamwéc’) Income ‘oz deductible at source WIL
vl wETaies e | under the Income Tax Act,1961(43 of 1967)
' (d) Arrecrs o7 Licence fee for e - NIL
3 1ﬁ2 JAN 2010 cccuparion Of vovt.accommodation.
e/ e co0unt of licence fee for the oo WIL
g - | retention of Jovt.acconnodation for
4 1 . "' 0%
§ Guwahati Bench the normcoszble prradd of two months
i beyond the date of retirement.
(7) 4ny other assessed dues and. the nature oo JIL
thereof.
(g) The 2mount of vratuity to be withheld .o VIL
Jor adiustment of unassessed dues,if any.
3. CYour attentiin is invit-d to the list of enclosures
whick s forverieil nerewith, :
4. The receipt o this letter may be acknowledged and this

orfice tnformed thot necessary instructions for the disbursement
of Pension have been issued to disbursing officer concerned.

5. The retirement gratuity will be drawn and disbursed by
this office on receipt of authority from you. The outstanding
Govt.dues as mentioned in para 2 above will be recovered out
of the retirement Gratulty before making payment.

LIST OF SNCLOSUAZS

g

( Raj Kumar )

]« fForm 5 & 7 duly completed. Joint Directa;,
2. 2(two) specimen sigure and Ote. of Ficld Publicins
3 copies of passport size photographs Bovernment of India

duly attested by Jecd of Office. tanagar. Arunachal Pradash

3. Form #40.3 and other relevant papers. A -
4. SIRVICX 500K. \ \\\ Y
=, Commutccion of Pension (application) b h«*“ A

. y
2/S.LPC/¥#DC zmizzo will be done and ((«f‘ )

sudmitted 2fTer retirement. v 20
S .
. L
W «© s \r\‘*‘l
T G




' FORM-7 ! —Ag- 'f’f'S 3 ” @()V -

-

S '\“éwq o Form for assossing Ponsion and Gratuity <
‘p} MRS T (Sco Rulas 58,60,61(1) and (3) and 65(1)
- R A -
ro, : (.iToz bao sont in duplicato if payment is dosirod in a difforent circle
. of accounting unit). - » '
BART =1
_ 10Na§o of tho Government Sorvants-= SHRI CHOTING KAMSA - .

‘. 2;'Fathcr‘a nama( and also husbaﬁdr'é. - L I .
B : ' -~ Late 4b .
7 name in tho casc of femalo Govorn— 3 i Kamsa
‘mant s arvant)e. A _

3. Dato of birth{by Christian ora)e 8= 12th D_GF—'embeJ‘: 1948

P
L4

4. Roligione. t- Donyi-Folo,

VILL — KAiSHA
PO/PS : SEPPA
DIST : BAST KAWAZNG
s~ (ARUNACHAL PRADESH)

5. Pormanaont rosidontial adcraoss $—
shouing villago,touwn district
and stoto.

6.Prosont or last appointmont
including nama of ostatlishmente

(1) sSubstantive Chowkidar.
(11) cfficiating if any. | |
7. Da to of boginning of sor\)iclo c 8= 11441972
8. Dato of onding of sorvica N z-:- 3_;; 72°2008‘° ;

g (1) Total pariod of milita ry ,
sorvice far which ponsion of gratuity
was sanctionode _WIL

(1) Rmount and naturc of any pansion/
gratuity rocoived for tho wilitary

e sarvicoe

A;\O.‘ Amount and naturo of any panaion/ . VIL ‘
" gratuity rocoived for provious civil eorvicas— .

\_Central Govt.(Eidt1)Service.

4- WIL

. 11:= Gt;vons‘nont‘urm:r which sorvico has
~. . poon rondorod in ordor of omployment
yoars mnthly dayse
12+ Class of Ponsion applicablo. .. Superannuation Penston.

+

© 43. Tho da ta on uhich action {nitiatod tos- - ML

(1) obtain tha 'No domand cortificate’
~ . - from tho Diroctorato of Estataos as
.provided in Rulo 573

**'{11)assass tho sorvico and omolumontsa. s Qualij;ying service (36 years
qualifying for ponsion as providod 8 months 20 days (l.e. 33 year.

in Rulo 593 anv]

7. {iii)a-ssoss tho covornmont dups othor 3= JIL,
than tha duocs rolating to-tho

a=llotmont of govornmmant '
accommodation as providod in rulo 73(1)

\M \ \0 ‘
. QO\ WOW ' \N\v‘

. RP\.\ “&\0‘ ?“WQ\\‘
; ’e@éﬁ'%g’@d.dﬂo‘\&e, Joint Director,
- e T el ' Dte. of Fisld Publiciy

Government of Inéia.
tanagar. Arunachat’ Pradesz

P g

SR
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‘Detatls of Aaniisi ~ms, imperfections or :
dericiencics in I°¢ “ervice Book - NIL
which have heern .= "1 under Rule

59(1 (b )(ii).

Total lenath of ~11)i7uing service for &= 36 years 8vm9nth8 20 days
the purpo-e o7 adiing towards broken (1e€0 3 years)

perinds, a month 1s ~eckoned as . .

thirty 2aus '

Periods of non--"ualiyruing service -

(1) “mrerruption in.service
condoned under Suie¢ 28.

A ; . e -

(11} & rfaofdlnqr. lexve not NIL
gualifying feor Dynston.

(iii) Period of :narcniton net

treated as qu2.iring.

[iv) 4ny other service not treated
as qualirying.

Total . - NIL
17. Bmoluments reckoning for &= Pay - 8530 Rs.11,983/-
gratulty P GP - 1800 ‘
(16%) DA - 1653

18. dvercce emoluments .-

s Smoluments drawn during the last Ten
months of service. &= R$.10,206/=

Tost keld From To Par BiFsonnd or oS0 T
: —_— pay Averaj e?_’..‘_%..’i‘-‘.; —
Chowkldar 71.3.2008 30.6.08 Pay 8220 X 4 = Rs. 40,080
’ GP 1800 '
. —do= 1.7.08 371.12.08 Pay 8530 i X6 =ARs., 61,980
dverage emolument= Rs .10,206/= GP 1800 Re.1,02,060

-— e e e e T—— ¢

19. Date on which rorm 5 has heen

obtained from the Govt.servart ;- Lastly on 8.7.2008.
(to be obtained eight ronths '
berfore the date oF retriremenv
of Govt,servant)

20(1) Proposed pen-ion :— 50% of last pay = R3.5165/=

(i1i) Proposed graded rclief :i- as admissidble. |

21. Proposed death—cum—rotirement := Bs.11,983 X 1/4 X 66 = 33;7’97’720
Gretuiltys : : ,

22, Lere from which Dern ion P - 1.1.2009.
is to commence.

: S \\<§§&
‘ \W \‘\\\b\/,\ NCS “ Joint Dirscter,

\?“‘ ; Bte. of Field Publicity
7 gevernment cf India
._,.ooe,‘i“ Ranager. Arunschal Pradesh
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(3)
7’1\)!: sed Aanount £ oUr '\' tSionnl
Reasion if Degart o or Judicial - i1
proceedings is it O - gisast
The Govt.™ervant Lo o rmitirement -
Details of Govt.lu-3 .2 _vsrable -
sut of gratuaty . NIL  [Conte Adririowssiiiom,
- 1) Licence fee for thv allotment of N Y e
a Govt. accoumadzir a(wee Sub-Rule
é (2),(3) and or Bui =TT s Ry, JAN 2010
- N 2010
11) Dues referred to 10 Nvie 73 s NIL o 3
Guwahati Bench
25. Whether nominated .o ¢ 1 gargra AAIEG:
1) Death-cumw retom . at gratuaty s Tes
11) Fanily Pension 1::, if apslicable:- : ¥o
28. Whether Family Pensicn 1064 pplicable Yes,
to the Govt.Servant o:d if so - a)Twice FP 3099X2 = Rs.6198
: b)50% of last pay = Rs.5165
i) Ewoluments reclorni-.z ©or the c)Pension  ee. = Rs,5165

Taully peasion i- (Rs.5165/=13 the least)

1) the ezmount of tre Tz2ily pension
beconing paysbie t. the family
of the govt.servaut,if death
take place after Thtlrchlt 67 ‘-
a) bsfore ottaining the ag of6~;s yegrs of :- Rs.5765/-

b) after attaining the age of @8 ysars of - Rs.}500/-(ﬂintnun)

1i1) Couwpl:te and up-t.-duote details of
the fardly us given in form 2 RO g

— s e .

S1.No. Nome of tne tecuier of - Date of Dirth Relstionsaip x’ii‘fh“
______ the faily. . . . . . . ... . ... __ _ the Govt. Scrv,nt
1. Sl'to Jonil Kamsa 2605.’957 : Vife
2. Shri Jeting Kansa 12.12.1985 Son
3. Shri Rating Kamsa 6.8.1987 Son
4. Shri Ganesh Kamsa 70.71.7995 Son
5. Shri Yarte Kamsa 24461997 Son .
6. Niss Yate Kamsa 24 7 .2001 Daughter,
- 27? ﬁéight T s T m CT LT 5' 672 . (Five feet ij and
: half inches
~ 28. Identification warks - Mole on Nose,
, 29. Place of p yueat >f Fension(Tressury, SBI-SEPPA (Code-5738)

Sub-treasury or Drnalr of the P .0) ... AJ/C Ho.11876567357
o Digt=Bast Kameng(4dr.Pradesh)
3). Bzad of account to whnich Puns10n and P,O.~ SKPP4.

gratuaty are debitable ‘ ‘- 2071-Pension and Other Benefit

\\Q& Penston Gratuity.
! \\\\,(7 e |

el ATV D
1\/&‘({/ O \\\‘§\‘
[30 qe S F iy O >
9@{‘“ \&5 W
M C e

e doint Dirscter,
Dte. of Field Publicity
Gevernment of indis
Ran~;; . Argnachal Pradas®

LT




Detatl~ orf nnz:stnr:,fmnerfecttons or
defzctenczcs in the “ervice Book

. NI
Vhich have been Ao~ -+ 4 under Rule
59(7)(b)(iz)
Potal Jength af Si:lcCiing service for .. >¢& vv3. 8 o MAs Dy DS
A the purro-e of ads1> rouvards broken C 1'e. 3% Y eans )w
. periods, a month is -ccioned as ’
X thirty daus
g - . :
% TF, Periods of non-vucliy’.ing service :-
: (1) ‘nterruption in.service
condoned under Aule 28, S O
(11) §-traordtinary lecce not
gucltyying ror pension.
(ti1) Pertod oS suspen ion not !
treated as qualir: ing, GUWahaﬁ h ki
(1v) 4ny other service -ot treated HGiEs ¢
¢s Qqualtsying. r_——“..f:ﬁ M
Total . . ot
17. Smoluments reckoning rer Poy — B82%Ce e, 1t X RE /-
gratuity $— Cpa>  — 1 8= ” ’
6y, D4 ~ 1 £ 26
] 18, 4dverage emoluments :-
E * Smoluments drawn during the last Ten
18 ®onths of service, .
‘{ Post keld From To Pay Peraonel oy TR T
— pay Averase ein.lume,..
Corsd ety I->-3%c 8 b0-~6-08 :8c§ I 4 2 1%.39 hbo
—_de ~ | - F- 208 1.0, 08 87%%:? I xe = m. 60,960
Rs. 1,00, i_”f"__
X& 19. Date on which form 5 has heen
. odtatned pfrom the Govt.servarnt = 1’“*'Utj w~ 8. 7.2008
(to be obtailned eight ™=onths
berore the date o reriremen”
B oy Govt,servant)
. 9 lonf oo - fl»s.s’oec:*/,
i 20(1) Proposed pen-ion ‘- seovy. g : . '
e Ralls
(1i) Proposed graded rclicf :-— an @D e
. / - Q
21. Proposed death-cum-rctirenert no. h 786 ™ o ¢ £C = ilg. 1,94, hé o

Grotultyr /

Y 22, sate from which per :ion T P 2-0<>ﬁ
is to commencs.

TRT
N AN




/ I 3 /S-? -
4' X L]

~ Prhposed amount I Provisiouaal

O Peusiott’ if Departuental or Judicial
© proceedings 1is dastitut:d nglenst .
the Govt.Rervant el re rotirement 2t

"Detagils of Grvt.dues rT.2 srable

out of gratuaty .

i) Licence fee for the ~1lotpnent of
Govt. accoumodatiza(ues Sub-Rule

c~ .
.

(2),(3) and or Rule-7=

34i) Dues referred to in Avis 73

"925, Whether nouinated nade for

1) Death-cunw retiremsnt gratuaty N s
L i1) Fanily BPension 1950, if aphlicable :- IND
. 26. Whether Family Pension 1964 upolicable N b
.to the Govt.Servafxt and if so =@ A £ Do 48 2 3 Goaé
1) Emoluments reckoning for the © soy. Fled oy - Seo go
‘ faully pesusion - @ P Y o 8V

11) the emount of the family pension C 1. go &0 [e 8 1= w)
tecomiag payasble to the fawily ' ‘
of the govt.servaut,if death '

take place after retirene . 1~
&F

a) b=fore attaining the a@ of 66 years of
' 6
b) afte).‘ attaining the afs of ,65}’/}'05\1‘5 of :~

= J0n. SO €0
1%.35‘0—0/2C"‘ -)

1ii) Complste and up-to-dute detalls of

the family as given in foruw 2,3 :-
S1NS. Nawe of The membsT Of Date of BLFtH ~Relstionship with
T ‘..tb.e...G.QVt:.SQ.WPQtA. -

o _ the fawidy. .. .o - e e

hand — o e e e S Cew O

op., Idontification waris

v, Plaae of p|quulf"_ O Nonnton(Clhmassary, \f\\
L Da) 1 g WY

uhetouadury oF Lenle of
i

s . b MAR
v Nead of Anaaunt t., whtoh wne Lo el RAJKU_ 1of »
gratuaty o dobitablo g - qﬁr‘@qu/@/ Jd\n\D“ecﬁe\dpu\)\\c‘\‘i
o AT e O 188 |
et Dot e |
AR | 0 n |
\ " o i IGOVGT\‘\‘:““;;&. . Prades
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caire-. . 1oPay. = Rs ,.8530./.-9. LL8e2C . e e

v g tie 23R = Rs,.1800/- {82
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July/2008: 8530 | | 1653 —  d4=| == 4 1Rs.11,983/-
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:;OVERNMENT OF INDIA
K MINISTRY OF INFORMATION & BROADCASTING
- PAV & ACCOUNTS OFFICE (NFR)
OO ARSHANCZHRIDAY RANJAN PATH
n ARUAH ROADLGUWATIATI
FLE/FAX0361-2454150

NQ. PAO/NER DDy ¥ vas nur oy Diate (09.03.200%

To o.mummmnas

The Gein Directar
DEF, ltanagar

12 Jan 2019
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. - o 3 .y P ‘.'-h H ’,‘_ . 'j 13- . )

Sub: Pension case in respeci o- : otring Kamsa, Chowkiday Guwahati Bench

o graies

R

In returning herev it thre above mentioned case I am to observe as follows:

1. Vigilance cieavance certificate is wanting,

"

LPCIND( “have not heen found enclosed with pension papers.

3. Govt. servants retiving on or after 1.1.2006 are eligihle far payment of pension
a ot S0% of ihe emaliuments (Fast pay drawn) or 38% of av erage emninments
received during e dust 10 months which ever iy imors beneficial 1o the vetiviing
employees as per G Deprol Pen.& PW, O NLE N 3%5/37/08- P&{"G(\) dated
11122008 wineh meay be follawved while processing | cnsmtilr(eﬂsffm of perision
cases.

4. The reference 1o the records verified in respect of date of birih kas not heen
mentioned in the Service Book '

.
-

G'QIS. The official wa« placed-in the merged scale of pay of Rs.775-1150 w.e.f 1.4.1995

Q as per OM Noo 1302VICO2 did. 7.4.1995. Hut further action i vefix zhe [ENY
w.e.L1.1.1996 in the scale of R5.2610-4000 (5-2A) to whom the pre-revised pa;
scale of Re.775-1150 was apphcable has not been taken. Reasons for the same
may be coimmunicsted. A

The Service Book and pemmn pdpé!“i are refu meri herewith fm‘ further
necessary action ai vour end. -

\'5\ \\Q\W \\\' o°‘ “\\c\; Yinurs faithfnlly

Yo
: : 30‘“ v& 0 .
Enc!é. As stated above. A{(ﬁ%@@ \<\°\ Q(aée,s L
e L,
P\ [3 -4
s (Xgi;\@\eo |\ \ssm ant Accounts V¢ X
; @M Pay & Accounis Om“""
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TR  No.28/118/73-Estt/Vol-1l/ LT
.g’ o Government of India
. Directorate of Field Publicity
Regional Office (Arunachal Pradesh)

Itanagar.

SPEED POST

Dated 17™ April’ 2009.
To, ‘
The Pay & Accounts Officer
Ministry of I & B,
Govt. of India,
Guwahati.

Sub:- Forwarding of Pension Papers of Shri C. Kamsa, Chowkidar.

Please refer to your letter No.PAO/NER/DD/PEN/08-09/104 Dated
9.3.2009/

 The pension papers of Shri C. Kamsa, Chowkidar is re-submitted
herewith after completing necessary information as under :-

1. Vigilance clearance certificate is furnished herewith.
- 2. LPC/NDC are enclosed with the pension papers.

3. Pension payment are calculated afresh as per latest Govt.’s order
dt.11.12.2008. Due to non receipt of the same earlier the anomaly
occurred. :

4. Verification of date of birth and other service particulars are done
again at Page (2) of Service Book. .

5 Further refixation of pay wef. 1.1.96 as referred to was already

" done and reflected at Page No.12 of Service Book-II. (annex)

The retired official is in deep financial stress so please issue PPO at
your earliest convenience.

The Service Book and Pension papers duly completed are enclosed

herewith.
\N\"(
(Raj Kumar)
Enclo:- as mentioned above. . Joint Dj;ector
r
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SPEED POST

GOVERNMENT OF INDIA
MINISTRY OF INFORMATION & BROADCASTING
PAY & ACCOUNTS OFFICE (NER) .
DOORDARSHAN::HRIDAY RANJAN PATH
R G.BARUAH ROAD::GUWAHATI
TELE/FAX-0361-2454150

NO. PAO/NER/DD/ PEN/09-10/ 259

Date :12.05.20609

Teo
The Joint Director
DFP, Itanagar

Sub: Peaston case in respect of Shri Chotting Kamsa, Chowkidar.

Sir,

In returning herewith the above mentioned case once again 1 am to observe as
follows:
1. The proof accepted. for venﬁcatlon of age may be mentioned.

2. Pay fixed as on 1.1.1996 in meedt-elongated pay scale S-2A i.e. 26104000 does
not appear to be correct. The tetal emoluments were Rs.3169/-. Pay should have been
fixed at Rs.3170/- by raising the total emoluments to the next stage in the revised scale
of pay.

2 3. The amount of mcrcment onl.7.2008 is wrong. In the case of calculation of
incremeats under the revised pay structure introduced w.e.f 1.1.2006, paise should be
ignored but any amount of 3 rupee or more should be rounded oI to next multiple of
Rs.10/- as per GIL.M.F.OM.NO.F.No.1/1/2008-1C, dt. 29.1.2009.

4 As the retired official is a non-matriculate Gr’D’ employee drawing pay in the
pre-revised scale of Rs.2750-4408 (S-4), he may be placed in the Pay Band — IS with
Grade Pay of Rs.1800/- w.e.f 1.1.2006.
S. Service Book has not been shown once in a year to the Govt. servant and no
Signature of the Govt. servant obtained in the Service Beook) in token of
having inspected the same .
The Service Book along with pension papers are returned herew1th for
necessary action at your end.

Yours faithfully

(C/ S Mda’\

Vo 5"] ¢ 3 Assistant Accounts Officer

—*126/ ) Asstt. Accaunts Ofticer
s Pay & Accounts Office

L (Doerdarshan; Guwahati

) ~ L, . .S '
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No.28/118/73-Estt/Vol-Il/ 2 (/0 — 'S -
7 Government of India
‘ @ FL Directorate of Field publicity
A T Ministry of Information and Broadcasting
Regional office (Ar. P)
: Itanagar.

Dated 9™ June’2009.

To.

The Pay & Accounts Officer,
Ministry of 1 & B.

Govt. of India.

Guwabhati.

Sub:- Pension C_asc of Shri C. Kams}a, Ex — Chowkidar.

Please refer to your letter No.PAO/NER/DD/PEN/09-10/253 Dated 12.5.209.

The pension case of Shri C. Kamsa, Chowkidar is resubmitted herewith afier
completing the following observation —

1. The age of Shri Kamsa, Ex-chowkidar was verified after ascertaining
it from all relevant office records including Service Sheet forwarded
by unit FPO duly accepted by the then Head of Office.

2. Necessary correction of Pay fixation — as on 1.1.96 has been done
accordingly and due drawn statement prepared.

0%.";";?LA.“'"5““"'{*"!’33?""@"5‘*”"\3‘%’@?&5]_oted and rectified. Revised Pay fixation order wef. 1.1.2006 is
BIRIHY enclosed.

] ? ? JAN 2018 ~4. Fixation of his pay under IS pay band will either step down his

% : ' ] bxisting pay as 1.1.2006 or it will cross the last pay fixed in IS pay
——— ! band (i.e. Rs.7440/-) (A worksheet of pay fixation is enclosed). As
' que;—ga![ Bench ~ kych as per Ministry’s further clarification vide No.F.No.1/1/2008-1C
m, = dtd.24™ December’2008 (copy enclosed) pay of Sri C. Kamsa has to
be fixed under PB-I with Grade Pay 1800/- which may please be
accepted. In case any alteration is still required it may please be done
and the pension may be released accordingly as it is delayed
considerably. Due to correction of pay fixation as on 1.1.96 as-well as
from 1.1.2006 a sum of Rs.16057/- has been found to be paid in excess
to Shri C. Kamsa which may be recovered from his R.G. The
statements are enclosed. '

5. The point of observation has been noted and it will be followed from
now onwards in respect of all employees.

(K. Asalah) —

3 Q .
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-Form of letter to the 4ccounts Offlcer forwarding
oj;?anston Papers cf Government servant. ‘

o . No. 28/178/73-Estt/Vol—II/

: \J Government of India
Dte., of Fleld Publicity
Regional ‘Office( 4r,Pradesh)

Dated 9 7T~.June,2009

«—

o8 /D= (e
| %\« v

Sy
-

To
The Pay & 4dccounts offticer
Ninistry of I & B,
Guwahati.
Sub:- Pension papers of Shri Choting Kamsa,Chowkidar for
authorising of Pension.
Sir,

I am directed to forward herewith the Penston papers of
Sh;i c.Xanse,Chovkidar of this office for your further necessery
ac onte
2¢ The detatls of Government dues vhich wtll remain outstanding
es on date of retirement( 31.12.2008 ) and which need to be recovered
out of the amount of retirement gratulty are indicated below:-

(a) Balance of House Butlding or .o NIL
conveyance Advance '
(b) Over-payment of Pay & dllowance eoe NIL

including leave stlary.

———eeen_ (c) Income Tax deduction at source .o NIL
%?QHAMMhQ&u&mEﬁm@ﬁ~ under the Income Tar dct,1961(43 of 1961)

s Wy =y d) Arrears of Licence Fee for 0cCUPALiON ‘ees NIL
3 < of Govt. accommodation.
2

of Govt.accommodation for the permissible

{ 1 Z-MR!ﬂnﬂ %(e) The amount of licence fee for the retentton NIL
? pertod of two months beyond the date of

gﬁ:ﬁi?ﬁgﬁﬁd1 | retirement. |
NARCESIAA =TT A . ‘
Wmm“mwwmm%mgé;mh_’f) 4ny other assessed dues and the nature ces NIL
' thereof.

(g) The amount of Gratuity to be withheld vee NIL
Sor adjustment of unassessed dues,lf any.

e Your attention 18 inpited to the 1list of enclosures
pvhich ls forwarded herewith.

4. The receipt of this Jetter may be acknowledged and thts
ofrice informed that necessary instructions for the disbursement
of Pension hape been issued to disbursing officer concerned.

5e The retirement gratuity will be drawn and disbursed by

~ this office on receipt of aut hortty from Yyou. The outstanding

Govt. dues -as mentioned in para 2 above will be recovered out
of ¢+ he retirement Gratuity before naking payment.

LIST OF ENCLOSURES : )<;:4§' i
-0 e‘
& 7 duly completed. ( K. 4salah )Cﬂ

1.Form 5
2.2(two) specimen signature a-nd Director

3 coptes of passport size photographs
duly attested by Head of COff1ice.
3. Form No.3 aad cther relcvant paperse
4.SERVICE BOOK.
E.Cnmmutation of Pcnsion(application)

p/S. LPC/N¥DC will te done and
submnitted arizr retirement.
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. fyre for ‘.F‘\S.‘.Sf}LIY]'pOhSi’\n and Grotuity

. (5o Rulus a3, 7),41(1) and (3) and ¢5(1) <
423, sont in v enlicnte if naymant 1S dpsirod in A different circl?
3f acchuntin’ ~nit).
PART -1
1.Nano of the Gayvornnot 3:ryants— SHRI CHOTING KAMS 4
- s ' L
De * atro sels narm ‘\arr‘ algn ruehanﬁls )
X - :
ome in the case ~f fumale Govorn= Late 4bl Kamsa
“mons & orvant).
3. 2ato 0t sipeh( by Christian ara)e 3 - 12th Deccmber,1948
3. Raligione. 1 - Donyt-Polo.
3, Purmanant cusidontial o troewss 3— VILL-KAMSHA
shawing Vi llago,toun sietrict _ PO/PS : SEPPA
and stotoe DIST : EBAST KAME

1- ( ARUNACHAL PRADESH)

4.Prosont or last appointr.
Cinclucing nama of ost™ L strmonte

(1) sSuustantivo Chowkidar

{1i) rfficiating if arye | ool AT, ‘
7. C2 tz'af Saginndng 5f survice t i 7704'1972 m ! hm!
s, pats of ersing of s2TAifT .- 31.12.2008 i

3. (i) Total pe spinet of milita Ty
sopvice for which 2nsinn OT aratuity
was sanctianai‘s

g 12 Jan 2010

Guwahati Ben
D7 S g,

.. NIL

:

(i) Amount anc naturo O any sunsian/
sratuity recaivedt f~r tho military

sorvicaoe.
10. amaunt anc naturce yf any " ponsinn/ VIl
Jretulty rocaivay’ far DT cvinus civil sorvicoes—
11. Govornment unlr snich survice has '~ 3~ Central Gout (Ctvil)Service.
roon rancorcd in arrer Of omploymont
yCars minthly iayse
12. Class of Ponsian apnlicatlo’ 31— Superannuation Pension.
13. Tho ~a . to O which actinn initiatod tos- NIL
(i) obttain tho tny demand curtiflcato'
from tha Dircctorato of Estatos as
nrovided in Rulc 573
(1i)assaoss tho scrvico and omo luments ual‘lfying service { 36 years

qualifying for ponsion as providod 8 months 20 days (1.2. 33 years}
1n Rulo+~S93; ~nd

(iii)a-ssoss tho Govurnmont (uos sthor +— NIL
than the dues rolating to “tho
a—llotmont of an.rnmmont
accommaiatinn 28 srovidod 1n rule 73(1)

W . DI AL
tor
p& c\O v“"‘“ rec }
M /?~ “\0\‘"' 63“ Dt=. of Fleld Publicity
.AM\,,M‘\“ Vo ,\95\\ . Government of India
- (Guwahati : Assam
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Tetl ani st am o, imperfection
deficiencics in ¢ ‘ervice Book
which have heern 17777

.4 under Rul

5901 )(b)(ii/.
©- <ing servic

s ~.cxoned as

-owards broken

, Bl - CIA

LI 4

~ Bb°

s ar
- NIL
e

:— 36 years 8 months 20 days
(i.e, 33 years)

e for

verinds, 2 Tonin
trhirty Z2us
K, Peminds of non—-na L TUIng service - . 7L Conkal Adndnimr s e + ., . -
(i =m:orruption w scrvice WAyt ey
sawdoned under L. 28. l
(1i}! 5-traordincr . - ii¢ not i
qualirying fer ~sonsion. a NIL % ! ZJANZUm
(iti) Period o smenaiion not l i G .
treated as qu::1.7 Inge. hﬂmmh%ﬂBend1
(iv) 4ny other serrice not treated 5 ﬂgik*:@gﬂa (
cs qualtsying. :
Total NIL : - :
17. Bmoluments reckonins For Pay = 8360 Rs.11,786/- |
grotulty r- GP = 1800
(16%) DA = 1626 |

18, 4dverage emoluments -

s Imoluments drawn during
months of service,

the last Ten

Pav

Firsoncl o7 i
pay Averaje. 2ri iliC

Tost keld From To

Chémkidar 7 «3.2008 30.0.08
—Jo- 1.7.2008  31.12.08

dverage emolumant = 25.10,040/-

8060 X 4 = Rs. 39,440
1300(GP) |

83 ' ' ¥ 6§ = Rs. 60,960
1800( GP) \

Rs.1,00,400

- e e

19. Date on which form 5 has heen
odbtained fron the Gout.servant
(to be obtained eight months
before the date o~ reriremen”
of Goot.servant)

20(1) ProDoséd pen-ion P —

(ii) Proposed graded rolief i-

21, Proposed death—cum-rstirenert
Gratuitye -

22, vate Jfrom which
- {§ to commencs.

@
SR

.- Lastly on 8.7 .2008

50% of last pay = Re. 5,080/~

As admissiblee.

Rs.17,786X1/4K66 = Rs.1945469/-

c - 7.7020090
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J/ 23+, "Proposed amount of Provisional

- A Pension if Departmental or Judicial

: _ggooeedixlgs is instituted aglanst
¥he Govt.Servant before retirement

24, Details of Govt.dues recoverable
out of gratuaty :
1) Licence fee for the allotment of
Govt. acconmadaticn(See Sub-Rule
(2),(8) and or Rule-72

o
3 -

ii) Dues referred to in Rule 73

25. Whether nominated made for

1) Dsath-cwuwr retircueat gratuaty

26. Whether Fawily Peasion 1964 =

policable
to the Gth.Servant and _if SO :

i) Ewmoluments reckoning for the
family peansion :

11) the amount of the family pensisn
teconing paysble to the family
of the govt.servant,if death
take place after retirément. :

T G
s, L - o

1i1) Fawily Peansion 1950, if apslicable:-

FE - -2 TY

TRt

Gt A Thane
I (ES by AL AR

(1L Jan 2010

H a
o . ¥
Guwahati Banch

JIL

NIL

Re.16,057/=

Yes
o
Yes \
a) Twice FP 3048X2 = 6096/~
b) 50% of last pay = 5080/
c) Pension = 5080/~ |
(Rs .5080/=1s the least)

a) before attaining the ag of %% yegrs of :- Rs .5080 /~

67
b) after attaining the

1ii) Cowmplete and up-to-dute details of
the family us given in form 2,3

T wm vl v 4 v b o

Nawme of the uwenber

.
S

Date of

Sub-treasury or Benk of the P.i0) :

Hsad of account to which Pepsion and
gratuaty are ds hii\‘.able

'\\\\@\ _\\\\0, o
: % igé\“\i;;\?\é& ; "*\‘&g

SN ot

age of 8% years of

2= Rs.3500/=(Kinimun)

Birth "Relationship with

—— e w—the fapily . ... . . .. _ _ the Govt.Servant.
1. Smt. Joni Kamsa 26.5.,1957 W"if"ég' - Abe
2. Shri Jeting Kamsa 12.12,1985 Son
3. Shri Rating Kamsa 6,8.1987 Son -

4, Shari Ganesh Kcmsa 10.7141995 Son
5. Shri Yarte Kamsa 2.4.1997 Son .
6. Hiss Yate Xamsa 2447 2001 Daughter.,
27. Beight | :- X 5' 6]2 inches |
: (Five feet six & half inches)
28. Identification marks ‘= Mole on liose.
29. Place of payment of Pension(Treasury,

S2I-SEPPA (Code 5738)

4/C §0.11876567357 .
Dist=<East Kameng(Ar .Pradesh)
P,0.~ SEPPA, '

2071-Pension and Other Benefit

Pension Gratulty.

- Rodeday
Direclofrq]\@ l BAE

Drte. of Field Publicity
Governiment of Ingia
Guwahati ; Ascoin e

v




g : {xation undsr S5th Fay Comxisslon R c=ansbie = IS >/'71;‘:__ b
3 (revised flzatlon as per P10's ' — A=

S obscrvctton).tn the Scale k. 2610-60-2970.65-3303,70_4000/_ wef, 1.1.96.
/. 1.0% .- 3170
-,;?.3}5"), - 3235 : - _ 5@ —
7.4.97 - 3300 o
1.4.98 - 3370

1.4.99 - 40

¥o be fired at &s. 5590/- as on 9=8-99 uﬁder' ACP Schéme,in the acele
2756-70a5800-75-4400/- vef. 9.8.99.

$.8.99 - 3590

1.8.2000 - 3660 Conwel AdrRRicT® T Tyl
1.8.,2001 - 3730 270 WETTLN; ATETA |
’ o 8.2’002 - 3800 .

‘ |
1.8.2005 - 397 B I R RNl
1.8.200¢4 - X950 | ‘_
1.8.,2005 - 4025 7 ' Guwahati Bench
1.8.2006 - 4100 | T g !
1.8.2007 - 4175

1.8.2008 - 4250

Repised Pey Flzatlcen in the Scale (gs) 4440 = 7440 wefs 1.1.,2006

5. 4025
2013 ( DP)
1449 (D4) ) oo
=737 'f"*/
6. 4440 - 7440
. GP- 1800

7. 74590
- 8. 1800

S.

0.1 yit1

17.

12. 7490
1800

13, 1.7.2008

1.7.2006 - = 7770 - 1800
\\\X \\\ RO S w07 - aoso - 1600 N
M e \0\‘0\?\e§?\1&%7 2008 - 830 - 1800 ke Az aido
“‘%ﬁ‘iﬁ%\ﬁw S8t Director 5&; \gﬁ
Q"” Dte f Field Publicit

\c_’o\le \\2\(\'&
WW@«%«;\« 1 Gaowernrient of India
_ ﬁ{““«d Assam

R M' " GUI dhru
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0.A-15011/02/2008-Admn. g()[ —~
Government of india ' <
Dectorate of field Publiaty

(Ministry of 1&B)

LI O I )

_New Delhi-66, dated 11" Feh., 2009,

T' Cenieel Adrtn P Thuns!
a . e, BTN AT
The Administrative Officer,
"*Oircr:o:a‘-\c of riald PuBlicity, B ; 1 2 'JAN Zmu ¥
Punce ; i %
: Guwahati Bench *
Sehjeet - Regarding re-fixation o Pay of Group “D” employces in P3-1, ﬂﬁ’fﬁﬁ RiREIE!

Please 1:fer Lo your letter No. 19/21“’/DFP/09/242 dated 15. 01 2009 on the above
menticned subject.

2. A copy of Ministry of Finance, Department of Expenditure’s Office Memorandum
No.1/1/2008-1C, dated 24" December, 2008 regarding clarification of pay fixation of existing
Group "D" employees in the revised pay structure is sent herewith for your information and

necessary actior. ' , ' (
: - v ) C A

, (Meera K. Raman)
' Deputy Director{Admn)

Copy to a% Regional teads except RO, Pune alongwith a copy of Mmls(ry of Finance
Department of Expenditure’'s O.M. No. 1/1/2008-1C, ddt(‘d 24™ December, 2008 for
vm.ormauon and simitar action.

( Mevra K, Raman )
Deputy Director(Admnj




. F.No.1/1/2008-1¢ .. ,
s N ot \_

Government of Ind _ &_574’"" :
) ‘ Ministry of Financ., ‘%d ~ Q)Q -
i Department of prcndi(ur‘L g |
T h Implementation Cell r..,n:,l;:é(n--/ ¢
:;.’3@:('.}'_. t}ﬂ?i SR ' N R )

= SRR Iaiy i
New Delhi, d;.a;(é!'.:l‘.g.??

i by IR g T ety miber 2004,
St
f"‘- !. LA

OIFICEMEMORANDUM b

pubject: Clarifications regarding  pay fixation of existing Gronp 1)
) cemployeces in the revised pay structure. .

v ) '

Consequent upon the acceptance of the recomiren Iatigre f

Central Pay Commussion by the Governument, related
Central Govaernment,

the Sixth
Creuy: ‘1) cadres in
all exisling Group ‘1)’ coployees are requited to be
upgraded to the pre-revised Group *C ggale ol Rs.2750-4404 corresponding o the
grade pay of Rs.1900 in I’13-1 (R$.5200-20200) in the manner prescribed in the CCS
- (Revised Pay) Rules, 2008 (atlention is drawn-towards Note 1 below Rule 7 of CCS
(Revised Pay) Rules, 2008, whicli .llu‘csci‘ih(rr. e procedare for fixatlon of pay:of
Group ‘1" eniployees in the vevised pay structure).. Further, in future, posts will
Le created only in PB-1 and there shall be 1o recruitiment i -19 pay band save in
exceplional circumstances ag indicated in para 2270 of G Kepart of the Sixth
Central Pay Comunission. - - .

Fellowing the notification:of -the €CS (Reviged Pay) Rules, 2008, (his
Deparunent has received ‘referenices from some administrative departments,
seeking clarification regarding various aspects of placement of existing Group'D’
cmployecs in the revised pay structure. - The maltere&“as been considered in this
Departiment. The points of. doubt raised by administrative departments and the
clarifications thereto are issued as under: -

¢

p Sl ~ Point of doubt . P - © Clacification B ‘
No. | - ' S B
1 How will the pay of those Those Group ‘D" employees Who dJid

| .Group ‘D’ officials who do noj | not. possess the wunimum qualification
i possess the idinimum | and Who__havc retired/died it harfiess

- | qualification and have | between  1.1.2006
. relirced/died in harness from
1122006 till dale be fixed i the

cand  date  of
notification of Revised Pay Rules wili b
granted pay band -1S and the grade
revised”  structure?  Whether | pay. corresponding Lo their pre-revised
they will be placed in -IS pay | pay scale as notified in CCS (RP) Ridfles,
band ov in the pay band PB-1? 2008,

el

.

<3

N\ & . I ' " Nownal |
8 . .\“ 0‘?\3 0\\ . 0 1 . N
\A ) {@I Bog\o‘a\e\\)(\.\s\ﬂ&a 63%‘\ . : ( { . ' ie
- | ﬁ“ﬁ«i&wg&%‘“ o 1 Zammg | to
ke o «(ﬂ{ﬁ \C%';\ s 1 {4 _ . i
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What will be ll\qz tralning, - Lf\d‘ ddH\H\l‘llldllVL dqwnlm A(‘t
cprriculu.x_x“\, period - pnd the | concerned  will  design . “"l“‘b X

| procedure  for pia\ccm“‘nt of | curriculum suited to jty ncq\}‘m'ncnlq 5

\‘ those Greup ‘D officials jn PB- | As ~ far as  pos ssible, lhe: lmmmg Y

<% |1 band who donot possess the l""‘?lﬁ“'\ll\l'xiié s ohould  not me Red 3 "

| mipimum preseribed | ndniths wrrd iUy be dparted daring, ;
qualification?

. . . ’
working days for not more than 2
hours pel day. - The Department
concerned will bear the expenditure fo. ‘

Crabndiayg,. \

1n U\L case of those C;xoup ‘D
otiicials who were in the ptu
revised  scale of Rs.2550-55- |

200U-60-2200 (e.p  Peon) and
wao are Lo be placed in the pay
band PB-1 with Grade Pay of
Rs.1800 w.c.f. 1.1.2006 and are
subsequently _ granted
ACP/Promolion, it is not clear
as to what will be their grade:
pay. If the grade pay remains
unchanged, the officials will
not be getting ‘any benefit on
promotion/ ACL. In case tiey
. | are grariled next higher-grade:
e, | iR the mcranchy of revised'pay
1 structtires, it” will ‘put seniors
viz. Daitry/Senior ‘Peons elc at.
. a Jdisadvantageous position.

- corresponding,
révised pay scale that was granted Lo

C:ovunmu\l scmvamu

who have been
granted financial upgradatign to a
higher scale under the ACP Scheme
will  be  gronted the

the

ymdv
hig, her

})c\y

tu ore-

them under ACP: l,lovy‘.vu, in case of

erstwhile Group ‘L cinployces, all
" sucheligible employcees will be pranted
grade pay of RsA800 in Pu-1,

irrespective of ﬂ\mr pre-revised Group
‘D’ pay scale whether granted to them

Lon regular appomlmu\t/pxomonon or

;

undt.r A\.x

{

e T ST
. .
Ty . Y S R

-
'

:;wvr Adri s Tl ok

. Guwahati Bench

L
j "
:

R

’l

1 2 JAN 7010

Pi
A

i

o~

c:>-{.«-'—~ L_._g S
(ALOK SAXEN
~ DIRECT




-y -

Arrear Statement of Shri C. Kamsa,e.:—éhowki‘Z‘ ;54’@,; %Lf ‘7
L

< _\‘7
V“"?z_.rcd Pey[Crede |Dd  |Total |Baslc [D.Pey| D4 ~Totel Ar..re:;s

, , ~Pey
5 {7490 17800
o 7490 | 1800
‘| 7490 1800
7490 1800

_9290 4025 | 2013\ 1449\ 7487 1803
9290 4025 | 2013]| 1449 | 7487 1803
9290 | 4025 | 2013\ 1449 7487 | 1803

. 9290 | 4025 | 2013 144917487 | 1803
7450 171800 | 9290 | 4025 | 2013\ 1449 | 7487 | 1803
7490 | 1800 9290 1 4025 | 2013| 1449 | 7487 | 1803
7770 1800 191 | 9767 4025 | 2013\ 1757 | 7789 1972
7770 |1800 1191 | 9761 4100 | 2050 178417934 1827
770 L1800 |19t | 9761 | 4100 | 20501 1784 \ 7934 1827

770 1800 1197 9761 4100 | 2050 1784 {7934 1827
7770 1800 (197 9761 4100 |\ 2050\ 1784 17934 1827
7770 1800 191 9761 4100 | 2050 1784 17934 1827

- 777¢ 1800 574 (10144 4100 ) 2050} 2153 {8303 1841
7770 1800 574 110144 4100 | 2050} 2153 | 8303 1841
7770 11800 |574 _|to144 | 4100 | 2050| 2153 18307 1841
7770 1800 574 10144 4100 | 20501 2153 18303 1841
7770|1800 (574 (10144 | 4100 205012153 {8307 1841
7770 |7800 |574 lro144 | 4700 1205021 18303 184t
5060 11800 \ee7 l1ova7 Y4100 | 2050 | 2522 18672 2075
2060 |1600 |ss7 10747 | 4175 ) 2068 o568 |gg3t 11916
5050  |1800 |se7 “lro747 | 4175 | 2068 2568 1883t 1916

olo|olo|o|o

8060 1800 \887 110747 4175 | 2088 {2568 18831 1916
8060 500 867 o747 | 4175 | 2088 | 2568 183t _{191C
8060 7800 | 687 | to747 | 4175 |2088 12508 gg3t _|1916
8060 7600 | 1183 | 11043 | 4175 | 2088 2944 | 9207 ) 1836
8050 7800 | 1185 | 17043 {4175 {2088 \2944 9207 | 1836
8060 7600 | 1185 | 11043 | 4175 2088 2944 9207 118%
8060 7500 | 7783 | 170434175 12088 \2944 9207 | 18%
5060 | 1800 | 178317043 14775 2088 12944 19207 183%

8060 7800 | 1183 | 11043 14175 2088 2044 | 9207|183
8360 7800 | 1626 {11786 14175 2088 (2944 9207 2579
83%0 1 1800 1626 | 11786 {4250 2125 (2996 {9371 2415

! : T —

\ l | | ’ i

TOTAL ARREAR . ...Rs.606% |
’ I

/ [0 ‘0\*\“\ \8% 404 of the arrear = 24.254
'9?:(?:1@ NI \Né\ 3
W%\“ XA @°§o$ of the arrear = 3,382

{(4@1& ear due = 24,254

aré““@of arrear = 24,388
{c@«{' _ already drawn :
To be recocvered T34/~ _ + Ofbcer
from R.G. : e e hnst | Dt of Fed Publcly
_ o e 1 Gowernment of India
1nnﬁﬁﬂ51mﬂmﬂa torage & P
. ] tarags adesh

‘2 ppee A0

3
% Guwahau Bench
i v@mga'awwﬂ |
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RECOVERY STATEMENT IN RESPECT OF SHRI inaR #.B.Fa 1.1,1596 70 31.12.2000 ANNEAURS=S
L 6> -
- Pay DP I D4 ' Totel di a1
S K : Total ar
rre— — R s atirees || % toooveres
- . - : . . ) ” -
LT 2. 496 te %6 %0 2n & - - - - - - 65X 3 195 \
% i 3. //06 to 12/96 3235 3300 6 - - - - - - 65X 3 195 \
. 1/97 to 3/57 3235 3300 555 - - = 120 132 7 6816 408
5, 4/97 to 8/97 . 330 3370 70 T - - - 259 264 3 70X 3 210
6. 7/97 to 12/97" 3300 3370 70 = - = - %4 270 ¢ 76X 3 228
: . to 3/98 3300 3370 70 < - - - 429 438 9 7916 74 )\
t 8. 4/96 to 6/98 3370 - 3440 70 - - - - 528 539 11 8113 %43
- . 7/98 te 12/98 3370 3440 70 - - - L R39 550 117 8 xs3 243 \
10.,1/99 to.gj 3370 3440 70 - - - - 741 757 16 . 86X6 516
11, 4/99 to @ 3440 3510 70 - - - - 1078 1101 23 93X 3 279 ‘\f
12, 7/99 to 8.8.99 3440 3510 70 - = - E 1101 1123 2 9223 276
13 9.8.99 to 12/99 3590 3660 70 - - - - 1273 1299 26 X1+ 8 deys 12t
- . 14, 1/2000 to 6/2000 3590 3660 20 - - - - 1328 1354 26 96 X 4 + 23 days 455
¢, 15 7/2000 only 390 360 70 - oI . 13 B 2 713 %
P 16, 8/2000 to 12/2000 3660 3730 70 - - = - 1472 1501 29 99 X1 99
& 17. 172001 to 6/01 ¥60 730 70 - - - - 1501 1529 28 98 xrs 490
4N 18, 7/2001 only 60 3730 70 - - - - 1574 1604 X0 100 X 6 600
| 19, 8/01 to 12/01 3730 3800 70 - - - - 1647 1679 32 102X 1 102
‘ 20. 1/02 to 6/0% 730 3800 70 . - - - 1679 1710 31 101 X 5 505
_‘: 2%, 7/0’ only 3730 3800 70 - - - 1828 1“2 34 ’04 X 6 624
4 22, 8/02 to 12/02 3600 3875 75 z - - Z 1940 1976 X% 106 X 1 106
£ 23, 1/03 to 6/035 3800 3875 75 - - - - 1976 2615 %9 114X 5 570
L 24, 7/03 only 3800 36875 75 - - - B - so9o0 2131 41 116 X 6 696
25, 8/03 to 12/05 . 375 3950 75 - - - E - 2042 2286 44 19 x 1! 119
£ L 2. 1[04 to 3[04 375 M50 79 R | S A A 213 %5
3 270 4/64 to 6/04 . 375 B0 75 1938 1975 37 © = 2%4 2410 46 1ot 13 %3
% / 28, 7/04 onl 3875 3950 75 1938 197 i - g3 652 13 125X 3 75
‘ 29, 8/04 to 12/04 950 4025 75 1975 2% 7k - atd 830 16 128 X 1 . 128
2 5108 to 6fosl6/05) 3950 402 73 T3 2003 38 b 5o 830 845 15 7815 1590
LB e e ey 3050 4025 75 1977 2003 3l B0 1007 10 13 3218 222
L BRZERNLT mEE B W BT 5 %5}
: (‘ Total 8530 789 1t - oo 2732 15051
t 3 .
28 B :
: . (Bupees Flrteer thousand fifty one Jonlye
\ L hat the amount of Rs. 15,051/- beilng over payment made to
K \\io , AMS A5 ez—chovitdar weSe 1.1.96 to }1.12_,2005 to be recovered
o %\\ (Cortwal p;amm;&?.{&’vé‘x CRG D11l ' , _
: py KON s wmRARE FTENG ; o
“ . Mﬁ{mﬁjd\ﬂ\‘j\(ice‘o—:\f\?\\&‘cf-\w % 1 e e e .- A
3 . 1@“‘?‘“‘ I e 1 4 . , : [ e - Ades Mot vt
F a&“‘ﬁ“ et T AR /e -1 Cacthe e TN ‘E mﬁw’
B o ‘; ' ‘ ! Dte. ot R PV g
s SRS hali Beach ‘ i or a0t &
2 | : }
& o . .
i cegteetats SR IR (8 3). oeinCRtlh. ST
8 e e e 54 {5 3) < SE T D056 3% .
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Recovery Statement in respect of Shri - ‘
2o T 15,2008 L C.Kamse,ex-Ghovktdar we

I‘?};r‘iod [__Due otal Drawn . T Total [ Total —
7 Pay Y] Dd _ Pay T DP T 307 D dlfrerence
Sept/08 18360 (1800 |1270 |1626 13056 | 8530 | 1800 {1297 16534 | 13274 218
0ct/08 8360 [1800 |1270 |1626 13056 | 8530 | 1800 |1297 7657 13274 218
Nov/08 18360 (1800 |1270 |1626 73056 | 8530 | 1800 |1201 7653 1 7 3274 218
Dec/08 8%0 1800 1270 |1628 17056 | 8530 | 1800 {1291 1653 | 72074 218
Total 52224 4 53096 872
. ST i .

Contst kdiniairabe T -

| R PTG W Total due ...... Rs., 52,22).

3 o “ Total df‘awn o000 Hso 53’0 -

12 JAN 2010 b To be recoveres -
Ié SJrom R, Ge
Guwahati Banch ¥
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Ky, afaq &ux aw - -
J LAST PAY CCERTIFICATE P
] o
ﬂ‘. PR 1 T T T T S S S I S .{. b ............................ ®r th i“ qy
............................. ;"""""""'"""""""""'“'('(E\’Fﬂ @ m!'
st Py caruficte on. 2RI 1 Co Aam, Chowkidar... 1 Of MOvvamsansensrmsssssesrissrssnssssssssnsosse
reene Procecding  of..... LBetirement. on. auperannuation
co............on 31 12.0200& -(A U'.AVJ ot e o s 0t e B
" %ma“ ................ RS m%fmd miwan‘rﬁﬁe:*’
Ko has been pajd up toeae. oo — et e mreaiasamaes e e etnsabenasansnsion senacsarses «¢ the follewing rates (—
ey Pnn utary «T/Rata
3 ¢ 4G

Reorrar - 1a.P0y. .= R5.86364= 3360/ . ... o
QAT LS 2, G P = Rs.1800/- o
.)“;(,;“w Pay... - 5° DA o gz _Rs ‘%/~ 4_6.,3_.6/2 R o T TTRIONPRVOPRIRIRL R 4
o wfy -
INTepme M. .. 4° T4 = Rs ° 928/—:-,.... e e o e e e e iin aoer s i L i & s e e S e
5. SSAqfﬂ/p mgas'o 7605 CoWE R . )
B BDA = RS 2285 1304 ... ~

H

7o #.A, = Rs., 60/~ | o
——H{s CUGEG '1{25; c&rfztgiw.?wn @ I5]<"pemi. recovered upto. 'December/?dOB
£ EO SR G ived (Rl W aty s e “‘W WY Tttt e .(, gy a2
s Sacural Previcent Tund Asennt Ws. ff‘)/ AP / 6 e maintaducd Oy Assountan: ®oneral.., ‘J DF P -f gq%'La gar
“ m .......................... [” g\' ......................... ul..r qa znz ‘ﬁ,q f‘z,r} ;
) He made over charge of the office of cerennne .on_the.. ees bmaene e e nes et anan R tes pon s sim
.................. ‘I j,.t.grnoon o( 37 f? 20

5. g g fae ag R B SR il sdard § daw § § aifont ®awr

es are to ba made from the pay of the Government servant as dutalied on the reverso.

¢ S¥ AN Ru s sk & aeR s Taw et fearamm § 1 qesaT o faed Erﬁmssﬁf"ammﬁ% ]
5o bhan boen paid leave salary : ¢ decallsd balow. Deductions bave been made a3 noted on the revarse,

S wig/reried !!‘(/R'm . : ' : ‘&Z}ﬁﬂami
‘ ¥ % § guies
* HOB e s e BB e e e o mae v W s sre - wF e o Y ?Dﬂt&v',( A 2 A g o o o U W8 i) B W 4 T
‘e - - y - " ' ' ~ \", . 1
' Ly SN TCentrel Admnwsuive Trounal
PrOM e emm e 8T T e M Rl R OREY
9y ve AL L S W
P VN "SI UUUPIURUUOREPUISIDE (S Y SN NURUOPRUURIOUIDI S .. JURP SR i v e o
£ 9. wy fswfafoa v w1 ge@c - »;
%‘i“\ 1. . Hahenttieo to dtaw e foilowtiy, i— \ . ‘ ; l 2 JAN 20“}
~ & WU fom & eregw aaly woHTgRICE QR SHNE A
Ha 3 also entitlod to jolning time for........cevievccenraniioneseennenee days. R A h )
o g faxlafaw S afalfcal @ few smssr ag wias fafw § S swr g GUW&hﬁ“ BS“C
X . He faanws the insurqaes polisien decsilod bolew Al Pn\&dc"r Fuad 3= .. Coed ﬂ’m -'QS{I
2. -

Oxr et vt m } wfadk soan difean R t!“m z?\mw ey oo W) e eria

e. of fiol Amounc af Presiince Dus dn.:u lcr t..a hyﬁ:enz of Pramingg
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. L. - 5“‘ @ RS \( R S
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\u. K12 (h | qxi‘twi gt‘ﬁg gg%? foq wd QIETO frew oww a3 famr § : S
< T dnﬂb o(,:t 6?5?{('9\’ e uud troas Wim opro the dite irosy the bcglnmgg of ke suryen? yaar are natad on the raversa.
‘ \

biL- 11 '(] BIEEAMI R s e adrr it na 718 o s 2t e e e
. : QLG Oeslgrativa

1 eoasiey eond gdaifc! O wsh § grelogn geaw g @i ey wix-
sl ¥ , Mumm!m’tmfml e gy v B ew@nd ovwrd gy e
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. HgL |
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: * 4IL | .
e rom e o b o o o o e e et o et o e e i o e oo et e L s S w5 e a0 e
ISUUUUUAC TOUNUTUUNORHUPUIOVORRR AT 1 -t I 1. 1- B % mﬂ T
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;AT S
TR T (L
E Mv“'uﬂun sillary "“" '
g " & ‘ UU‘N\ o Mt T "h*slv;'_"'t'o
:é' m.ﬁ.mch._-- e con WG e o o s i e Sarm l“\m&u b!).\.._—:.................a.....‘..kn ——————————————————
2 N ieeic TR WL S Wt % QR e P
b e L 2 0R R0RDY O e R D
N e L § L) ‘\ & wrd Yo ,
: FOCTn. . eneemesomtimae soemm e e oo oes RO s e st i e e e = OO gcqo-qt Ol tae o et o e ot ot 0as b o o Rl et omm + ot tmm o0t o2 6 e s e o et
t , { \ \ “« R
| T, B fufirat s qge B af
s w1 o af | wnw | R et
i Name of months Pay Gm::g foe other Income-tax Remrku‘
: Deductlons recovered-
o : . _E,A. - .'_Z’A 4 SC4 | SD4A s W4 Tqtal.
Ao =~ \% Marchy 2003 8060\ 1183 | == =+ — Rs.11,043/-
« 1 PO 1800 | i '
“‘ap " Ju.ne,.2008 ’\
W 12July,2008 | | ' . ‘\»
rene Tt | 8360 | 1626 .o bol oo 4d! Rs.11,786/-
N pDrenber/as) 1800 | a
roly 0 dugust, 2008 |
. 1September/08 8360 1626., | 928 16p0| 1304 Rs.15,678/
e
%s s0ctoder /08 8360 , ‘ 1626 928 1690, 1304 Rs . 15,678/
1800 i : S : i :
W g_ove.ubqr/OL 8358; | 1626 | | 928 1600\ 1304 Rs.15,678/
1800 | i
0302 T I : \ |
ber 18 December/o 8360 1626 \ 928 16b0! 1304 G0\ Rs.15,678/
‘s 800 | | |
Carasder 0 . . . \ \
w15 !
nanely ] . 3 . i ‘
smd s P
ey i <« v 2 b
(8] 3§
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RS- FE0 Mmsa-w\gaaL wehaz-ws»mams*
R o 0T CaE o ¥ ) O ek

R, N T S
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— U4— 7 7 seeED POST

S T lo.?d/"&/?}-lstt/ t{ga S S
LIRS Government ef Ind R
T ~ Directorste of Ilcld Publictty STy
et Regtonal Office(4r.P). 'szy'

‘ :5.

The Pey & Jccouuts Offtccr |
. Hintstry of I & S
M&Mti.

2 Subre 'Bili for leave cnecchncnt in rcapc't&
|  Skrt C. Kemss, chwktuv ( rct tru)'
cw ] XX . . L I,'

S'l!'
. _,’ " F am to forward Rerewith the 111 Fo. B
C die SEE £LﬁD for Rs. 96,252 (Rupeas Ninaty ‘st it hotisand
re Pty two Jonly deing the leave cncaaﬁment of.
Sart c.tt-nsc,Chowktdcr vhe hae retired from’ ‘Govt. service
. on superennua-tion on 31,12,2008, .

It may be inrormed that Scrvtcc Book of thc ofTictcl
hz: clrdcdy been sent to you. et
;-\ @ ‘9‘ e :.{:";

- I, theresore, request you ktndly to crrangc pcyncnt
qf the dill at any early date. : S w e _

YoursufbtfthJIy

. OIG —, 6

Encl:- 4&s @dove ( X.C, Pau(?”
S ddministrative. Officer.

DFP: Itanagarg/

%} \ y
X 0 Corriral Adrran - -
: >- (O "”Whm it
3 %/\;’J>~3 \(\:30‘«05";?;@?\\“\%\}% . Y
Y MI )2\1\0,‘ ?;:“‘:‘\\r\ ._‘\(‘\ 30 ces\\ g ' 2
Wf{({;\%‘i‘ , Ua;w‘ o g JAN ?0,0 :
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qﬁ\ ' Government of Indila '@

Directorate of Fleld Publiclty
j Regional Ofrice( 4r.P)

Dated Itanagar, the
27th July,2009.

SANCTION ORDER

Under Rule 39 of CCS(Leave) Rules, 1980,Shri
C.Xamsa,Chovkidar, Fleld Publicity Unit,Seppe who has
been retired on superannuation from Govi.service on
'31,12,2008(asrterncon) ts granted lump-sum cesh equivelent
to leave salary ror 245 days leeve avalleble at hils credtl
on the last dey or hls service,

Shri Xamse, Chowklidar 1s entitled to the following

ezclument per month on the date of hls retirement.

Pey -...... Rs., 8360

GP ....... Rs. 1800

D4 ....... Rs., 1626
K, 11,786/~

=11,786 X 245 days
30 days

= Rs, 96,252/—

Hence senction is hereby accorded for payment of
cesh for Rs. 96,252/- (Rupees Ninety siz thousand two hundred
Jirty twe Jonly tn lieu of earned leave for 245 deys to Shri
C.kerse,Chowvkldar. :

The erpenditure 1s debitable to the Head :

®>871 -Pension end Other benefit,

2///

( Rej Kumar )
Jotnt Director

Copy to:-
1.Shri C.Xemse, “Chowkider(retired).

‘2.Ih¢ Pey & Accounts Officer,iMinistry of I & B,

Guwehatl,
R \SQP @»Mﬁ Ficc Book.
b /M " oe ?“
/ ,30\ o\eo‘g\dgﬁﬁson‘l file.
@(Z{ﬁ\%%%g\\m“i\ﬁiﬂ@@ﬁn"s Secti(’no | &\\(
o
fggéewﬂww& [ReJ Kumar )

W | Joint Director
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- Bnel:- &3 adbove

Governaent of Indie
Dtnctonta of Fleld Pudlietty
Regtonsl Offtce( 4r.P)

<

Dﬁtod Itanagar, the
28th Judy, 2009

The Pay & dccoeunts Offticer
Hinistry ofr I & 8
Guwehatt,

Sub:= B111 rer ftul peyment undcr 0031 Schcu. 1980 ’

( Scntnps Iund)-fernrdtng o/

str, . i
I ex to forward herewith the prc-racetptad Btll

 ¥o. cesIs/ é /2009-70 dated 2-3/7/ 20209 tn annezdre 'C*:

(Bccctptcd 111 '

the following ofrictal being the finel payment of CGEI

" Scheme, 1986 under Savings Fund who has retired on superannuag-

tton fru Govt. service en 31,12,2608, .
1. Shri C, Kanss, Chewkldar

' m Service Book complete in 311 raspcct of ﬁu
inp.loyn vas elready sent to you. '

SRR I request yeu ktndly to arrcngc ncccsscry paymnt |
ct en early dete, .

Yours fatthfully"

( ‘¢Co P‘ulj

dated

Accounts officer

e e [~
- — D

) elongwith sanction order in raspcct of

Rs. r4.9¢2/- -; .

. ﬁatntsﬂrcteawo,fﬂocrf |
' BDFP; Itcn,cacr :

”_ﬂgzg**M\\fUVVL AN

\SPEED POST
§0.6,27018/1/2009-dectt/ 43 - _ Qﬁ



SNl W{Lﬂ N o5~ © é
S BILL T ) 28[7/07

L : o , - p "
o Aecalved e sun of Rs. 14,908 /= (Rupees Sourtesn thousand

J -
nt{lcﬁ."jﬂ?dred “_(‘-o.--o-u.»o:o-oooo.ooooocoo) ) .l.y the total of

—

¥ ATy h ] . ~
z L‘.\lt.ue\x.eat O RS.__ _ . .es.._ Trom the Insurance Fund and/or

55.74.932/9__(5‘ R _w__;ngo_f’/,m ).

——— s s o T v s Ak i ——— T 30 Y9 o

I T T LT
)

~ . L. . . ) ,7"’
Designation vRewallzr — oroup % 4/B/C under the Central
k Sivarnment ooplcyees oAy 0y Insurance Schete, 1980.

| ( C.xa)Ba) %yy

Siguature (s)of Receipient

So1l - 26/%/2008 Wame 1. block letters.
| Soien D AHTIS{Tal OFFICE
(o Releveout bio-do 0 0 e eaber.
1o 2yoo o v ! cuser(i.e. lowest group)
viz. D/ C . _ oo intially joining the schene \
a0 i . ‘

2. Yegr OF acgu.ring eubership of higher group.

1(1) ¢C15
(ii) B 19

——— e e = - -

(III) 4 19 . -

{t) Contersigned £ partmenat of Rs. _14,302/= _(Rupees _fouriesn thous:il

nine hundre: .*Oouoo.ooooooooooojjnly to ClE]il.lQl’lt(S)

crossed cheque/-anand draft to be issued in favour of

claizent(sy. '

. , Dﬁ?;[
= oMstrative Oﬂch@

Signature «xv # Tiaid Publicin

Date ] . au>- ~ant af [ndia
Designation : “enagus. As. ?"ndnll_’

E_I3_ACCOUNTS OFFICE
\\& 0\‘\ \06\ (B9% USE_Li_4CCOUATS OFF |
Qj» < c‘% for payment of Rs. o (Rupees ____ ...

Yonly paynent through cheque(s)

_ dated

v semmin e s c—

Accounts officer

e em e e e

e amw —te een - ewa
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N Government of India 167
\ Directorate of Fleld Publlicity

WJ ‘ Reglonal Office( 4r.P)

Dated Itanagar, the
27th July,2009.

SANCTION ORDER

In pursueance of Nintstry of Finance (Deptt. of
Srpenditure’'s) 0.4.No.7(2)B-V/89 dated 26th June, 1989,
senctlieon is heredy accorded to the grant of Rs.14,902/-
(Aupees Fourteen thousand nine hundred two Jonly being
*he total entitlement Jrom Saving Fund under CGEGI Scheme
¢s noted below to Shri Choting Kamsa, Chowkidar who has
retired on 31,12,2008 (a-sfternoon) on superannuation from
Govt. service. His subscription has been recovered upte
Decemder,2008.

. CGEGIS Seving Fund ...ec.eecels. 14,902/~

It 1s certified that the expenditure i1s debitadle
to the Heed”811-Insurance and Penslon Funds-Central Govt.
Exployees Group Insurence Scheme(Head-Hinor Head) Insurance
FPund(Sudb-heed) Seving Fund through P-ay & Accounts Office,
Doordershen, Ninistry of I & B,Guwehatl,

-

~

( Raj Kumar )
Jolnt Dlrector

1. The Pay & 4dccounts Officer, Hinistry of I & 8,
Guwahatl,

2. Shri C.Xemse, Chowkidar(retirdd), Seppa.
._~J. Personel flle of officlal concerned.

4. 4dccounts Section. \\\bxw(
\\& \\\O H\R o~

( Raej Kumar
Joint Dtreotor
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TOVERNMENT OF TNDTA
AT Y T\T‘()R}L\TIO\' & BROADCASTING
SN & ACCOUNTS OFFICE (NER
RN {“f ANCHRIDAY RANJANPAT

Ut PARUATTROAD: GUWAHATI

T

AR LT Diates 7 092009

The Director
DFP, ltanagar

ﬁ*. ’ ‘ . .
1% Sub: - Pension case in respect o i Chotting Kamsa, Chowkidar,

vy

:Ref‘ - Qur Office ietter No 2A N UDDIPEN/OS-10/259 dt. 12.5.2009

»: Ref Your Office ietter No. 23/ - 27 2. Estt/\Vol-11/340 ¢t. 9.6.2008

In returning herewith th> 37 ve meantioned case once 3¢9in | am to obseive 85 follows:

Since the official dc:m - aozaead minimum rsqarding gualification his my ﬁxa’mfx may ba dones
with granting F8:1Si.e 4 140 & the Grade Pay corresponding to the pre-revised psy scaie i.e.
180- as notfied in CC3 '_‘—~ =1ies2008. While fixing his pay in the pay band- IS, pay in the '3
pand may 0 restngtec e maximum of the 1S band & no incramants may be allowad it furihe

clanficaton. 7 A E )
For placing e Greu- 1 oficial in PB-1. one of the foilowing two conditions must be fulfiled

g8) Minimumgqueg 70100 s eaticuiation.
bY Wro do not sossess e minimum orescribed qualification -must have undergone tranmng
currictum desiare® oy tha concerned administrative denartment
in the mstant case o of the two conditions is fulfdied H.rthm the (oM dt a1 008
has heen gone thro o e iy but thete is nothing te grant #5-1 to the lnefgible Cyoup 78
employeas. As such vour . ontantion for granting F8-1 on au.oum Cn' lesser pay i - pay band
25 not have the supner of the rules. Correction in pay fixation may be done at your end by
prepanng @ due and drzvw~ statement for eventual recovery. in case of any douit, you;may take
up the matter with the ~'ahs: zuthority for authoritative clarification. '
\\J \\r\\]o

2) 7 dgits BSR code of paving Sranch may be quoted along with Bank a/¢ no g SO
. d r‘\\ {,r PV

ow\ Lo NO\\&B

- ceined fetited ofhicisi m i F e ? *r\T
The concarnegd rehired ofivial may ve intormed of the latest position hﬁ@;‘ wﬁﬂ\?‘fé‘e \N\‘“\\S \od\avﬁces“

The Service Boax 3¢ ~g vith pension papers are returned heg W‘f@a s\ﬁa%@‘
your enda. ! . ‘ %qw

& a0~ L e R

s ? / 4 Yours fai{hﬁ.iily;,
a' .
j Dmary No---;
\.\\o\\ . Da&e....l. U<
\\ A Assistant Accounts Officer
N PAO.DD.Guwsahati

& L Asstt. Accounts Officer
R W Pay & Accounts Office

L R N P PR RN e RIR Y, N
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R S
Rt No.28/118/73-Estt/ 772

Government of India
Directorate of Field Publicity
Regional Office( Arunachal Pradesh Region)

Dated Itanagir.the
20™ October.2009.
To ‘
The Pay & Account Officer,
Ministry of I & B.
Govt.of India
Guwahati.

Sub:- Pension case in respect of Shri C.Kamsa, Ex-Chowkidar.

Please refer to your letter No.PAOfNEIUDD/PEN/2009—10/535 dated 07.09.2009.

The pension case of Shri C.Kamsa,Ex-Chowkidar is resubmitted herewith after
completing the following observation. :

1. As per your observation,his pay wef1.1.2006 has been refixed in PB-iS i.e. Rs.4440-
7440 and grade pay corresponding to the pre-revised pay scale i.e. Rs.1800/- and restricted to
the maximum of the 1S band i_.e. Rs.7440/- and no increment has been allowed. The revised

- pay fixation order wef 1.1.2006 is enclosed.

Due to correction of pay fixation as on 747 ¢96as well as from 1.1.2006 a sum of
Rs.26.695/- has been found to be paid in excess to Shri C.Kamsa which may be recovered
from his Retirement gratuity. The statements are enclosed.

2. Bank code No. of paying Branch along with bank account number has been quoted.
Photocopy of pass book AJc no. of Shri C.Kamsa is also enclosed. ‘

You are therefore requested to settle the pension case of Shri C.Kams 1.Ex-Chow kidar

at your earliest convenience.

( Raj Kumar)

\“ "Joint Director.
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Fork of letter to the Accounts Offtcer forwarding '
of. Pension Papers of Government servant. < t&14\"
— :

. §0.,28/118/73-Bstt/Vol-II/
- ) Government of Indla
R . Dte, of Fteld Publicttiy
Regtional Office(Ar .Pradesh)

To ‘ Dated 20th October,2009.
The Pay & Accounts Officer
Mintistry of I & B
Guwaheti,

Sud :- Pension papers of Shri Choting Kamsa,Chowkidur far
authorising of Penston. )

Sir '
’ I am directed to forward herewtth the Pension papers
of Shri C.Kemse,Chowkidar of this affice for your further necessary

actione. :
2. The details of Government dues which will remailn
outstanding as on date of retirement( 31 .12.,2008) and which need to
de recovered out oy the amount of retirement gratulty are indicated
delow:i~
(«) Balance of House Butlding or coecs NIL
conveyance Advance '
(b) Over-payment of Pay & Allowance eees —  NIL
tncluding leave salary
: (c) Income Tax deduction at source. cees
Conrel Adtiniewem Whowrai| under the Income Tax {ct,7967(43 of 1961) NIL
' PN B b ) Arrears of Licence fee for occupation eee NIL
4 of Goot., accommodation. '

g R TY M0 (le) The amount of licence fee for the retention  NIL
f of Govt. &ccommodation for the permissible

“ period of two months beyond the date of

Bench retirement.

A7) 4dny other assessed dues and the nature ..;. NIL
thereos. ’ ’ '

(g) The amount of Gratuity to be withheld cves NIL
for adjustment of unassessed dues,1f any.

3. Your attention is invited to the list of enclosures
whick 18 forwarded herewith.
de The receipt of this letter may be acknowledged and this

office informed that necessary instructions for the disbursement
of Penston have been issued to disbursing officer concernede

S5e The retirement gratuity will be drawn and disbursed by
this ofrice on receipt of authortty from you. The outstanding
Govt. dues as mentioned in para 2 above will be recovered out
of the retirement Gratulty before making paymente. \

LIST OF ENCLOSURES : | , QS

1. Porm 5 & 7 duly completed.

2. 2(two) specimen signature and . (J%:itxgﬁirct)r
3 coples of passport sise photographs irecto
duly attested by Head of Office.

3, Porm No.3 and other relevant papers.
4o SERVICE BOX

5. Commutation of Pension(appitcation)
P/S LPCfrevised)/NDC attached.
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et - Age o
| | g -5
Cform far SssaSsang Ponsinn and Gratulty
- (Sco Rul = w1, 40,61(1) and (3) and 65(1) < ‘—%5 —_
g Yo lja sont in cuilicooate if paymcnt is dosirod in a Jifforent ciicle
__J of accohuntin® anit)e
PART -1

-

SHRI CHOTING KAKSA

1.Name of the Govornmisnt Sarvants—

. 1 aa( o \ atand! - L
2. Father's na a(ane als~ rustend’s g Late Abi Kamsa
name in tho casc of £ nla Govorn—

pont s orvant).

3. Doz 0 F vipeh(by Christiaf cra)e $— 12th December, 1948
4. Roligione t— Donyt—Polo
5. Pormanant rgsiduntial RYLERR G 1] 3— %%— KAMSHA
shoud N3 villago,town Jistrict DIST “Eﬁggpé‘mﬂa
and stotoe. : .
- (ARUNACHAL PRADESH)
6.Prosont or last appairtmant
inclucding namo’ of ostn’ 1i shmente
(i) sSubstantivo Chowkldaer
(i) rfficiating 1f 27V
" 7. Ca to of soninning ~7 g.Tvico t= 77.4.7972
G. Datc of anding Af suovic. s _31.72.2008
g. (i) Total poriod of milita Ty  NIL
sarvica for which pcnsion OF gratuity
was sanctionod.
(ii) Amount and naturo 1 f any ponsion/ i~ NIL
gratuity roccived for tho wilitary
sorvicos
13. Amount and naturc A f any ponsion/ VIL

gratuity rocoiva ' for nrovinus civil sorvice:s—

41. Govormmont undor -hioT survico has s- Central Govt .(Clvtl)Service.
poon rancorec in arcor Of omployment :
yoars manthly c2yse

12. Class 5f Pansion adnlicablo

Superennuation Pension.
NIL o

13. Tho ca to on which actinn ir\itia_toc‘. tos- :

AP LR D e

K -

b (1) obtain tho tyny domand cortificato’ |

£ from tha Diructorato of Eotatos as

N providod in Rule 573

B ) s - Qualifying service { 36 years

R W\ 0O Qil)as oss tho scrvico and omolum:nts _ ) '
% \A\' \\.\\‘ 3\(@&5‘& i€ %\@5\5\\ f~r ponsion as providod 8 months 20 daya(igey 33 Year:
% P Ric ,\i\g\@; And

SR Tan

|30 20 A

% 0 0% \)(\\c-’\ e o) '

Mﬂ%@g&ﬁg‘%ho gavornmont dugs othor - NIL
e «96"6‘\00“9‘ ?"l"a\"-ho ducs rolating to tho

E{X@ <« Q‘é« & a-llotmont 5f Qovcn:nmmont .

‘j{i‘;“(& accomedatinon as nrovidod in Ruloc 73(1)
' | ] . . é
, - | PN

Jein? Dlre;}ar,
of Fisld Prwtiags.

v-"n" I“l ﬂ‘"'/

nl.
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> ’ <
1
e:zlb: of ~nizs: s, imperfectlons or NIL
ceficlerncics i= v " vice Book -
waich have s - - o 1 under Rule
39{7)(b /Jl -
Total e o S ing service for . 36 years 8 months 20 days
The oo~ 2 o7 o roazerds brorern (1.e. 33 years)
Teri~z S oTonTn o v cxoned 2§
Thi-r o Z:s
Se=i 3 cF mon—c 2l ing service -
. cruplion oo osorrice
< conioned unlet e 28,
' (19 S rrgoordina < onot
g cualifytng 7o sion
B4 (iii{ Feriod >’ on not
treated s ° &
(1v, 4ny other s ot ¢ ted It
cs Qualilsy

TotaZ-

17. Smoluments reckon:-J. ~or Pay = 7440 | R8s 10718
gratulty P- GP = 1800
(16%) DA = 1478

¥ 18, dvercee emoluments -

- v v > -~

X * 3Sxoluments drewn Zu-i=> *he last Ten

- ronths o) service,

( hagl [2) ————— - bl - -'f. ',' -
q- TeosT kRelc “ren ) Far Tironci o

D ADET LS T

——— = e —— b e e+ —

Chowkildar 73,2008 37412.2008 7440 X 10

- 1800(GP) = Tss 92,400/~

Adverage emoluments » 9,240/-

! Tare on which ?--7= 5 hnzs heen .

7 obtained rroxm th: Z-uIl.servant = Lastly on 87,2008
[to be obrcired #:.77 months : :
before the dcte 7 ~oTd
of Goot,servant,

20(1) Proposed pen-icn - 50% of last paj= Rs. 4620/=

i1) Proposed grzied ~olitef - A3 admissible

2l. Prorosed death—c;ﬂ—r:riremgnt 10,77817/4266l- 7,76,847/-
Gretultye :

e S R | - 7¢7.200
from o which Tonoiom : 9

3
Tt o cC

4
| \3\“&@0\\\b O g . \\ﬁ\‘? »NV "

\*
d‘?«?’: o\\s . _ Joint Directer,

’ \\0\0‘ 10 Bl )
! n . Ote. of Field Publicity
. Gevernmeant of indis-
Manenar. Arisnachal Pradant

«&‘,@ . -
4&*“«%«“
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. Feoposed angunt oI spovisioial
Fension if»f‘}e;art:.‘:e:\tal or Judicial < w%q' —
proceedings {5 iastitutoe ~gienst ) ’
ths G;vz.DQTV5:t R rﬂtiroment - NIL
53 ST CGovT LT rc:,?;rabie
£ grotuntl - NIL
cancs Tov Sy e f11>tmont of
ufyt sCC i ST SR iy - Rale
Los TefoT™ . LT3 _ Rs.26,695/- /
o nawmin LI e
: ) Neasth-cunw rot et 5ratuuty Yes
$3) Tonily fension 190w, it apnhlicable:- NO
26. Whether Faully Pension 1964 apolicabka Yes
ts the Govt.Servant Tnd if so % a) Twice of FP 2772%2 = 5544/~
b) 50% of last peV - 4620/~
i) Raolunents reckoning o7 the ¢) Pension = 4620/=
famj]y penSion cw (38.4620 18 the 16a8t)
i1) the amount of the fenily pension
+5 the fanily

reconing paygble
nt ,if death

? of the govt.seIva
: take place after retiremeut. p 1
‘ 7
4) before attaining the age Of 8§ yeer® of :- Rs.4620/=
67
¥ b) after attaining the oge Of &8 years of :- 33.3500/m(ﬂintaum)
~3431) Couplete and up-tg—dutc detatls Of
the fandly ©s civen 1o forml 2,3 -
ELTJS lome 5t The :Vflpf of Dote of firth “Rélﬁtioﬁsﬂ;ﬁ_ﬁifhr
,,,,,,, the fawily. T Bl .tne,‘Ga.vt,-,&zrv.nat.-‘ .-
y T~ Smt. Jont Xamsa 36451957 Jife
2. Shri Jeting Kemse 12,1241985 Son
e Shri fating Kamsa 6.8¢1987 Son
4, Shri Genesh Kamsé 10.17.7995 ~Son
5, Shri Yarte Kamsa 24441997 “Son
6. Wiss Yate Kamse 24 47 2001 Daughter
27~—.— —é-ig—;t—— — . = v ° I - L e e v _;—._. "oy ',6y2,tizchc_8\_. . e me T
(Five feet 8iZ & half {nches)
og. Identification maTks .. Mole on Nose€s
| SBI-SEPPA (Code 5738 )
11876567357
(Ar.Pradesh)

. 29. Place of pryuwent

3). Bsad of account
gratuaty are debitable

N\t ok
o ”‘ qg\' @iﬁﬁwﬁggkﬁ

>
A\
¥ Sodialy o

¢ Pension(Ireasul
y’:,A/c Noe
Dist-Bast Kamend

Pensto

Sub-treasury OF n-nk of the
t> which pension and P.0.SEPPA
*‘2071-Penston»and Other Benefit

n Gratuiltle

" . ) . ‘ ﬁ
ARSI
Jomt Directot,

Ote. ©of Fisld pudlicit

Government of Indis

ranagar. Arunachnl‘rnhsi
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> 4 LAST PAY CERTIFICATE
T ;}-‘- ............................ nd ,‘-";:{.; T T
TR T A o 7
caspay crrniiys o ORTL Ce K?.’?‘.?.‘?..e.???.?.‘f??}.@?.’.f ............................. o U oooeesseies e e
e e ey T Proceeding o0.. Ret trﬁment .
.. p rannuation on 31. 72.2008
t LT 31412 2006 ............................................... T A
! T Particuiars 'c'Tb,“‘R:u.'

2= te3 1.Pa - Rs. 7440/_
: s 2eG el = RSe - ]&)0/. ...............................................
- -7 3l.04 = Rs. 1472/- ‘
‘ 4.7'4 - Rs. ...... 928/— .................................................
NI 1 w RS0 1 OQ0 oo e -
O.SDJ ‘1:.’ Rﬁ-!uhzi’%g - r:’f/lau.

7

R T e 1)L " e

s Generai Procv.zent Fuad Acicy

comm e ChobRYBAFTT """"" . wr 0% e A

S. mwwf’rrﬂza’ﬁﬁ Seiths = FTHRT & Haauva’é’\fwwmm( \

Eecoweries are to be made from the tay of the Governmcnt serv;m as det:ulcd on the reverse.

6 o3 AR foo W § e g aad sz faat ar 2\ geem g7 fad WHER rrerfaw &
¢ has teer D3 d icave sabary 35 cert od belCw. Decictions havé ‘been madé as roted on'the rev

&'f!!!?eriod zt]koze
L. | qw o gfqara
: FrOM . ereeeeenneseees RO = atRs....e resasvaresenees eeeesrrenairaes ...a month
¢ I € ® wfaaTE
FOom veineens IR ) atRsane. erreeernreessraasassrinant a month
1 / d« aqmx
R 0= Sruvueureneesere L SRS 3C RS .eereensesraneasresensenmimsassinanese a mon:h ........... S .
. . i
T. S¢ ﬁ“{"-’f'i’f T FIZITTC — ’ A S
Re is enties & craw the 12! low mg — :
- . . \
& §3cccc frmy srEma wTA T RTIAT X
T s erfed 1o NAIRE L T days.
3. mEwRs T efesEay a7 1T ETERUT B WATT Tty W & AAL 2 —
Ve finyrces the Imsuraric potcn setnted pelCw frem Preovicdent I'm -
SrRr ¥ ISR bl e SR ET afm, dVfHEE wE ETA AR 717
Name of t-1o-a-1¢ Comaamy ’ No. cf Policy © Amount of Premium ‘ Due du[C ‘or thc p yment of Fremi-
- - — -—_-' - — -l..._‘_N...T_~>| v i o — o ———— ———
i i
& \\\\’D - |
Sb g\\‘\ : Il
\)‘h o \)‘0\ ' . .
b\s\(\ Pon o( od Q / ) : -
.3 o . SN
10 TTART ¥ ¥ {(ﬁt \\s@ @fl 3,?5 8@%« «7 HIzwT & fqaw g 9 faar 2 | :
Tre cely; '\(3(&(' e\‘“ N‘Q‘ cm b'm up t€ the catefrem the teginnirg of the current year are rcted cn the reverse.
"«\ \;e‘(\«\ N ?’F?lTeTT/Signature ................................................
g‘ TR, ’.\-e:«‘&«@ 4"(","8\' 2t q"v"a’rq/Oes:gngl;On...:.-._:..;. __—__"’
% S LT F SIES T IEALST cf’az B L ik L At ARG Al
X ¥ =T qf: 2S s ren STUE T T 'a.v'r w57 = TEE aalEl 57 FYE 5TAIT) RS
I - ___)—:—- a3 - . -~ o
3 gwy cfimaw = o merfiE (v c FC TGN AR wr day sifaa il FEE AT A +f
O L~ ’_,,,.,. - 52
) aa Sxx sfeadr ¥ MRS § 3{EF 3FF X 9T Sfigalai¥ TId &HE T @A F1 #i7
. - L ' ‘
: —= = fx xmT ¥t VIT AT WY = gy s wfEO g
NTze:— \ga.rsz Ser:ai No. - 1 ¢he imicrmitien sheuld te ircorporated by the Head of the ofﬁce in case of con- gazeued Cev
seM3aTS and by w3 Trexusy Cicer-Cilcer wwﬁm_mﬁ; _Inaddition. when Goverrment sorvant is trarsferr

ore 3.0t Grche TO ArCtrer. the rime o he Accounts Cfficer who will maintain his Genesal Frovmen: FUrd - ALtauRTStter rrarsier
a0 e recorged ir the cise ciagrrericc Cficer by the Accountant Ger.eral while col nterstgmng the Loet F2y Leruf'u.e srd by the
e ¢+ e :r the case €7 ron-gavetzca Cavernment servants. .f possible.
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(gezaTT)
(REVERSE)
sxfaal =7 AT
Detaiis of rocoveries

[GHT ©F ST
L3tvre Of FecOvE™Y NIL

................................................................. Instalmenie
-7 353 7 & ¥ wg, wetfast .
Sésuctions mage from leave salary

avnt el o, L KS.oos e e e
v, - L. B S SRR
T S PO OO PP PPP PR PR U SRR POUI RIS YRS S SR
3 E SRS
ON ACCOUNL v oirasesanasionioesnns O O R RAERIE L

i AR L i
Ny—e of montrs

<= .o Harck,2008
Ap~ w _ to. .
. .. dugust, 2008

28 3

Septemder'08

== -2 to
Juct ~

** Pecemder’08

|
1

a4 | 9T, < arfe
' G

7440
1800

ConWed Ammmmmmd | | |

1 2 gan 2010 | i

Guwahati pench Vo

¥qq T
g2\t yrm-F F I
Funds and other Amount of

- Income--ax
eduction '
~ deductions rccovered i

DA 3__ T4 4SCA |SDA 5 WA _
: | '
- -

ferferart =13 s7g |
Fafaga

ratuity, fee, etc. Remari:c

_Total .
10349/~

l
I - -
|
t !
|

7440 1478 928 1600

1800 l

1155 60 | 14461/~
! i

i

%
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| |
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v, FTed Pay ‘-;;:::-;" CTTTeTET TG e A T T TR
/ . T3 ! ) .
[r'os T 7440 1800 0 1 9240 |4025 2013 | 1449 | 7487 | 1755
%’3"05 < 7440 | 1800 1 0 9240 4025 12013 | 1449 | 7487 1753
Yer'oS 7460 | 1800 . 0 | 9240 4025 2013 | 1449|7487 | 1753
£or'05 | 7440 | 7600 | O | 9240 14025 |2013 | 1449 | 7487 | 1753
vev'os | 7440 | 1800 | 0 | 9240 4025 2013 | 1449 | 7487 | 1753
June'CS | 7440 | 7800_i 0 | 9240 14025 12013 | 1449 | 7487 | 1753
Jul'os | 7az0 | 100 | 185 | 9425 la025 2013 | 1751 | 7789 | 1636
4uc'05 | 7440 | 1600 - 185 | 9425 14100 2050 | 1784 | 7934 | 1491
Ser:'ld ' 7440 : 1800 | 185 | 9425 I47()0 12050 1784 7934 | 1491
0c:'os | 7440 _7 1800 @ 185 | 9425 4100 12050 | 1784|7934 1491
Foo'0s | 7440 | 1800 . 185 | 9425 4100 o050 | 1784 17934 | 1491
Dec'05 | 7440 | 1800 | 185 | 9425 4100 12050 | 1784 |7934 | 1491
Jen'07 | 7440 | 1800 | 554 | 9794 4700 poso | 2153 lazos \1401
Fer'07 | 7440 | 1800 ' 554 | 9794 4100 1050 | 2153 ralu_, 1401
yer'o7 | 7440 | 1800 | 554 | 9794 4100 050 | 2153 \m303 L1491
im'07 | 7440 | 1800 554 | 9794 U100 |20 _215}ij3 11491
yev'07 | 7440 | 1800 554 | 9794 4100 | 2050 | 2153 Loz 491
June'07 j 7440 1. 7800_ - 554 | 9794 Lj;oo 2050 i 2153 d_{_}____iugz
gu'o7 | 7440 1 1800 | 832 | 10072 4700 | 2050 | 2522 {3672 11400
1ea'07 | 7440 | 1800 ' 832 | 10072 175 | 2088 | 2568 |#831 _ |1241
sen'07 | 7440 1800 | 832 | 10072 | 4175 |2088 | 2568 \#831 1241
0ct'o7 | 7440 1800 | 832 | 10072 |4175 |2088 |2568 9831 |1241
¥eo'07 | 7440 1800 | 832 | 10072 | 4175 | 2088 | 2568 8831|1241
pec'07 1| 7440 | 1800 | 832 | 10072 14175 12088 |2568 lnaxt 1241
Gem'0s | 7440 | 7800_j1709 10349 | 4175 12088 |2944 207 1142
sentoa | 7440 1 1800 1709 1710349 \4175 12088 2944 ki2o7 | 1142
verros | 7440 1600 1109 |10340 |4175 |2088 2944 \9207 | 1142
or'08 | 7440 | 1800 1109 110340 4175 {2088 |2944 |9207 | 1142
Yeos | 7440 | 1800 1109 10349 |4175 |2088 2944 19207 1142
Jun'o8 | 7440 1800 Y109 10349 (4175 (2088 |2944 (9207 |1142
Gul'08 | 7440 1800 | 1478 |10718 l4175 2088 2944 19207 11511
1u2'08 | 7440 1800 | 1478 l10718 \4250 2125 \2996 9371 1347
|
1

TOTAL ARREAR o... 45,870/-
Q
' \‘“&%\\\\ é&%&’bﬁ“’@o arrear = 18,348/~

<

@5&%‘ Z&'igm*g arrear = 27,522/-
PSS

\5«9\0 \\ Q ] .
ﬁﬁim’e due = 18,348/~

A
4\17.,. ar alresdy= 24,388/~
Aﬁ-‘;ﬁ” ¢ = 24, \\\NW‘O\ﬂA\
2fo be ricovered (=) 6,040/~ 4 JAN R e irerter,
JTOR R.Ge L .7 vl \Figtd Fubiti ity
‘5‘ Yx ha“b'an i-evs rnment of tndie
\ G\)\Na‘ ’Q&'X_W wsr—Atunschat P adas!
TEHIRICA «r-'”""‘
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O\%{ Rdoovery Statement tn respeot of Shry C.Kamsa, cx;ahow};tg,a:v%c}f.f.p..?ooa to 31,12,2008 (17}
. / . ,

{E’"‘t“ ' %;L 0P | 504 | K ot _”g;a"]m P 604 Da rored —gg;;grcncé
Sept/08 7440 1800 1155 1478 11873 8530 1800 1291 1653 13274 14071
Oct/08 7440 18600 5155 1478 11873 8530 1800 1291 1653 13274 1401
Nov/08 7440 1800 1155 1478 11873 8530 1800 1291 1653 13274 1401
Dec/08 7440 1800 1155 1478 11873 8530 1800 1291 1653 13274 14071
TOTAL 47492 : - 53096 5604 |

Total due ooooooooooﬁso ‘7’492/.
Total dranecceccecse Rse 53’096/-

To be recovered (-) 5,604/-
from ReGe
Q @ | &
N e N
P owel P - e
{@(5“« / [ et o % § - ‘ _ Joint Biractyy, :
. @3@@{(‘\%\‘60\0‘ \\f\\l“\:s\\\(\d‘a?‘aﬁes“ ‘ 5 ro. ot Fialg Publiciy
W p meo\ ‘N. Gnvg"'mem f X
o0 o % of India
T 169 ot w2t DA Aryngep
e@%‘\@ —g@ﬁﬂ A M schal Prodoes




ek

S
AuC Ioidd oibd'

D

w2

1. ¢ tiazt the amount oF i3

oR3a, rxgchoaki:m r

JoCity b3l

75,051=being t
wefe leleb0

/5. - e T = = 7 st
waddd :25.‘:111:.‘.'[ (,'L.,g:;’.;%f-d . {‘._,‘/}7990 1‘-’ ol el leel il (. % 2_ —
530, Period ’ P2y —F PR sotad di;ference X Total amount
#ley . ] ' Jue | drawn i Dij7. i Jue iarawn Pif; i-aam_-g__{ 77 ’—Due 1 .*)rc,z«mi oif’. ‘ . + Bk to be recoveresd
\ .S M { { . v L . ;% S : - - - .
: . : : v - - - - - 6513 195
1. 1/96: to 3/96 3170 3235 65 - - - - x T , :
LR i) A B - e S ot i
: - . ¢ ; —‘:_ 3 65 - - - - - < & )
4o 1/97 to 3/57 5235 3300 55 - - - - - 259 ?f _ g ;%g g;%
5. 4/97 to 5/97 2300 3370 70 - - - .= e as4 AN 20x8 74
6o 7/97 to 12/97 £300° 3370 70 - - - - - prrd 38 7 - 81X3 243
7+ 1798 to 3/98 330 3370 70 - I - 528 3% % 81x3 243
8. 4/93 to 5/98 3370 3440 70 - - - - - 573 EEAA 8616 516
9. 7/98 to 12/98 3370 3440 70 - - - - = 741 7l 9313 279
10, 1759 to 3/79 %370 3440 70 z > I = pe 1078 2 9213 27
41, 4799 to 5/99 5440 3510 70 - - - - - 1101 5% 96X1+8days 121
120 7/99 to 8.3.99 5440 3510 70 - - - - - 1273 P 0614423 days 455
13, 4de99 to 12/99 %590 3660.; - 70 - - - - L= 1324, % o7x6 562
1. 172000 tow 642000 5590 3580 1. 70 - "z - - - 1354 . | z 291 99
15. 7/2050 only 550 3660 - ' 70 - - - - - 1472 0 98X~ 490
15. &/2950 to 12/2000 3560 3730 70 - - - - - 1501 o 100X6 699
170 172001 to 8/2001 3560 3730 70 - - - - - 1574 ek 10241 102
15. 7/2001 only 3530 3730 70 - - - - = 1047 37 101X5 595
15. 8/01 to 12/01 3730 3800 70 - - - - - 16729 3}1 104X6 624
20" 1702 to /02 5730 3800 70 - ;o= = - 1824 106X1 106
21. 7/02 only 3730 3800 70 - - - - 1940 39 11415 570
22. 38/02 to 12/02 3800 3875 75 - - - - - 1976 v 116X6 696
23. 1/03 to 6/03 3800 3875 75 - - - - L= 2% u 11911 119
22, 7703 only 3s00 3875 75 - - = - = 22 5 1205 609
25. 8/03 to 12/03 3875 3950 75 - - - - - 2z V) 12113 365
25.. 1/04 to 3/4 3675 3950 75 - - - - o= 234 13 12513 375
27. 4/04 to 6/9¢4 3875 5950 75 1938 1975 37 o= v < 639 1% 128X1 128
25. 7/94 only 3875 3950 75 1938 1975 37 -~ v g14 15 37815 1899
29, 8/04 to 12/04 $ 3950 4025 75 7975 2«13 33 &0 2% 830 19 382%6 2252
30. 1/05 to §/05 3950 4025 75 1975 2013 33 so . 250 1007 52 387X1 37
31. 7/05 obly 3950 4025 75 1975 2013 38 8¢ - 250, 1244 54 136X5 680
32, 8/05 to 12/05 2025. 4100 75 2013 2050 57 - - 1238
— . : 15051
# Total 8530 736 3000 2732

{lupess Fifteen thousand fifty onelonlye

Henngs’: Arunec

he ovar payment made to
2o 37.12.2005 to be recove_red

A\
© ot Diec:

oo Field publicity
Govevmem ot

ol Prasest

{



o | _-35?7*" “146;52 et Jﬁj?i;;:;=4 =

.Statement of {ixation of pav under Central Civil Service (Revised Pay) Rules, 2008.

(d) Total existing emoluments | (i) to (¢) |

NGO
1 - Nume of the Government Scrvant SHRI C. KAMSA T
‘ 4
2. Dsignaﬁbﬁ’ofthe post in which pay is to be fixed as on January 1, CHOWKIDAR T
: 2006—“ - ( Non-matriculate)
3. | Stat®s (Substantive/Officiating SUBSTANTIVE
. 4. | Pre-revised scale(s) of pay applicable for the post [ In case more than
one scale of pay is applicable for the post and these have been 2750-70-3800-75-4400
merged in pursuance of the recommendation of the Sixth CPC in a
single revised scale, the scale of the pay in which the employee was
actually drawing his payv should be specified]
5. | Existing emoluments as on January, 1, 2006
(a) Basic pay (including Stagnation increment if any). 4025
(b) Dearnéss Pay 2013
(¢) Dearness Allowance applicable at AICPI average 536 (1982 = 1449
100 : 7487

7490 (ROUNDED OFF)

16 Revised pay band and grade pay corresponding to the Pre-revised 4440 — 7440 ( PB-- 1)
scale shown at SLLNo.4 above. (In the case of HAG + and above the GRADE PAY - 1800
appropriate scale may be mentioned)
7. | Pay in the revised pay band/scale in which pay is to be 7440(Restricted to maximaum
fixed as per the fitment table attached at Annex - 1 Of 1S band.) '
8. | Grade pay to be applied in terms of Rule 4 of ‘CCS(PR) Rules, 2008 1800
9 | Stepped up pay with reference to the revised pay of Junior, if
- applicable [Notes 7 and 10 below Rule 7(1) of CCS (RP) Rules, | : | NIL
2008]. ‘ :
Namle and pay of the junior also to be indicated distinctly.
10 | Revised pay with reference to the substantive Pay in case where the | : | NIL ,
Crniref Rz oSl TRt

pay fixed in the officiating post is lower than the pay fixed in the
substantive post if applicable [Sub Rule (2) of Rule 7]

11 | Personal Pav. if any [Notes 6 and 8 below Rule 7 (1)] : | NIL
12 | Personal emoluments after {ixation

X TEIRE ARETRE |

12 08N 258

4
(a) Pay in the revised Pay Band/Pay Scale 7440 g
(b) Grand Pay 1800 9
o) Special Pay. if admissible [sub Rule 1 (C) of Rule 7] . |- . %
o td)) Ng:fprac:i'cing Allowance if admissible [Sub Rule 1 (D) of Rule | : |- | Guwahati Bench ¥
13. | Date of next increment (Rules 9 & 10) and pay after grant of 01-07-2006" —
increment

Pay after Increment

Date of Increment Pay in the Pay Band/Scale Grade Pay (wherever

.

$ . Applicable
e 01.07.2006 Stagnating, hence no increment. -

¥

b 01.07.2007 “do-

E 01.07.2008 “do-

| | 4
Signature & DesignatioM\a\go(Q}ﬁbe\

ot o aie
Ho\r\\O‘e‘;\eGP\i X Joint Director,
JW (2 . N 0‘ . . . .
e 0irec® \\\J\““‘S\\“d\a e - ste. of Field Publicity
A o Vi e Gnvernment of [ndis

venayar. Brunached Pradast
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' e MR E T S
GOVT. OF INDIA >
Ny
MINISTRY OF INFORMATION & BROADCASTING AN _J_

PAY & ACCOUNTS OFFICE (NER) = &% /00~
Y'g_:, ' DOORDARSHAN :: HRIDAY RANJAN PATH .
L R.G. BARUAH ROAD :: GUWAHATI- 781 003

NO. PAC?INE }D/Pensmn/Famlly/c‘ 9-- IO/GF)‘b Date: 2R.1C-0OD
The Pay & Accounts Officer
Central Pension Accounting Office
Ministry of Finance,

Trikoot I Complex, Bhikaji Cama Place
* New Dethi- 110066

Sir,

A pension payment order in favour of Shn/S}nf/ C@O&&ﬁ Z{

...........................................................................................................................................................

details of which are given below is forwarded herewith for arranging payment.
Details : '

1 PPONo.&Date..2BE 75 01.0OBD .. . 2B GO
2.  Category of Pension W W .......................................
3. (a)Amounts of Basic PensionRs ............ 4{6;«0/ S TU TS U T PO TSR UUUUP PP PRSPPPIOR e,
(b) Family Pension in the event of death of pensioner/Govt. Servent. .
'Enhanced RateRs. ...... 4L62C. / .................. Upto Zyx3. .6 77.. Y qfcrg& M"“‘”&Z '
Normal Rate RS. .......... 2 bOO/ .with effect from TIa4.. Wy olJ"Q)té’ ffgf
4. Date of commencement of pension .. Al ZOQCL_ .........................
5. Name of the Bank ......ccoeweeemneeess sz:zs..&. Brunk.. :.f.- RV V. S
Branch Location and code No. ...... Onea Lodde.= 00057,‘32’. ..........
Accounts No. .. B VA ST A Sotv A L R

IS ol V27 T 77 S— State .. muMMMFMm&

6. Commutation authorised simu aneously through a separte letter. Pension payment may be

subject to the conditions specified in the PPO as well as the CCS (pension) Rules and Recelpt &
Payment Rules.

Yours faithfully

‘ 7
PPO (pension & Disburser's portion)

End. = 1 Pay & Accounts Offlcgj o
2. Photo.
3. Specimen Signature Slip
4 Option of pension indicating Name & full address
* of the Public Sector Bank i
MEMO NO. PAO/NER/DD/Pension/Family/CH& -5/ Date :
Copyto:
..... Dz N R
..... /./fama fO/K&.......f.»éM%"L &Jé{mf%amwﬁ
..... ﬂfgzdw«éa S R
........ O Rl
MMW .........................................................................
P&
OnP N
\\Q S\A A0 \\\)\c‘
R \\/\?“ o 0\‘6 Y'\‘E"\(“)\\‘z’6 ‘ Pay & Accounts officer
. IV 13 ae© Ak Q —_
Taiah ma’%;%:n?w\@g@awwez “\a\ o _ *\\0’7
et o\




o = e R
—¢) —l T ’Aﬂme)wum, XX — Q/g‘ —

(/01? -

y / GOVT. OF INDIA o
¢ . MINISTRY OF INFORMATION & BROADCASTING
< ,\ PAY & ACCOUNTS OFFICE (NER)
j DOORDARSHAN :: HRIDAY RANJAN PATH
N R.G. BARUAH RQAD :: GUWAHATI -781 003
NO. PAO/NERIDDICOMMUTATION/Q@—lO/eq
To
The Pay & Accounts Officer
Central Pension Accounting Office
Ministry of Finance,
Tnkoot I Complex, Bhikaji Cama Place
New Delhi- 110066
Holder of PPONo. 2.8 5.'.75.09. COBRAN. . ddr.2.2.10.00.
Sir, : .
| am to request you to make arrangement for payment of commuted value amounting to
Rs. 18171\ /= (Rupees Qare_ Lakla. gl Thenioomd. acoceat ‘
Mvtdatd{ LLAA/&M ................ Only) in respec of PPO mentioned above.
1. (8)BasicPensionRs. .20 G20 /...... (Rupees. FO’WUZ&LW B,
W\A&L«V‘M ..... T tnndi.. e Yonly.
(b) Pension amountingtoRs. ... 1 B.L.8./.~.... (Rupees.. Qaae. Tieniododih....
LWMW@ ............................................... ...yonly
(c) Reduced Pension amountingto Rs. .2..7. 72. /— (Rupees.."2¢a20. MMZ){
JWMWMWM&@ ..... o Jonly
2. Details of disbursing Bank/Authority ‘ .
(i) Name of the Bank/Authority ........... Siole. Lok o0 BAON.......... :
(i) Branch location Code No. (If any).. fzx@/f’ ..... Cods-.a00 57’%8
(i) AccountNo. ... LIEZERCG 7 .......................................................................
(iv) District éx(:II/(a,m W Mé) ........... state. v vanaedsal. Cronelenia
3. Already drawing pension from the Bank indicated at above pension being authorised simultaneously.
Note : 1. Reduced monthly pension after commutation will take wffect from the date commuted
value is credited into the pensioner account by the Bank.
Yours faithfully
e
Pay & Accounts Officer
. .
MEMO NO. PAO/NER/DD/COMMUTATION : Date :

1. Shn/S}z{h LA N 0= 057 773 S

o L/L&/choz/’ FQLP2. Shppen, MC@T
((,(d/rum.‘a.cltzuﬁ ...... &/.a.w,zg .................................................. W

2 L. ;?/f' AAALCALY e
J Al LLAACLGAN i S .

O e W
\&\W @3 o 0‘(66?\%\6?\;\0&6 '4( 4 )
W (307 e 0\'5\N o Pay & Accounts officer
/ v
AT -
Y.Tahah Printors, Parjabar Gu%@é‘r» 3733\?{,;@@«\ “\0 w?
- »» \GO \ \\a

M
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T R AR e D : _,
) 54 L glbe
GOVERNMENT OF INDIA
b ~ MINISTRY OF INFORMATION & BROADCASTING
4) PAY & ACCOUNTS OFFICE (NER)
' DOORDARSHAN::HRIDAY RANJAN PATH
R.G. BARUAH ROAD:=GUWAHATI

7 “No. Pwmm-lmq7/65g - Dt 2®.10.2029
To |
Thee 4///‘%/— Directsr
| P |
.;:;__A LA 2 _/‘/f{z’//’ .

-. Stibject : Autharisation:for-drawal. ofR:m'mg/I’))migGmmmyu:o St /Spat” C//mZm.y
e 'R 2272

-‘:\?:‘\:Srr . I am to suthorize-you to make necessary arrangement far drawal of an-amount of Rs. 150, 532/,_

T Rapes Qe 7a bl zfi’é[;_md 10 Lanidwssl m.{L¢ 72|2.21)_”“ﬁ
‘: _ Payabledo the:above mentivned-person on account of NCRG dueto L e/Shn/ng AY (Litg
L T Ty

submossion of a bl for the aforesaid amount together with the Auth. duly artaahec lo this oftice.

The amount recoverable should be clearly:specifred m the bill indicating the Heud of Accounts is
be credited to enable this office to adjust correctly. .

The amount of Rs. - (Rupees
Only bcmg thc outstaﬂdﬂfg‘ﬂ'dﬁSE‘Bﬂﬂdfﬁg“/OMC advance and the interest thereorn recoveratle
from-the-gmtnity-may-atsoPleas bemdmxtedmthe relevant celumn ef'the"biﬂ ‘with proper

Yours faathfully

Mrﬂbv@(_,

Pay & Accounts Officer

TO5SS" . Reco\ery i Net Amt, -\
Retirement/ _ Amt, |
| . : L&

Death™ _ ”4 o l
3[.12.200R|17684Y 2. | 26945/ Nev; i /___}

7

A

| Note: Original Authority may be submitted alongwith the Bifll. N

a\*\ - Guwahati Ben
e ?ﬂ:mqﬁ;h

5
¥
&
*
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#0.28/118/73-Ratt/ g79 " S : :
Government of India SR R

Directorate of Fteld fublict ty I
Regtonsl Qﬁftccflr.P) N A R

" Dated Itanagatﬂ. tha
12th Nouanb,cf.m

.“h' .. ; . ..“.-..\.-- . ‘.f' (i;’],(
A T 5'-‘"'&*: HRE
The Pay & Jccouutc Offtaar ;;"_ ‘“;Qi ’ ‘
Mnistry of 71 &8 . Aoge th £ , ‘wg Ll g
. . Doordarsham . . vl i if:@ ol g
S Gum)zatt. S B zxig
- RS it
Sybd i 8111 fror drawc.l of rcﬁrcnent Gméutéu’ i | i;
. . Presapect of Shri choting Kansa,: C’h’éwl&ﬁ@q‘ ?r&&t red).
. :':\T"f, .'..“-'.._'n';"-,- ~,"*"‘;s§§;‘:
In aecordance With uour .gcttar Ho P40/ HRR :‘?I)/PEE/
_0.9-10/.97/658 dt. 28,10.,2009 authoriatng. Lharawith drawal
af Retiremant Gratutiy to Skri Choting K :;hdnmdar.
I am forwarding herewith the Btll No.: P

die [31|-209 for Rae 1,50,152/~"(Rupess One Jakh Tk
thousand 'ond hundred FSirty tvo)on,ly f,qr your 3'
und mcwy action. R v

- Porm 2 ( Data-Input shect-? of DC'RG‘ ) i
tu u cha attached with the bil.l. § & )

.You are, theragore, raquvafted to mka myﬂdﬂt of
the bt.ll at an early date. ce e

\N\‘X \\ S
%\.\ P\F_{‘ : i RS
g 3 ; ! H 1 % n 4

- 2%~



, DRU T.B. 37(3)

=S

o B8 (s
T B112 1V0.P/ 80 fos-10
Dated |9~ ~200q

< Oee rBule
/‘

Aq

v BILL FORH FOR DRAWAL OF DCRG/RETIREUENT GRATUITY
Oj'fige"of the :- DIRSCTORATE OF FIELD PUBLICITY,

NINISTRY OF T & B, GOVT.OF INDIA
JTANAGAR <~ 79717717,

Hdead of Account :-[

SR W

2071 < Pension & Other Retiraement Beney'its.
'33 Ol—-ciIvit- -‘OL'... qm_"’u;l}
‘@ RBecelved the amount of Gratuity due to

o Clwf;'mp KM}Q%_C’LN% Fileld

Pudblictty Office L Seppa_ »sanctioned

vide letter Wo. PAO/NER]DD]PEN 0910 [9% fes

dated 1?!lo[w9 of the Pay
‘5 & Adccounts fotcer,ltntstry of I & B,
?%ﬂ Cusahaty.

GROSS Rs, !,76,3Y47%
Less drawn vide B/No, _ (=)as, %;67?

Rs, ’)goflgL

BH fhss tael oree
Jonly, '

NET AMOUNT FOR PAYUENT

(Rupees One [cdel
Wmdvies) L HES foo

5B - ée:gfa,

S ——

. Certified that :-

(e) The amount drawn in the last mon
duly disdursed

(d) ¥o Demand Certificate and LPC
to the Pay & dccounts Ofrtcer,

X Q‘fg“;ﬁ”ﬁ?q .

Guwaha t

\l

% Statton :-vItanagar. Cenfrad Aderiniadragho Yhwensi

: SOgxa PaPe
~ Dated :- <A qeraihe sy | LSS,
&yPD vm.agar
Exarined and entered ]? AN 2010 A rinachs) Pradegh
Treasury 4ccountant ;L T :
7
5 foy as, Guwahati Bench
i In Cash ﬂ@lm e et
. IV.Tazes on
income.

FOR USE IN A.G.'S OFFICE

§  ddmitted Bs.
3 . Objected,

(l
O
@p\B 0\6\‘2\;\2\6

AN .
Y a0 oy o
% \4 2 e g PR
\0\(30 AR (\\0\ V“?
«%%4“?«“§3ﬁu¢‘
AL GO
B fe

PP\

sy

duditor Superintendent
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2. PR oto it ol SN 1 l x Y
. . — —-— [SPIUUT -

0 }Sl .‘ ' : . D & .;9, '
3 \&\\0‘“ ook oY | Date OfRNh-F DifibedLgne
R |
X

[ 3o e d DFP ¢ llanagar
Sl 30 (R and o0
p@%{ﬁﬂxﬁ&\hﬁ% ~:?‘363 Arunachal Pradesh

NOTT 3o zn®liase wteres fresh cheque ars Lssued o cancullavion
%:6({5? T13 chey-~s, the chequo nunbor and dats of the
cansclied .. Q0. ‘
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i ated 20/11/2009,
Shrt Chotinp Kamsa, _ coriigerd JVO. /5//7 /‘)/&’O [66'/3/0/
sr- Chowktdar, RO 1 S e ~ -
Sanpa. R e
s uam R /u/oy
' Please find encldsed harasith thq duq;drqft(s) as mentioned
; bclov alongwt th all particulars. L ,\5 3 é '; NS ; -
( pg

ru’leasa odtailn raceipt 07 paymant ami ,aorward the same to
thts offtice within 7(seven) days ‘of .the encas? memt/issue of draft(s)
alomt‘t‘h the letter im original for our ofﬂz‘ g :record. While obtatintng
 BPRS for Hs.5000/- or more from the parties,; 1t may be ensured that the -
- sare IS "w‘nt&hcd by the parttes tn prescrtbed prtntvd r‘wcetpt form,

-ls"

. ‘ T ,.. .
> ‘1.!0. 3 do.& bate of draff(q/ lmount’, (“'j ]auoup of In nayment 3
- ;.3;7".‘:??‘ i —
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; i S P /8 ,e.,%w

:-iA: lficmomx (R Sasg

i‘: : . ’ . e ) ;ll , Di‘ P DALSfat Jof

- . J'ke thter should ratw’ned in originalaﬁ“lﬁixmbfﬁk PR3

X acknoaladocnﬂnt in luplicate in reaspect of pwnty -payment o

T | Certifted yhat the 0/D Ho. L&Qii' dated .

*7 for Rs.& -(f?upaes N JonTy was ? ?as
¥1: ‘encashe ' ; raftls
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DEFPARTMENT OF ECONOMICS

GOVERNMENT OF
ARUNACHAL PRADESH

AND STATISTICS
N o BIRTH CERTIFICATE
(issued Lacer Sectiny X717 of the Registration of Births and Deaths Act, 1969 and Rule 9/14 of the

Arunachal Pradesh Registration of Births and Deaths Rules 2001)

Toow s to cortty that ibe following information has been taken from the original record of

e o e e requater tor lecal areal/local body) L. KMMSHA VILLACE ... ... ot
Labsi bioat, JSEPPA L of District . . . .. EAST K2AMENG . DISTRICH

State Aruniachal Poagash.
CHOTING KahSidz.

Date of Birth :
Naniwz of Madder !

Name o Fawner - . LATE HADI KarSH&

Adgress of pareits at the tme of b
KaAMSHA VILL AGE

Reag st aton N SPA—389/’1009 ........

Remarks (ianyl: ... .. XXX
2 _ Lo

Date of 1ssue : . 5 . é‘ . "Ds\ e e

e

| .\0\“ \?\ o \&6
"@@A xof & N
\0\\89 N\\‘“ m(s\a 36%‘5“
p\

9\"“{ S@({‘“ \G°“e \ \\a‘\?’Q

irth of the child

. CKAMSHA VILLAGE. . ..

.. Signature of th

M «Z{\Ensure registration of every birth and death”

Permanent address of parents :
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g0 Form-5
R S GOVERNMENT OF
SNy ~ ARUNACHAL PRADESH
Y At s R
$8.%F .- - DEPARTMENTOFECONOMICS | ‘
AR R AND STATISTICS . |

YL MTRRESRY : g IAN
BIRTH CERTIFICATE | ot
| TIFICAT Guwahati

TS

S
{zss.:é;itn\:e.&\éectibn 12/17 of the Registration of Births and Deaths Act, 1969 and Rule 9/14 of the
Arunachal Pradesh Registration of Births and Doaths Ruies 2001)

» W celuly that the tollowing intorimation has been taken from 1ho original record of

S s e register e docal area/local body) . .. .- A BA VIULAGE <+ ol
e N SEPPA L " of District . . . BEAST KAAENG ........... of

TP e «ap €
7 v ¢ acliarc ity
,

E ~:: Names . .- GROLING. KASA ... .ove e Sex:..MALE.. ... PP
% % o .
i § DewoiSin: ... 26-Q1-1954........... Place of Birth . KAMSA VILLAGE. - - -
Y § 7 dame bomer : . LATE FAIPOLT KSR,
. j: - s N :

- Name :.:f_ Fomnar .. .Lp,'.n; HABIL . KAMSA - - -
- R S
e i . _‘q:ir‘"é‘sspf parents atthe Qme of birth of the child : Permanent address of parents :
: i Soes o RARER NILLAGE: - +vcoveerrrrnens KARISA VILLAGE. ... .. e
FoF- C L PO SESUSERRR PO & PS- SEPPA............
% t - £2ST K2MENG CISTRICT EAST K24MENG CISTRICT
L Q" I T T T e A e I R
3;4 Si ‘ C t
¢ 8- ... ARUNACHRL PRAPESH............ . ARUNACHAL  PRACESH .......-
5 = ' SPA-615/2009

Date of Reglstration : . .. 12. —=8+.2009. .

Address of the issuingauthority
&1 wegrpo Uoentrar
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notice referred to in Clauses (), (k), () or

 Other aid Programmes, (i) is posted abroad in a foreigm-bas :i- NOTE 2.—The three months’ !
l mment servant attains the age specified in

o~ :)‘gicc y )éfia ll:gmstt ?,/DetP ar{mexg and (jii) goes on a specific cop) may be given before the Gove y age Sp
el has fssignment to a foreign Government unless, after havithuses (;) and (k), or has completed 30 years of service specified in Clauses '
7.een.-transg'ex_'r‘ed to India, he has resumed the charge of ##and (m); provided that the retirement takes place after he has attained the 3
_ post in India and served for a period of not less than one )'ei;él"évant age or has completed 30 years’ service, as the case may be. ‘
' : : e : :

and .
* (¢) it shall be open to the Appropriate Authority to withhold pe.l"'-. NOTE 3.—In computing the notice period of three months referred to in
' Pauses (j) to (m), date of service of the _noticé'igT/f;ﬁEda %01 ils expiry sha

mission to 2 Government servant under suspension who see'lsl
to retire under this clause. : ' b

i

. (1-A) (a) A Government servant réfeﬁ‘ed to in sub-clause (1) mg:-

make a request in writing to the Appointin el San R 4—In £ 2 Gov 1 servant belonging to a State Govern-
‘ - 1g. ting Authority to-accept notice ¢ NOTE 4. case of a Governme '
less than three months giving reasons therefor; v P €4 ent who is permanently transferred to Central Government service or post,
A & secures a post/service under the-Central Government on his own volition
i} f the Administrative Author-

() On receipt of a request under sub-clause (1-A) ( A : . al

i i i : -A) (a), the Appointififough-proper channel with proper permission 0

::;lélclgr;:y thmay-c,onmder;such request for. the curtailment of the period & -cc%x?cgmgg, or secures post/service under the: Central Govemnment after

of - the peri r:_e 'I;lontps,on._mems‘and if it is satisfied that the curtailmegaving been retrenched from the service of a State Government, the expres-

the A P ol:loti“ of notice will not.cause any administrative inconveniencfon ‘Government service’ teferred to in Clauses (j) and (k) shall include .

montllx)sp lnihng Authority may relax the requirement of notice of thrérvice rendered under the State Govemnment in a permanent, officiating or _ 5

'cdmx’iiut::ltlioxi"eoi'o;l dl;-l,gn i-hf:t the Government servant shall not apply f mporary capacity, if any, followed by a substantive appointment under the :

A 1 o _ _ i : Y 100

notice of three 'mohlt)hs. * penang l:).efore the exp ry of the period gentral Government. H
NOTE 5.—A Government servant, including a workman, who is granted S

tension of service, after he has attained the prescribed age of superannu- ‘ ;\‘ \0
ion, shall not be promoted to another post during the period of exterision. \%Q\ «
g

e ) . \
%OTE 6.—The date on which a Govemment servant attains the age of \<P5\‘\ o) \,\3\0\\0‘

. Provided that the request for withdrawal shall be within th fty-eight years or sixty years, as the case may be, shall be determined with @w"\“{/ 0\0\0“ *eed \\&B

. S . o
vernment servant at the time 08 (\é\d\"’?@&c_x\
\ 8

-intended date of his retir , . o
) '(1) N e.(?f hxs reQYQIF_ent. : ~ bference to the date of birth declared by the ,G,O Authority on production, as {g’g‘@i@(\;@@d \r;:\
. otwithstanding anything contained i o if appointment and accepted by the Appropriate Authonity B ’ SPPRERy
ig)esz:ultlhority shall, if it is ‘of the ‘ogpinio'ri that i?,scfi"tiee‘{,’ué‘l‘,i ﬁ,’fé’:&‘t’ "har as possible, of confirmatory documhenﬁarg ertyltgence such as Eltlsgl}riggw!o’ w2 @f‘«\%\ yor®
» ha ' o 2 Co ; te or ex RigtR ‘
. ve the absolute right to retire a- Government servant in Class I igher Secondary of Secondary School Lt )é?)\?er(:xment servant and acﬁ‘{"‘ W

service or post who is not govern : i d f birth so declared by the

( ed b egister e date ot 01 so declare y J0VE .

completed thirty years’ serv%ce by givin{; ﬁﬁ 3:31?2;?;: i;safigr hihha' epted by the Appropriate Authornity: sha_ll not be subject to any alteration ex- .
' ' s than thre(_ ° ¢ cpecified in this note. An alteration of date of birth of a Governme

- monthsin writin $ RS

notice. - g or. three months’ pay and allowarices n lieu of suct :rvant can be made, with the sanction of a Ministry or Department of the
| B ‘Tentral Government, or the Comptroller and Auditor-General in regard to
' serving in the Indian Audit and Accounts Department, ot an Adminis-
f 2 Union Territory under which the Government servant is serving,

5

. and gzz-l)s-A._Go.Vernment' servant, who has elected to retire under this r
ot ‘g_lvle,n the necessary intimation to that effect to the Appointin;
oy rity, shall be precluded from withdrawing his election subsequentl

! :,C:Ae_'p‘t W!th. the specific approval of such authority: '

oV :
governed- by any pension.rules, may, by giving notice of not. less thayrator o

" (m) A Government servant in Class III service or post who is nopersons
three :
e¢ months in writing to the Appropriate Authority, retire from serviclf;f——

rs of his entry into /
- ’ MW — """"'1__,."'""_,.’_’_"1‘
genuine bona. fide mistake }#W YT TR

after he has compléted thirty years’ s ,
e P thirty years’ service. (a) a request in this regard is made within five yea

.- NoO : s . . P . . - r
"Goy Pyt appointments to.the post or service f] i '
Government servant s required or wants to retirg. rom which the

" (b) it is clearly established that a
occurred; and

-

- -the 11th May, 1989 1B
S e distec published as S.0. No. 1226 in the Gazeue of India, dated the 27th May, 1. Inserted by G.1., Dept. of Per, & Tr
e : ’ ' 1420, dated the 19th November, 1988.

tuted by 'L, Dept. of Pér. & Trg,, Notification No. 25013/11/87-Estt. (A), dateq o (o e
., Notification No. -Bstt. (A), di _%
i P12 aan MmN

{7th October, 1988 and published as $.0. No.
; _ . | Guwahati Bench
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RULE 68 ] AUTHORIZATION OF PENSION AND GRATUITY 175

g ¢ Offi that: paym : _ £ ?ml‘ 'herever delays are anticipated, provisional pension should be

uld be-taken by the Heads 0 ce SO Bk b é“'”"‘m Adriiinerass TYhxsnaddnctioned immediately.

| .A.‘ih,ém%?%;?dzlll:;ed .paymﬁ?t:ofdgim%ﬁ;lgdgxhggr?ﬁ:rﬁ (;gllw-m Wm W}IA hy delay in processing of pension resulting in pension not

- ""ybuldsbe made accountable AN ; A : bding authorized on the last working day of retirement of the
ome. to _ Gbvernment servant, should be reported by the Head, of Office

s have | ? TAN ‘zmg | offthe néxt higher authority who would watch the settiement of
) : o A ; ! dglayed cases. '
: : . By t.of- tu Atten- : : Aglaye
_ . béen imposed by the Courts for delayed payment-of pension/gratuity Rules, : b

N o .the. ension : . "ok ' . ) .
 tion,in this connection is drawn to Rule 68 (4) of the.CCS (P bod sanc ‘Guwatga ti Banch @ h respect of delayed payment of gratuity wherever it results in
% l 3

" -~ ® e s Ben N . A d..
T . taking timely action 1o this regar
| I spit ifory provisions-i t have
. T enite of-statito rovisions.in the rules, cases mus /
i the ﬁgﬁsg%g :Ministri?s,/%epanments where heavy -interest charg

1972, providing that in all cases where payment: of interest has. ment of penal interest at the rate applicable to GPF deposits

] - : ; e Ministry or the Department, yregred? EI DI er Rule 68 of CCS (Pension) Rules, 1972, Secretary of the
‘ e i 'secﬁgeOfmmqéﬁdmﬁ responsibility and take disclo> .} ~Administrative Ministry or Department would initiate action to
. " gusuch Ministry of: inst t%é Government servant or servants who are found fix responsibility at all levels to recover the amount from the
; plin .a"“‘gn Elay i i ayment of gratuity. The Administrative Heads of concerned Dealing Official, ﬁl@msor and Head of Office in
] - :gzp:dnﬂ;xeghe;agtmm?ts aré requested to keep these provisions*in VIEw proportion to their salary by following the prescribed procedures

e Exation of responsibility-and taking suitable disciplinary action Wherever

eﬁipld‘yéés are, found guilty of not takmg timely action. |
: 6/93-P. & P.W. (F), dated the 2nd May,

or the_purpose. This should be strictly enforced with immedi-
W3t effect.

SEON o oo . . L
e “\(63*@1\@&? dies been decided to pay gratuity, the amount should be
30 ;5 : : & .
~ ~ ' £ e B e B the stotent Tebilty o any, o1 pay-
5) Time-limit for payment of pensionary benefits.— In mAﬂ tl?e Y Prest deiay ed gratity ty Yy, on pay-
( - Pe. L : mmi A, o ty.
the 44th-Report of Parliamentary Standing Comumittee gn d retirement. ¥k ga@ 16 W . : :
Committee had observed that timely payment of pension an eﬁ%ﬁ {(ﬁﬂ In the matter of delayed payment; of leave encashment, the

{ G.L, Dept. of P: & P.W., O.M. No. 3811
1994 — Para. 4. 1 .

. : tiring employees of Union Governmex™ Department of Personnel and Training in their note, .dated
o 'ls"nm’t?:emgrgvad:ttetgtg;g ine Employees' Provident Fund Scheme™ 281999 has clarified that there is no provision under
me{'?ho?ﬁl tification issued by the. Ministry of Labour on 27-10-199 ‘ CCS (Leave) Rulés for payment of interest or for fixing
and the tg Employees’- Pension Scheme, 1995. In:terms of provisio 2 responsibility. Moreover, encashment of leave is a benefit
ﬁ:&dlgtiplo?eesipﬁgvidcﬂt Fund and-Miscellaneous Pf°‘”s‘°“f Afclg'é xisgi?m; granted under the leave rules and not a pensionary benefit.
. TOVE ision ‘17- ment O S
the.Mir}istry (l)f m‘;u&al?sffl;egaicn&“éI(’:r:mrsliogérp}aﬁiywimout_ sufficient : (&) In the matter of CGEGIS, the Department of Expenditure,
which inter alia say: - Olete in all respects within 30 days, the CgmnuS- Ministry of Fm;mce in their U.O. No. 709/E.V/99, dated
cause-to settle a'claun comple beyond the said period and penal interest : 6-8-1999 has clarified that payments under CGEGIS cannot be
. sioner shall be liable for the deay ygt;\r ed on the benefit amount and the - termed as terminal benefit. As payments under this Scheme are
— at the rate of 12% per annum may b ft% Commissioner.”” On the same : made in accordance with the Table of Benefit which takes into
' same may bé deducted from the salary of t7¢ that similar provisions may be i account interest up to the date of cessation of service, no interest
! _analogy, the Committce has recOmmetet’ = '~ ' pension and retirement i is payable on account of delayed payments under the scheme.
formulated a’nd“énforcedl _to_emUE%nx?;t:llle%%me at ' ) They have also cGﬁmiﬁed that CGEGIS payment cannot be
dues to the retiring employees 0 mment. f withheld and no ernment dues can be recovered from the -
. nei interest is payable on dela ed accumulation except the amount claimed by the financial institu-
Vg7 As per CCS (Pension Ié‘gesvall 972, 1O It 10 %\zever, ¢ above tion as due from the employee on account of loans taken for
ayment O pensions/commut tee on delayed payment of retirement dues house building purpose. '
recommendation of the Commit oo sultation with Department of ) _
] has been examined in this Department 11; éo iture, Ministry of Finance 3. Contents of this OM may also be brought to the notice of concerned
{ Personnel and Training and Department O wpend mmendation as detailed Attached/Subordinate/Field organizations under the administrative control

“aid it has been decided to implement the reco
below:— ‘
[ i i following the

. ners’ dues are to be settled by strictly foll B . OM. N . ‘
(@) A}éc%?;;g laid down in Rules 56 to 76 of CCS (Pension) Rules,» 1999, []o I.. Dept. of P. & P.W., o. 38/64/98-P, . PW . daed the 5th October,

1972.

of respective Ministry/Department, for compliance.




